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 ‘With  regend  to  the  ¢pecch  of  Shri
 Temnall,  these  is  nothing  new  in  whet  be

 hes  stated.  He  mentioned  whatever  he
 wineed  to  say  during  the  general  discussicn.

 !

 I  have  no  doubt  in  my  mind  that  in
 course  of  time  Shri  Ismai]  and  Shri  Dinen
 Bhattacharyya  would  realise  that  the
 provisions  of  this  Bill  are  meant  for  the
 welfare  of  the  trade  union  workers  and
 that  these  provisions  have  worked  very
 well,

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill,  as  amended,  be  passed.”
 The  motion  was  adopted.

 33-46  hrs.

 STATUTORY  RESOLUTION  RE.  DIS-
 APPROVAL  OF  PAYMENT  OF  BONUS

 (AMENDMENT)  ORDINANCE

 AND

 PAYMENT  OF  BONUS  (AMEND-
 MENT)  BILL

 MR.  DEPUTY-SPEAKER  :  We  now
 take  up  the  Staturory  Resolutin  by  Shri
 Indrajit  Gupta,  seekirg  to  ciseppre  ve  the
 Payment  of  Bonus  (Amercment)  Ordi-
 Nance,  ‘1978,  and  also  the  meticn  by  Shri
 Raghunatha  Reddy  to  consider  the  Bill
 further  to  amend  the  Payment  of  Benus
 Act.

 SHRI  Ss.  M.  BANERJEE  (Kanpur):  We
 are  extremely  happy  that  rhe  father  cf
 the  8-33  per  cert  formula,  Shri  Khaddlrar,
 is  present  here.  I  hope  he  will  take  part
 in  the  deliberations.

 SHRI  INDRAJIT  GUPTA  :  I  move;
 “This  House  disapproves  of  the  Gaynent

 of  Bonus  (Amendment)  Ordinance,  3975
 (Ordinance  Ne.  Ir  of  3975)  promulgated
 by  the  President  cn  the  2sth  September,
 1975."

 Bonus  (Amdt.  “f,
 Exactly  three  months  almost  to  the  dup

 after  the  promulgation  of  the  emergency,
 the  gsins  which  the  working  class  of  this,
 country  had  ackieved  in  the  field  of  bonus
 not  suddenly  but  over  a  pesiod  of  25  years
 are  sought  to  be  demolished.  It  took  a
 long  period,  a  quarter  of  a  century,  to
 evolve  this  concept  of  bonus.  I  do  not
 propose  to  go  into  that  history  because
 T  have  neither  the  time,  nor  Members  will
 be  particularly  interested  in  it.  It  took  a
 quarter  of  a  century  of  arguments,  of
 discussion,  of  persuation  of  awards  by
 tribunals  and  High  Courts,  of  struggle
 by  the  working  class  tc  arrive  at  a  certain
 position.  But,  precisely  three  months  after
 the  imposition  of  emergency  all’these  gains
 of  a  quarter  of  a  century  were  sought  to
 be  demolished  at  one  strcke  of  President
 Ahmed’s  pen.

 T  call  this  a  coup  d'etat  against  the  work-
 ing  class.  The  emepgency  of  the  26th  June
 was  premulgated  perfaps  in  order  to  fore-
 stall  a  possible  coup  d'etat  by  certain
 rightists  and  reactionary  forces,  who  were
 out  to  destabilise  this  ccuntry.  But  what
 happened  on  the  asth  of  September  was  a
 coup  d'etat  against  the  organised  working
 class  of  this  country.  I  am  speaking  with
 a  sense  of  bitterness,  and  I  hope  you  will
 pardon  me,  Sir.  I  think  that  no  betier
 help  could  have  been  given,  although
 unwittingly  it  be,  by  the  Government
 cf  this  country  to  precisely  those  rightist
 and  reactionary  furces,  who  so  far  had
 failed  completely  to  mobilise  the  support
 of  the  working  class  of  this  country  behind
 their  designs.

 This  is  ane  of  the  outstanding  facts  of
 the  political  developments  of  the  last  rwo
 years,  that  when  the  movement  led  by
 Mr.  Jaya  Prakash  Narain  was  at  its  huight
 and  desperate  attempts  were  made  by  bim
 and  his  allies  to  bring  the  working  class
 out  in  support  of  chat  tutel  reveleticn  ¢  ver
 the  country  as  a  whole  the  working  class
 refuscd  to  respond.  When  the  call  for  g
 three  day  Bihar  bandh  was  given  by  Mr.
 Jaya  Prakash  Narain,;—and  he  ma
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 Spcciel  appzal  to  the  workers  on  the  railways,
 the  working  0885  of  Jarmbedtpur,  of  Raaghi,
 of  the  coglmines—nor  «  single  worker
 anywhere  was  willing  to  come  out  .and
 support  that  move.  This  has  to  be
 remembered,

 The  international  expsrience  of  ‘he
 fight  and  struggle  against  Fascism,  which
 I  hop:  at  least  this  Minister  is  well  aware
 of  because  he  is  a  well-read  person  I
 know,  is  precisely  that  it  is  the  organised
 working  class  which  is  the  staunchest
 fighter  against  Fascism,  the  staunchest
 defender  of  democracy,  and  it  is  precisely
 the  organised  working  class  which  is  the
 first  victim  of  Fascism  in  those  countries
 where  Fasclam  triumphs.  Tins  has  to
 be  remembered.

 But  what  happ:ned  here  ?  Three  mon-
 ths  after  the  emergency  was  proclaimed,
 a  sudden  attack  was  made  on  this  working
 clase  itself.  A  bonus  for  the  workers  was
 replaced  by  a  bonus  given  to  the  right
 reactionary  forces.  This  is  some.hing  they
 had  never  expected,  something  which  gives
 them  a  handle,  an  instrument,  a  weapcn
 to  go  and  spread  uisaffection  ana  cis-
 content  among  the  workers  and  try  to
 win  over  a  section  of  them.  If  this  is  not
 a  bonus,  what  is  it  ?  This  is  a  bonus  given
 to  the  enemies  of  the  country.

 This  Governmert  is  very  fond  of  talking
 always  about  the  3974  railway  workers’
 strike.  In  any  case,  the  railway
 workers  are  irrelevant  to  the  question  of
 bonus,  they  have  never  had  anything  to
 do  with  bonus,  nor  were  they  withm
 the  scope  of  bonus.  But  they  do  not  re-
 collect  what  the  werking  class  has  done
 by  way  of  hard  work  and  by  way  of  patriotic
 duty.  Or  do  they  ?  The  Prime  Minister
 I  find  here  and  there  no  doubt  does  it.
 The  other  day  in  some  meeting  of  the
 INTUC  she  paid  a  tribute  to  the  fact  that
 the  workers  had  stood  solidly  in  the

 interests  of  the  country  whenever  there
 was  an  hour  cf  crisis.  But  sometimes  it

 seenja  to  me  thar  tlase  tributes  stink  ef’
 bypocey.  This  is  mas  the  reward:  thet,
 the  working  clase  should  get  for  the  service
 it  hay  rendered  and  is  comianing ve  rencer,

 Tnroughout  the  capitalist  world  you  will
 find,  if  you  study  the  developments  going
 on  now  in  the  USA  or  Britain  or  any  of  the
 other  countries  like  Japan,  France  and
 Italy,  it  is  the  common  cry  of  all  capitalists
 in  these  counties  that  forthe sake  of  fighting
 inflation  and  high  prices,  the  workers’
 wages  must  be  in  some  way  frozen  or  curb-
 ed  or  restricted,  their  benefits  should  be
 cut  down,  their  bonus  should  be  slashed.
 This  is  nothing  new.  This  is  the  nterna-
 tional  slogan  of  monopoly  capital.

 And  who  are  these  nonopoly  capitalists  ?
 They  all  belong  to  the  same  tribe.  It  does
 Not  matter  in  which  country  they  are.
 Some  are  stronger  than  others,  some  are
 weaker,  that  is  a  fact  but  basically  they  all
 belong  to  the  same  tribe,  the  same  blood
 flows  in  their  veins.  Tinese  monopoly  ca-
 pitalists  are  the  greatest  robbers  of  national

 [wealth,  there  is  no  doubt.  There  is
 plenty  of  evidence  coming  out  every  day  im
 our  own  country  to  prove  it.

 Our  Industries  Minister,  Shri  T.A.  Pal;
 of  all  people,  has  been  compelled  im  recent
 weeks  to  make  several  public  statements  and
 speeches  where  he  has  openly  accused
 monopoly  capitalists  of  sabotaging  pro-
 duction  in  this  country.  He  has  sad
 point  blank  that  it  is  these  people  who  go
 on  howling  for  concessions  from  Govern-
 ments,  byt  the  more  concessions  they  are
 given,  the  more  miserable  performance
 they  put  up  because  they  arc  interested
 in  profits,  they  are  not  interested  in  pro-
 duction.

 In  order  to  maintain  a  high  rate  of  profit,
 they  are  deliberately  keeping  production
 down;  they  are  keeping  their  installed  ca-
 Pacity  un  utilized  to  the  extent  of  so  p2r
 cent,  as  Mr,  Pai  has  said.  These  are  people
 who  wanted  this  bonus  to  be  removed.  Poli-
 tically,  they  are  the  strongest  supporters  of
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 cigitt  reagtion  aise.  ‘They  srciall  looking
 ideves  after  the.emergency.  But  we

 kaow  what  cole  they  have  played  just  bo-~
 fore  the  emmmgencyetbey  and  the  news.
 papers  owned  by  them.

 We  do  not  want  that  our  working  class
 should  bt  secrificed  at  the  altar  of  the
 proplé  who  are  fundamentally  the  enemies
 of  this  country.  I  must  make  a  passing
 reference  to  the  fact  that  a  grave  appre-
 hension  has  arisen  in  my  mind  thet  thes
 gtoups  of  big  monopoly  capitalists,  big
 Businessmen,  who  can  hardly  be  defended
 today  by  anybody  in  this  country,  are  now
 being  pzrmitted,  psrhaps  even  encouraged,
 to  enter  into  negotiations  which  are  conti-
 nuing since  yeSterday  here  in  Delhi  with
 the  representatives  of  their  counter-parts
 in  the  United  States.  This  Indo-US
 Business  Council,  as  it  is  called,  is  meet-
 ing  here  since  yesterday.  These  private
 monopoly  capitalists  led  by  Harish  Ma-
 hhindra§  are  sitting  across  a  table  there
 with  the  big  shots  of  the  American  industry,
 and  ths  subject  matter  of  discussion  is  how
 to  strengthen  their  co-operation  and  colla-
 boration.  You  must  have  noticed  today
 the  kind  of  remarks,  I  should  say  really
 arrogant  and  insolent  remarks  that  were
 made  at  the  opsning  session  of  this  Council
 by  the  leader  of  the  United  States  Delega-
 tion  Mr,  Orville  Freeman.  This  tra-
 velling  salesman  of  the  multi-national
 corporations  has  the  gumption  to  come  here
 ani  sitting  in  the  Capital  of  our  country,
 he  is  ridiculing  all  sentiments  of  national
 Sovereignty  and  national  dignity.  He
 said  that  the  charges  made  against  the  multi-
 national  corporations  were  wrapped  in  the
 emotionalism  of  nation!  sovereignty.  He  said
 that  the  movement  towards  world  eco-
 nomy  triggered  by  mutiti-national  corpora-
 tions  Seems  to  be  the  best  hope  for  the
 future,  as  though  the  Prime  Minister  her-
 Self  does  not  know—  she  has  men-
 tioned  it  several  times—-that  these  multi-
 National  corporations  are  one  of  the  main
 conduit  pipes  through  which  the  Central
 Intelligence  Agency  and  other  subversive

 (  Amdt.)
 ag  uicies  are  p:netraring  into  so  many  coun-
 tries.  Bat  here  M-.  Feeeman  is  talking
 about—I  quote  :—

 “The  restrictiong  at  national
 boindaries  on  the  movement  of
 resources  and  capital  must  be  eli-
 minated.  The  only  way  to  s
 safe  and  pzaceful  world  is  an
 open  world,  with  free  investment,
 free  trade  and  free  movement  of
 P2ople  aid  idsas  and  resources,”

 Of  course,  if  a  country  like  India  removes
 all  restrictions  on  national  boundaries  it
 will  suit  Mr.  Freeman  and  his  friends  and
 these  gant  multi-national  corporations.

 I  am  apprehsnsive  that  even  these  things
 are  p:rmitted  to  continue,  apart  from  the
 fact  that  it  shows  the  most  deplorable
 lack  of  vigilance,  I  should  say  in  this
 hour  of  em:rgency.  Bat  if  these  things  are
 allowed  to  cottmue,  then  J  can  vis  talise
 muiny  more  attacks  coming  on  the  rights  of
 the  working  class.  This  is  the  first  thing
 that  these  people  will  demand  as  the  price  for
 their  co-vpsration  here,  collaboration  here
 thet  the  working-class  must  be  curbed.  No
 multinational  corporation  functioning
 in  this  country  wants  to  pay  a  minimum
 bonus,  a  guaranteed  bonus,  any  more  than
 Mr.  Harish  Mahindra  or  Mr.  Tata  or  Mr.
 Briawantsto pay.  But  these  are  powerful
 forces  coitrolling  mterntional  capital
 now  demanding  “Give  up  your  bogus
 emotional  ideas  of  national  sovereignty,
 op:n  your  national  barriers,  giv:  us  the
 free  entry  into  your  country.”  This  is
 the  dicussion  going  on  here  in  Delhi  under
 our  very  nose.  Therefore,  I  want  to
 give  a  slight  watning  that  these  things
 should  not  be  seen  aS  something  wh.ch  us
 totally  irrelevant  to  what  we  are  discussmg
 here.  Bitus  may  b:  one  particular in-
 stance.  Bat  brthind  the  taking  away  of  the
 rights  of  the  workng  class,  there  is  this
 treme  idous  pressure  of  monopoly  capital,
 both  domsstic  and  foreign.  I  want  the
 Government  that  if  they  show  the  slighest
 weakness  in  this  direction—Emergency
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 will  not  last  for  ever;  at  least  I  do  not
 think  so—the  working  class  will  find  its
 own  way  and  its  own  norms,  methods  ard
 forms  to  register  its  protest.  Today,
 they  may  not  be  in  a  position  to  do  it.
 But  I  can  tell  you  how  bitter  the  workirg
 class  is.

 Let  the  Labour  Minister  go  down  and
 talk  to  some  ordinary  workers  in  any  part
 of  the  country.  Let  him  find  out  what  this
 Ordinance  has  done  tothem,  how  they
 are  reacting,  how  theyarefeelirg,  how
 they  sneak  about  the  Government  and  how
 they  Speak  about  Emergency.  Is  this  an
 achievement  that  You  wanted  to  brirg
 about  ?  If  the  country  is_  threatened
 again  and  menaced  by  external  forces,
 who  is  goirg  to  Save  you?  Mr.  Tata
 and  Mr.  Birla  2  Are  you  deperdirg  on
 them  to  save  the  countiy  or  do  you  depend
 on  the  working  class  of  this  countiy  who
 have  already  :stood  up  with  you  in  the
 hour  of  crisis  ?  And  this  is  what  you  do
 to  them.  Unnecessarily,  you  are  provok-
 ing  them  unnecessarily,  you  are  mekirg
 them  hostile.  Do  you  expect  us  to  support

 a  thing  like  this?  We  cannot  support  it.
 Apart  from  the  issue  of  bonus,  it  is  poli-
 tically  a  completely  wrorg  st«p  being
 taken.  They  must  urderstard  that.

 I  forgot  to  mention  one  thing.  These
 antics  of  Mr.  Orville  Freeman  come  in  the
 background  of  a  warnigg  which  you  must
 have  heard  and  which  was  giver  by  Mr.  Kis-
 singer to  all  the  countries  of  the  third  world
 saying,  “If  you  want  our  help  or  aid,  don’t
 think  it  is  going  to  be  unconditior  al.  It  all
 depends  on  what  kind  of  attitude  you  take
 to  the  United  States,  whether  you  are
 prepared  to  cooperate  with  us,  play  ball
 with  us.  If  you  do  not  do  that,  we  cannot
 help  you.”  In  this  backgrourd  comes

 Mr.  Orville  Freeman  sifggesting,  no
 national  b)undaries,  no  national  soverei-
 gnty;  give  up  all  this  emotional  talk;
 open  your  doors  wide  open  for  the  entry  of
 multi-national  corporations.  What  is
 this  going  on?  It  is  an  open,  not  con-
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 cealed,  attack  by  imperailism,  by  the
 most  powerful  imperjalist  forces  in  the
 world  today.  I  am  _  not  going  to  allow
 the  working  class  to  be  sacrificed,  first
 and  foremost,  at  the  alter  of  this  monster.

 Now,  let  me  curb  myself  for  a  moment..
 This  concept  of  bonus,  firstly,  as.a  prcfit.
 sharing  device;  later  on,  as  a  deferred.
 wage  and,  again,  later  on,  as  a  guaranteed.
 minimum  irrespective  of  profit  or  loss,  as.
 I  said,  was  evolved  over  a  long  period  of

 25  years.  Are  we  trying  to  demolish  it  by:
 one  stroke  of  the  pen?  The  way  in
 which  it  is  beirg  demolished  is  also  tho-
 roughly  repvgnart  ard  obroxiovs.  It  is.
 something  unprecedented.  Or  no  major
 labour  policy  question  ever  in  this  covrtry
 has  a  step  like  this  been  taken  without
 having  at  least  some  round-table  dis-
 cussion,  Some  consultation  with  the  people
 who  are  affected.  Here,  tie  central  trade
 union  organisations  were  never  consulted.
 No  discussion  was  held  with  thcm.  This.
 national  apex  bucy  which  wes  set  १9  after
 Emergency  was  never  consultcd,  never
 told  about  it.  Even  the  INTUC  one  of
 whose  certral  leaders  is  Sitting  here,
 Mr.  Stephen,  ard  which  is  the  trede  urion
 oiganisation  of  the  77  8  party  we:  r  ever
 told  abcut  it.  Isthis  amanner  of  goirg
 these  thirgs?  Is  this  the  way  of  persuad-
 ingthe  working  class  to  accept  anythirg
 or  to.  enlist  ary  support?  The  whole
 thirg  is  obroxious  ard  reptgrant  to  the
 worst  degree.  That  is  why  I  called  it  a.
 coupdetat.  It  is  done  behind  the
 workers’  backs,  behind  the  backs  of  the
 trade  union  organisations  in  a  conspira-
 torial  way.  It  is  not  simply  a  question—
 as  Some  people  seem  to  think,  judging  from
 their  comments—of  reducing  the  minimum
 bonus  from  833%  to  4%  this  year.  Even
 this  4%  is  applicable  only  tothis  year  :
 from  next  year  there  will  be  no  minimum
 bonus  at  all—neither  833%  ner  4%  nor
 even  4%  3  it  is  applicable  only  to  this
 year  and  from  next  year  this  whole  cor-.
 cept  of  minimum  guaranteed  borus  is
 wiped  out  ard  ro  bonus  whetscc  vei  will
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 be  pagjable  unless,  in  the  worlds  of  the  law
 Bome  “allocable  surplus”  is  there.  Let
 me  tefl  you,  from  bitter  experience,that  the
 allocable  surplus  will  never  be  foynd.
 In  95%  cases  of  companies,  with  the
 formula  which  has  been  devised  for  cal-
 culating  the  allocable  surplus,  that  allo-
 cable  surplus  never  ह  From  the
 balance-Sheets  of  the  companies  we  have
 found  that,  for  the  last  so  many  years,  no
 allocuble  surplus  ever  comes  out.  However
 large  profits  a  company  may  get,  your  for-
 mula  is  such,  the  development  rebate  and
 this  and  that  is  calculated  in  such  a  way  that
 no  Surplus  emerges  as  the  share  of  the
 workers,  And  thisis  precisely  the  reason.
 Everybody  knows,  though  they  mey  not
 admit  it  publicly  that  the  balance-sheets
 of  the  companies  are  fraudulent,  in  spite
 of  being  audited.  We  all  know  what  is
 auditing  in  this  country.  It  is  precisely
 because  of  that  and  it  is  precisely  because
 the  Government  also  knows  that  under  this
 formula  in  a  majority  of  cases  no  allocable
 surplus  will  be  found  that,  in  the  Payment
 of  Bonus  Act  they  provided  for  a  mini-
 mum  guaranteed  bonus  irrespective  of  profit
 or  loss.  Secondly,  they  haye  provided  in  the
 Act  that  if  the  employers  and  employees,
 मा  aNy  case,  come  to  a  mutual  collective
 agreement  voluntarily  for  ahigher  quantum
 of  bonus  than  is  payable  under  the  fore
 mula,  they  have  a  right  to  make  such  an
 agreement,  We  did  not  draft  this  Bill;
 it  was  made  by  the  Government.  Why
 did  they  do  it?  Why  did  they  provide
 these  two  things?  Whether  the  mini-
 mum  guafanteed  bonus  is  4%  or  8.33%
 isnot  relevant  now.  The  author  of  this
 8°33%  is  sitting  here  and  it  was  first
 called  the  Khadiikar  formula.  I  know
 many  people  are  argry  with  him  but,  any-
 way,  we  respect  him  for  that.  And  let
 me  remined  you  that  this  833%  agree-
 ment  or  rather  a  Sort  of  understanding  that
 it  would  be  833%  was  signed  by  Shrj
 Naval  Tata,  Shri  Devarajulu,  a  big  in-
 dustrial  magnate  of  South  India,  Shri  G.
 Ramanujam  of  the  INTUC  and  Shri
 Tidke,  the  Labour  Minister  of  Maha-
 rashtra,  ShriR.  K.  Khadilkar’s  ennoun-

 cement  to  the  presg  regarding  the  en
 hancement  of  bonus  from  4%  to  833%
 was  mede  as  an  atinouncement  from  the
 Prime  Minister.  Who  is  to  blame  ?  Why
 did  they  doit?  It  was  done  precisely  be-
 cause  all  of  them,  including  Nava!  Tota  and
 Devarajulu  know  in  their  heart  of  hearts
 thet  the  apdited  balance-sheets  of  these
 companies  do  not  represert  the  true  po-
 sition,  There  are  concealed  profits;  there
 is  concealed  income;  there  is  evasion  of
 taxes;  there  is  diversion  of  fundg—~and
 these  things  can  never  be  caught  from  the
 audited  balance-sheets.  And  because  they
 knew  that  and  because  they  knew  that,
 the  formula  under  the  Act  willnot  produce
 allocable  surplus,  to  salve  their  guilty  con-
 science  they  agreed  to  this  thing  and  said’
 ‘all  right’,  let  them  have  a  minimum  bonus
 every  year,  profit  orno  profit  ;  and,  secondly,
 in  a  particular  concern  which  may  have  a
 higher  profit  and  a  larger  capacity  to  pay,
 if  the  employer  is  willirg  to  come  to  an
 agreement  with  the  employees,  Ict  them
 have  the  right  to  come  to  such  an  agree-
 ment.  This  way  they  wanted  to  gct  over
 this  difficulty.  If  anybody  wants  to  argue
 with  me  that  the  balance-shects  cannot  be
 questioned  and  all  that  please  go  into  the
 Public  Accounts  Commuttee’s  latest
 report  about  the  Grindlsys  Bank.  It  was
 presented  to  the  Lek  Sabha  cn  22nd
 January  by  its  Chairmar,  Shr  H.  J.  Muk-.
 erjer,  the  x9and  Report.  Read  that
 PAC  Report  and  see  how  aneminent  foreign
 bark  like  the  Grindlays  Bank  cxks  its
 accounts  and  cocks  its  accounts  in  such
 a  way  that  its  real  extent  of  profits  and  irs
 reserves  are  never  disclosed.  The  PAC
 has  some  stringent  things  to  say  abour  this
 from  this  paint  of  view  that,  as  a  result
 of  this  cocking,  Government  has  lost  a
 huge  amount  in  taxes  which  it  should  have
 got.  But  foreign  banks  like  Grindlays,
 under  the  new  Ordinance,  have  been
 specifically  excluded  from  the  scope  of
 paying  bonus  under  this  Act.  All  banks,
 the  whole  banking  industry  have  been
 excluded.  An  industry  which  makes  the
 highest  profits  is  protected  injthe  sere  thet
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 it  dces  not  have to  disclose  ica  secret  reser-
 ‘veg  and  secret  profits.  All  the  banks  have
 been  excluded.  I  am  not  talking  in  the
 air  when  I  egy  that  there  was  powerful
 pressure  from,  cettain  forces,  end  the  Gov-
 ernment  unfortunately,  has  given  way.

 May  I  just  mention,  in  passing,  that  the
 net  profits  cf  tre  foraign  banks  operating
 in  this  courary,  which  have  now  been  ex-
 ब्लेबतव्त  completely  from  the  scope  of  this
 Payment  of  Bonus  Act,  in  r970,  was  Rs.
 2°63  crores  and  in  3974  it  wan  Rs.  630
 crores.  Their  deposirs,  in  the  same
 period,  went  up  from  Rs.  4  crores  to
 Res.  768  crores.  The  soutce  of  these  figures

 ‘is  a  journal  called  Socialis  India  which  I
 think  many  people  in  the  ruling  party  are
 aware  of,  I  hope,  they  read  it  also  some-
 times.  But  this  class  of  establishments  is
 ¢ompletely  exempted  now  from  the  Payment
 of  Bonus  Act.

 Then,  certain  arguments  are  brovght,
 When  I  ask  them  as  to  why  did  Govern-
 ment  do  this  in  the  years  past,  one  reply
 we  ate  given  sometimes  is,  ‘Oh!  It  was
 a  mistake;  we  made  a  mistake;  now  we
 realise  that  we  made  a  mistake’.  Even
 the  Prime  Minister  told  us,  ‘We  made  a
 mistake’,  Wher  is  that  mistake?  Please
 spell  it  out  for  me.  This  is  not  a  new
 thing.  I  was  wrong  in  describing  Mr.
 Khadilkar  as  the  father  of  this,  He  was
 certainly  not  the  father,  because  this  con-
 cept  of  minimum  bonus,  irrespective  of
 profit  or  loss  was  born  long  long  ago,  more
 than  20  yeats  ago,  and  if  any  body  was  its
 father  originally,  let  me  say  this  that  it
 was  the  Textile  Labcur  Association  of
 Ahmedabad.  It  -is  not  a  very  revclu-
 iomary  or  red-coloured  organisaticn,  I
 think,  The  Textile  Labour  Association,
 also  known  in  trade  union  circles  as  the
 Mazdoor  Mabajan  Sangh,  founded  by
 Mahatma  Gandhi  himself,  hes  been
 Mlourishing  under  such  lesders  as  Shri
 Guizarilal  Nanda,  Shri  Khendubhai  Desaj

 and  soon.  It  is  a  Union  which  was  born

 on  the  basis  of  clues  collab  skation,
 taught  the  workers  ther  class
 wrong,  the  fagrly  consisred  of  emplo-
 yers  atid  employees,  they  constituted  one
 happy  family.  No  strike  ever  takes  place
 there.  It  is  a  thorenghly  respectahle,
 ptaceful,  law-abiding  and  peace-abiding
 Union.  Tt  was  this  Textile  Labour  Agao-
 ciatign  of  Ahmedabad  that,  20  years  ago,
 entered  into  a  five-year  honus  pact  with  the
 millowners  cf  Ahmedabad,  and  that  went
 on  for  ten  years  eyentyally.  This  is  a
 representation  made  by  that  organisating  to
 the  Gevernment  of  India—I  am  nct  saying
 scmething  cut  of  my  own  mind  :

 “The  qvantum  of  benus  under  this
 Pact  varied  from  minimum  ro3  per
 cent  to  maximum,  25  per  cent  of
 the  wages  earned  by  the  empicyec.
 Bven  the  employers  of  the  concerns
 which  might  have  made  losses
 have  to  pay  at  least  a  minimum  of
 4°8  per  cent  bonus.”

 This  was  the  agreement  entered  into  by
 the  Ahmedabad  millowners  with  the
 Mazdoor  Mahajan  Sangh  20  years  ago.
 The  concept  was  there.  I  don’t  want  to
 ge  through  the  whole  Tistory,  how  it  went
 on  developing  untill  we  cameto  the  Bonus
 Commission  appointed  by  this  Govern-
 ment.  Thst  Bonus  Commission  was  un-
 animous  in  its  recommendation  that  3  mini-
 mum  bonus  of  four  per  ccnt  stould  be  paid
 irrespectrye  of  prefit  or  loss.  Did  that
 Benus  Genyrission  consist  जाए  of  trade
 unionists?  It  had  employers’  repre-
 sentatives  on  it.  They  also  signed
 that  repert.  Employees  were  there,  In-
 dependent  members  were  there  such  as  Dr.
 Gangull,  Director  of  the  Defhi  Scheel  cf
 Economics  and  Shri  M.  Gcvinda  Reday.
 This  Ahmedabad  व्दपाह  Labour  Asscca-
 tion  has  this  to  say  about  it  :

 “In  view  of this  unanimous  reccmmenda-
 tion,  it  cannot  be  said  that  well
 known  economists  like  Dr.  Gan-
 gull  had  erred  in  giving  assent  to
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 this  recommendation  anc  eepeciatty
 ia  agreeing  00  the  recommendation
 of  minimum,  bonus  jm  case  of  loss.
 Similarly,  the  employers  repre-
 sentatives  have  also  consented  to
 the  recommendation  of  minimum
 bons  even  it  case  of  loss,  There-
 fore,  the  consideration  of  the  eco-
 nomists  together  with  the  employ-
 ers  should  not  be  easily  discarded
 or  disregarded,”

 What  was  the  mistake  made?  Do  not  tell
 methat  after  all  these  y-ars,  the  Government
 is  wiser  then  the  employers  them-
 selyes  were.  After  all,  the  money
 was  coming  out  of  the  employers’
 pocket.  They  signed  this  report  ;  they
 agreed  to  this  concept.  Whatis the  mi.take
 that  has  been  made,  I  do  not  know.

 This  Bonus  Review  Committee  was  set
 up  again.  I  want  to  ask  the  Labour  Mi-
 nister,  where  is  the  report  of  the  C.mmi-
 ttee?  Why  has  it  not  seen  the  light  of  the
 day  and  why  has  it  not  been  placed  before  this
 Parliament?  That  Bonus  Review  Com-
 mittee’s  report  was  submitted  to  Govern-
 ment  long  agu.  May  be  that  it  is  not  a
 unanimous  report;  there  are  different  views
 and  the  Parliament  of  India  is  not  enurled
 te  have  it  laid  on  the  Table  of  the  House,
 We  want  to  know,  what  the  Members  of
 this  Bonus  Review  Committee  had  to  sey
 about  the  concept  of  minimum  bonus.  I

 can  say  that  they  differed  on  many  points,
 bur  on  this  idea  of  the  concept  of  a  minimum
 guaranteed  bonus,  irrespective  of  profit
 and  loss,  the  Bonus  Review  Ccemmittee
 also  upholds  that  concept  and  perhaps  that
 is  why,  the  Government  has  not  produced

 it  uptodate,  because  this  ordinance  seeks
 to  do  away  with  the  very  foundation  of  that
 concept.  Is  that  the  way  we  are  to  be  treat-
 ed?  Working  class  is  nct  a  herd  of  cartle,

 I  can  tell  you,  that  you  do  whatever  you
 hike  to  them,  and  then  expect  them  te  go  on
 increasing  production,  while  the  empl  yers
 will  be  satisfied  with  saving  this  nv  ney  of
 bonus  and  go  on  sabotaging  production.
 A  wonderful  way  of  saving  the  country,

 T  must  say.

 Amdt.)

 Then  the  seccad  argument  given  is  that
 it  is  necessary  as  an  anti-inflationary
 measure;  this  bonus  money  going  into  the
 pocket  of  the  workers  is  playing  havoc  with
 prices  and  all  the  rest.  What  is  the  use
 of  arguing  these  things;  these  are  sc  ob-
 vious  to  anybody.  The  Finance  Minister
 came  forward  with  a  statement  at  that  time
 arid  said  that  20  crores  of  rulpees  roughly
 is  the  amount  which  is  disbursed  as  bonus
 Payments  every  year.  TI  do  not  accept  this
 figure  for  a  minute  ;  that  is  a  different
 matter,  My  own  information  is  that  the
 figute  is  somewhere  near  Rs.  80—go  ercres,
 not  mote  than  that.  However,  Shri  Sub-
 ramaniam  said  that  it  was  Rs.  250  crores.
 This  year,  half of  that  may  be  saved  bee
 cause  four  percent  had  to  be  paid  this  year.
 From  next  year,  ir  woula  not  be  paid.
 That  is  a  different  matter.  If  half  of
 Rs.  250  c.ores,  accepting  his  figure  as
 correct,  which  I  do  uct  accept,  that  is  Rs,
 I25  crores  will  go  te  the  wirkers,  Rs.
 25  crores  will  remair  in  the  pocket  of  the
 employers  and  inflation  will  be  countered,

 T  have  never  heard  a  more  bogus  argument
 than  this  in  my  life.  Thousands  of  crores
 cf  rupees  are  being  lost  by  evasion  of  in-
 come-tax,  by  operation  of  black  money,
 by  all  kinds  cf  speculation,  e*c.  and  subsi-
 dising  of  the  private  sector  is  guing  cn  by
 making  public  sector  units  to  werk  at  a
 loss  by  pricing  their  products  belew  cost  of
 production  order  to  help  the  private  secter.
 All  this  is  going  on  and  the  poor  worker's
 bonus  is  to  be  cut  so  thar  influticn  can  be
 fought.  Besides,  they  have  now  found,
 but  Ido  not  know,  whether  they  will  admit,
 that  by  reducing  the  purchasing  power  of
 the  working  class  something  ६४०  has  also
 happened.  In  Bengal  at  least  during  the
 last  Durga  Puja—chatis  the  time  when  the
 bors  is  given—we  saw  what  happened  this
 year  in  all  the  shops,  bazars  and  markets
 in  those  industrial  areas.  ‘The  shopkeepers
 were  just  sitting  holding  their  heads.
 What  about  them?  Are  they  not  part
 of  the  ccmmunity?  There  was  not  cff-
 take  at  all;  the  workers  had  not  the  bonus
 money  to  buy  cloth,  or  sweets  for  their
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 ‘hildren  or  anythirig,  And  the  whole
 problem  then  aroge  and  now

 20००७  Oe
 a

 lying  unsold.  Stocks  have  nave
 and  if  you  go  on  like  this,  cutting  your
 Nose  ct»  spite  your  face,  then  the  opposite
 result  will  also  follow.  Ifyou  simply  rely
 on  txducing  the  purchasing  capacity  of
 the  working  man  without  increasing  produc-
 tion,  im  you  land  yourself  in  another
 etisis  au  thet  is  now  taking  place.  Pro-
 duction  is  stagnant,  demand  for  goods
 ‘falls,  :c>cks  pile  up  and  then  in  the  name
 of  4  omer  piling  up,  again  the  poor  workers
 aare  told,  ‘You  must  be  laid  off or  retrenched
 ‘or  th'rs  must  be  closure’  or  something
 lie  hat.  So,  I  get  it  both  ways,  because
 my  bonus  is  cut  in  the  name  of  fighting
 inflation,  Then  when  I  have  no  moncy
 im  my  pockt  to  go  to  the  market
 and  bay  goods,  I  am  told  that  the  stocks
 are  p  liig  up,  therefore,  production  cannot
 be  muntained  and  therefore,  ‘now  you
 must  bs  laid  off  or  retrenched  in  the

 interests  of  the  country’,  Wonderful,
 wonderful!  This  is  nothing  new.  It  is
 happening  if  all  the  big  capitalist  countries.
 Why  0०  you  follow  in  their  footsteps?

 ‘Tt  is  happ:ning  in  Britain.  It  is  happsning
 ‘in  America.  The  same  arguments  are
 bing  repcated  and  unemployment  is
 gxing  up  in  Britain  where  there  are  now
 over  I°§  million  unemployed  walking  in  the
 streets.

 +
 Then  comes  another  argument.  This

 «one  is  a  very  favourite  one,  if  I  may  be
 allowed  to  say  s0,  with  the  Prime  Mit  ister.
 Bo  many  times  she  had  =  admnainisbed  us,

 “Show  me  any  other  couritry  winch  pays
 bonus  like  this.  Osher  countries  do  not
 pay  bonus  like  this.  Why  should  we  pay
 bonus  like  this?”  But  ate  you  prepared
 to  make  a  deal  with  the  working  class
 that  evzrything that  happ=ns_  in  every  other
 country,  we  should  also  do?  I  am  pre
 pared  to  enter  ito  a  deal,  What  are  the
 countries  you  are  talking  about?  Pleate
 do  not  talk  absut  the  socialist  countries
 ‘for  the  time  being,  beasuse  our  system  is

 are  abd  ebetyiiaig  in  aabdiexent.
 We  are  mot  thete  on  ॥...  ‘Tie  the  other
 Captalise  countries  based  on  the
 sector,  Is  it  not  a  foot  that  in  other
 Countries  of  the  West  every  year  there  is  a
 negotiated  increase  in  wages,  an  annual
 wage  increase ?]  Do  we  have  it  in  this
 country?  Please  introduce  it  here.  J
 will  give  up  my  demand  for  bonus.  Does
 any  other  country  have  a  thing  like  Dear-
 ness  Allowance  which  we  have?  Tell  me.
 Since  the  Second  World  War,  a  second
 पबाच्ड्पाए  called  “Dearness  Allowance’  ha;
 been  added  on  to  the  basic  wages  and  kept
 separate.  It  is  mot  merged  with  the  basic
 wage.  Itis  kept  as  aseparate  entity  so  that
 it  can  be  made  to  fluctuate,  Sometimes,
 when  the  cost  of  living  index  figures  go  up,
 then  the  DA,  goes  up  and  when  the  onsr  of
 living  comes  dewn,  the  DA  will  come
 down.  It  is  kept  as  a  separate  fluctuating
 entity.  Im  which  other  country  is  there
 such  a  concept  as  “Dearness  Allowance’  >
 Thete,  the  wage  is  taken  as  a  whole,  It  is
 one  integrated  amount  and  that  emount  is
 increas¢d  every  year  through  collective  barga-
 ining.  It  is  never  done  in  this  country.
 Ido  not  think  jour  country  can  afford  to
 pay  the  kind  ofhigh  wages  which  are  paid
 in  the  capitalist  countries.  Naturally,
 therfore,  there  was  a  cincept  of  deferred
 wage  just  because  of  these  facts  and  that  was
 the  ground  on  which  bonus  was  given  bys
 Many  awards,  80  Mam)  agreements  aid  so
 mary  High  Court  Judgments.

 These  arguments  really  have  no  value
 whatsoever.  Then  I  wovkl  lke  to  know.
 Tam  conchiding.  Why  do  you  deprive
 emplcyers  and  employees  in  any  particular
 concern  from  coming  to  a  mutual  agreement
 on  a  higher  quantum?  Will  you  please
 explain  this?  No  employer  -gives  mere
 than  what  is  necessary  unless  be  had  =  the
 monty  wp  pay.  They  are  not  fools.  So
 many  companies,  big  companies  which  have
 plenty  of  resources  have  collective  agret-
 mente  with  their  employees--some  3  yeat
 agrecments,  some  4  year  agreetrents  for  5%
 or  20%  bonus.  Why?  Because  sbey  arc



 93  Res.  and  Payment  of  MAGHA  74  7897  (SAKA)  Res.  amd  Payment  of  94
 Bonus  (Amdt.)  Bill

 able  to  pay  not  for  any  other  reason  and  this
 was  permitted  under  the  Act...(Interruptions)
 ‘You  do  not  want  more  money  but  you  want
 it  in  the  hands  of  employers  ?

 SHRI  VASANT  SATHE  (Akola):  There
 is  no  inflation  there.

 ‘SHRI  INDRAJIT  GUPTA  :  Nobody  has
 explained  to  us  yet  that  the  mcney  which
 ‘will  be  saved  from  the  pockets  of  the  workers
 will  notremainin  the  pocketsof  the  employers.
 ‘How  will  the  Government  ensure  that  that
 money  will  be  spent  for  productive  purposes?
 Is  there  any  machinery,  is  there  any  mecha-
 nism,  any  procedurein  this  country?  ‘You
 cannot  think  of  it!  It  is  transfer  of  the
 ‘money  from  the  pocket  of  the  workers  to
 the  pocket  ofthe  employers.  I  know  and
 -Mr.  Raghunatha  Reddy  knows  that  many
 of  the  employers  in  this  country  who  have
 the  resources  to  pay  are  thoroughly  unhappy
 over  the  deletion  of  this  clause  because  they
 have  this  much  commonsense  to  under-
 stand  that  if  their  workers  are  happy  and  kept
 contended,  then  tkeir  production  and  busi-
 ness  will  flourish.  From  a  commonsense
 point  of  view  they  were  perfectly  willing  to
 continue  to  enterinto  agreement.  But  now
 they  told  the  workers  what  are  we  to  do,
 you  go  and  ask  Indira  Gandhi,  she  has  tied
 our  hands,  we  cannot  do  anything  now.

 I  can  tell  you,  even  in  the  public  sector,  a
 concern  like  the  Shipping  Corporation  of
 India  which  this  year  has  shown  a  record
 profit  in  its  balance  sheet  and  which  for
 the  last  three  years  by  an  agreement  has  been
 paying  its  employees  20%  ,thatis  the  maxi-
 mum  allowed  underthis  Ordinance  isexpected
 to  pay  4%  this  year  whereas  its  profit  has
 gone  upto  nearly  Rs.4  crcres.  I  know

 the  Chairman  of  the  Corporation.  I  hope,
 he  will  not  get  into  trouble  because  I  am  say-
 ing  this  that  he  is  unhappy  about  it.  He
 says,  “How  can  I  facethe  employees?  On
 the  one  hand  I  have  shown  record  profits,  on
 the  other  hand  Iamnct  allowed  to  pay  them
 bonus.  This  hascome  downto  4%.  This
 will  spoil  industrial  relations  in  this  con-

 Bonus  (Amadt.)  Bill
 c2rn.”?  But  the  Finance  Ministry  is  there
 like  the  all  powerful  Shivam—-«nothing
 deing”.  What  kind  of  policy  is  this  ?

 I  have  already  spoken  about  the  banks.

 In  the  Hindustan  Machines  Tools  Ltd.,
 the  same  kind  of  thing  is  taking  place.
 Tiese  are  important  public  sectcr  under-
 takings.  Only  those  who  are  ina  position
 to  pay  would  pay,  the  others  would  not  pay.
 Now  it  is  said,  do  not  worry,  the  bonus  will
 be  linked  not  with  prefits  but  with  produc-
 tion.  May  I  ask  in  an  industry  with  which

 I  am  familiar,  that  is  why  I  am  quoting  it,
 big  industry—the  Jute  Industry  in  West
 Bengal,  wnat  will  happ2n  to  the  workers?
 Taey  cannot  get  any  bonus  on  the  basis  of
 profits  because  these  employers  never
 show  any  profits.  It-is  wonderful.  It
 is  a  magic.  with  which  they  work.  They
 never  make‘profits  if  ycu  loak  to  the  balance
 sheet.  Where  is  the  black  money  of  the
 jute  m'll-owaers  going,  nobody  knows?
 Tne  work2rs  cannot  get  bonus  on  the  basis
 cf  profits.  They  cannot  also  get  bonus
 on  the  basis  of  production,  because  the
 wale  industrial  policy  is  to  keep  produc-
 tion  down.  ‘They  wanted  to  curtail  produc-
 tion  by  18%  the  other  day,  which  Govern-
 ment  did  notallow  them  todo.  If  I  ama
 jute  worker,  I  will  not  get  bonus  now
 either  on  profit  or  on  production.  A
 guaranteed  minimum  was  assured  to  them
 under  the  previous  Act,  but  now  you  are
 just  throwing  them  to  the  wolves.  All
 this  will  bring  about  unhappy  consequence
 one  day.  Ido  not  wantto  sound  a  warning.
 It  is  difficult  for  us  to  go  to  them.  I  am
 not  trying  to  explain  your  action  at  all;
 so,  do  not  worry  about  it.  But  it  is  difficult
 to  answer  this  question  which  they  ask
 us—you  told  us  this  emergency  was  in  »
 order  to  save  the  country  from  reactionary
 fofces,  but  we  find  it  is  being  used  against
 us.  What  is  the  reply  to  it?  I  cannot  give
 any  reply.  Strangely  enough,  on  the  other
 hand  there  is  no  restriction  whatsoever  on
 the  issue  of  bonus  shares  by  the  companies  !
 At  least  make  a  pretence  of  some  kind  of
 even  handed  justice—the  same  period
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 when  the  workers’  bonus  was  cut  after  the
 emergency,  the  Government  went  on  giving
 one  concession  after  another  to  these  big
 concerns.  In  July,  3975  they  issued  an
 Order,  whereby  they  said,  “Total  amount
 of  bonus  shares  issued  by  a  Ccmpany  can
 be  equal  to  the  total  amcunt  of  its  paid-up
 capital.”  Whatever  is  its  total  paid.  up
 capital,  the  amount  equal  toc  that  can  be
 issued  as  a  bonus  share.  Again  in  Novem-
 ber,  975  another  Directive  was  issued
 saying  that  between  two  successive  issues
 of  bonus  shares  by  a  campary  the  time  leg
 which  was  previcusly  40  months  has  now
 been  reduced  to  24  months.  Within  24
 months  they  can  issue  bonus  shares  twice
 and  uptothe  value  of  their  total  paid  up
 capital.  Why  should  we  be  blamed  when  we
 accuse  this  Government  of  making  ore
 sided  concession  to  private  business?  As
 the  Minister  knows  very  well,  these  are  the
 people  who  have  defaulted  on  the  workers
 provident  fund  to  the  tune  of  Rs.  28  crores.
 In  very  polite  language,  I  have  to  say,
 defaulted,  otherwise,  they  have  actually
 stolen  this  money.  Instead  of  puttir  g  it  in
 the  workers’  provicent  fund  according  to
 the  law  they  have  actually  stolen  it  and  not
 a  single  one  is  putin  prison  for  that.  This
 is  your  wonderful  emergnency.  Ard  yet,
 Sir,  the  Reserve  Bank  Survey’s  latest  figure
 shows  that  in  regard  to  the  total  value
 added  by  manufacture  as  a  whole  the  share
 of  the  workers  has  been  going  down  prc-
 portionately.  This  is  known  to  the  Mi-
 nister.  The  Reserve  Bank  has  made  this
 survey  and  said  this.  Regarding  value
 added  on  manufacture,  the  prepcrticrare
 share  of  workers’  wages  and  earnings  has
 been  doing  down  in  actual  _  te:ms  ard
 deliberately  false  ard  misleecir  g  repcris  aie
 being  put  out  in  the  ccuntry  in  order  to
 alienate  public  opinion  against  the  workers.
 When  it  comes  to  production,  please  re-
 member,  it  is  the  working  class  on  whcm
 production  depends.  The  hon.  Minister
 should  be  grateful  to  them  for  keepirg  the
 production  ard  trarspert  systim  gcirg  in
 the  way  they  have  done  these  things.  He
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 should  be  grateful  that  they  stood  foursquare
 against  JP  Narayan’s  movement.  But
 you  forget  everything!  You  are  shielding
 these  privatesector  tycoons  whom  even  your
 Industries  Minister  castigated  the  other  day
 openly.  You  are  working  the  emergency
 up  side  down,  on  its  head,  inf{this  way.  That
 is  why  youvare  alienating  the  working  class.
 and  you  are  prepared  to  hard  them  over  to
 the  Jan  Sangh  and  all  these  gentlemen.
 Your  Bonus  Ordinance  and  the  present  Bill
 are  clear  expressions  of  class  policy,  raked
 class  policy,  in  favour  of  the  capitalists,
 the  big  monopclist.  I  will  conclude  by
 qucting  what  the  General  Secretary  of  the
 All  India  Trade  Union  Congress  Ccmrade
 S.A.  Dange  has  said.  What  is  this  Ordi-
 nance?  It  is,  I  quote  :

 “A  blow  against  democracy,  a  gift  to
 monopoly  capital  and  a  bonus  to
 right  reaction.”

 With  these  words  I  conclude  ard  I  ccm-
 mend  my  Resolution  of  Disappreval  to  the
 House  fer  its  acceptance.

 MR.  DEPUTY-SPEAKER  %

 Resalution  moved:

 “This  House  disapproves  of  the  Pay-
 ment  of  Bonus  (Amendment)  Or-
 dinance,  7975  (Ordinance  No.  Ir  of
 I975)  promulgated  by  the  President

 on  the  25th  September,  1975.”

 The  Hon.  Minister.

 THE  MINISTER  OF  LABOUR  (SHRI
 RAGHUNATHA  REDDY)  :  I  beg  to
 move  :

 “That  the  Bill  further  to  amend  the  |
 Payment  of  Bonus  Act,  1965,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration.”’

 While  moving  this  Bill  I  wish  to  submit
 that  Istronglyoppose  the  Resclution  moved
 by  Mr.  Irdrajit  Gupta.  I  have  no  doubt  in
 my  mind  that  if  you  listen  te  me  you  will
 come  to  the  conclusion  that  this  Bill  has
 been  moved  with  sincerity  of  purpose  and
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 with  the  complete  understanding  of  the
 economic  cases  and  various  developments
 in  the  country  and  the  necessity  to  fcllow
 up  the  particular  economic  policy  cf  which
 this  beeus  Bill  is  only  a  small  part.

 Sir,  the  Payment  of  Bonus  (Amendment)
 Bill,  r976  which  seeks  to  repeal  and  replace
 the  Payment  of  Bonus  (Amendment)
 Ordinance,  ‘19755  and  which  is  now  before
 this  House  has  been  passed  by  the  Rajya
 Sabha.  [n  the  Bill  38  introduced  in  the
 Rajya  Sabha,  there  was  a
 in  the  Ordinance  issued  on  the  29th
 September,  I975,  that  where’  ary
 employer  had  already  paid  to  his  emplcyees
 inrespe-tofthe  accounting  year  commenc-
 ing  on  any  day  inthe  year  1974.  a  minimum
 bonus  in  excess  of  4  per  cent  notwith-
 standing  that  such  employer  did  not  have
 the  required  allocable  surplus,  then  such
 employer  shall  deduct  the  excess  amount
 of  bonus  from  the  bonus  pavable  in  respect
 ofthe  three  immediately  succeedimg  account-
 ting  years.  In  order  to  avoid  hardships
 imp)  workers  an  amendment  moved
 Riya  Sabna  for  deletion  of  the  abowe
 provisions  was  accepted  by  Government
 and  it  is  mo  longer  there  in  the  Bill  now

 honourable  House.  In
 other  resp2cts,  the  Bill  closely  follows
 the  Crdinance  with  slight  modification  of
 ciicificatory  nature  to  clearly  state  the
 intentio:s  oehind  the  provisions  of  the  Bill
 8)  that  there  is  no  room  for  any  wrong

 previsicn,  as

 in  the

 brfore  =  this

 understisding.

 The  Payment  cf  Bonus  (Amendment)
 Ordinanes,  to  which  I  have  referred  was
 promulgated  on  the  2sth  September
 975  and  certain  changes  were  made  in
 the  provisions  of  the  principal  Act.
 These  changes  are  wellknown  to.  the
 honourable  Members.  However,  with
 your  kind  leave,  I  would  like  to  take  a  few
 minutes  to  explain  some  of  the  charges  so
 that  the  matters  are  placed  in  their  proper
 cantext  and  perspective.

 Workers’  right  to  a  share  in  the  profits
 of  the  concern  they  serve  in,  is  an  unassaila-
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 ble  right.  Production  and  productivity
 Incentives  aré  equally  _wellrecognised
 principles  and  are  related  directly  to  the

 ‘production  processes  and  centributicn
 made  by  them  to  production  and  produc-
 tivity.  Keeping  in  view  these  principles
 as  guidelines,  the  bonus,  in  the  Bonus
 Ordinance  as  weil  asin  the  proposed  Bill
 before  the  H-use,  is  scught  to  be  related
 to  profit  or  alternatively  to  production  and
 productivity.

 It  may  be  recalled  that  the  Bonus  Com-
 missicn  of  1964,  discussed  in  its  Report
 the  cencept  of  bonus  in  India.  The
 Commission  was  of  the  view  that  :

 “Tt  is  difficultto  define  concept  cf  bonus
 in  rigid  terms,  but  it  is  possible
 to  urge  that  once  profit  exceeded
 a  certain  base,  labour  should
 legitimately  have  3  share  in  them,
 In  other  wards,  we  think  it  prepep
 to  construe  the  concept  of  bonus
 as  sharing  by  the  workers  in  the
 prosperity  ofthe  concerns  in  which
 they  are  employed.  This  has
 also  the  advantage  that  in  the  case
 of  low  paid  workers  such  sharing
 in  prosperity  augments  their
 earnings  and  so  helps  to  bridge
 the  gap  between  the  actual  wage
 and  the  needbased  wage’’.

 This  statement  is  sufficient  to  emphasise
 the  profit-sharing  character  of  bonus.  The
 concept  was  not  embodied  in  the  Payment
 of  Bonus  Act,  19655  it  was  left  to  be
 gathered  from  its  provisions.  In  _  the
 course  of  arguirents  in  their  case  for
 fixation  of  car  prices,  the  manufacturers
 urged  thatthe  minimum  bonus  should  be
 reckoned  as  anelement  of  cost  since  it  was
 payable  statutorily  even  in  case  of  loss.
 T-ic  Supreme  Court  did  not  accept  this
 contention  as  would  be  evident  from  the
 judgement  in  the  case  of  Premier  Avto-
 mobiles  Ltd.”  ard  another vs.  the  Union
 Of  India.  According  to  the  judgement  :

 “Section  r0  of  the  Bonus  Act  at  first
 sight  may  appear  to  be  a  provision
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 ‘payment  of  bonus  at  rates  which
 do  not  widely  fluctuate  from  year
 to  year.  This  Act  has’  thus  previ-
 ded  that  benus  in  a  given  yeat
 shall  mot  exceed  one-fifth  and  shall
 not  be  less  than  aj2gth  of  the  total
 earning  of  am  employee.  It
 has  been  ensured  that  the  excess
 share  shall  be  carried  forward  to
 the  next  year  and  that  the  amount

 a  paid  by  way  of  minimum  bonus
 not  absorbed  by  the  available  profits
 shall  be  carried  to  the  next  year
 and  shall  be  setcff  against  the
 profits  of  the  succeeding  year.
 The  object of  the  Bonus  Act  is  to
 make  an  equitable  distribution  of
 the  surplus  profits  of  the  establish-
 ment  with  a  view  to  maintain
 peace  and  harmony  between  the
 three  agencies  (capital,  Management
 and  labour  which  contribute  to  the
 earning  of  profits.  The  Commis-
 sion  came  tothe  carrecr  conclusion
 that  the  bonus  is  connected  with
 profits  and  it  cannot  be  included
 in  the  ex-works  cost."

 This  principle  laid  down  by  che  Supreme
 ‘Court  would  clearly  show  that  the  Com-
 mission  came  to  the  correct  conclusion
 that  the  banus  is  connected  with  the
 profits.

 The  Supreme  Court  accepted  this  pro-
 “position  that  bomus  is  connected’  with

 profits  and  it  has  nothing  to  do  with  the
 loss  that  a  concern  makes.  In  other  words,
 conversely  unless  a  concern  makes  a

 "profit,  rhe  theory'cf  bonus‘does  not  stise
 “at  all.  In  other  werds,  the  foundation

 for  the  concept  of  bonus  is  the  profit  ‘sine
 qua  non  and  not  otherwise.  Unless  this
 principfe  is  _  properly  spptéciated,  I’  am

 ““gftaid  we  may  lose‘  our  perspective  and
 “center  into  a  diffsrene  realm  of  argument

 we
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 of  the.  decision  ef  ‘the  िप्रूॉचयाकक  Court,
 -O6rtain  quarters  orntirue  to.rtgerc,  narws
 asa  kind  of  deferred  wage.  It  has.now
 been.  clarified.  thar  benuys  is  a  payment
 linked  cither  to  profit  of  a  ..concern  or
 alternatively  to  the  contribution  by  the
 workers  to  production  productivity.

 As  hon.  members  are  well  aware,  while
 schemes  of  profit-sharing  of  a  varying
 nature  are  in  vogue  in  various  countries
 of  the  world,  the  basic  postulate  of  such
 schemes  is  that  there  must  be  profit  to  be
 shared.  Weare  not  aware  of any  country,
 whether  following  the  capitalist  path  or
 4  socialist  economic  order  where  concerns
 not  making  profit  are  required  by  law
 to  give  8  profit-sharing  bonus  te  their
 workers.

 ee
 ‘SHRI  INDERNIT  GUPTA:  Why  did

 youdcit?  Why  did  you m
 a

 ae
 ?

 :  The  basic
 foundation  on  which  the  doctrine  of  bor.us
 rests  is  profit.  Out  of  this,  the  principle
 of  profit-sharingis  derived.  In  the  abserce
 of  a  profit,  the  concept  of  एफ  fit-sharing
 loses  its  validity,  Bven  in  India,  til!  the
 enactment  of  the  Payment  of  Bonus  Act
 of  ‘1965,  the  bonus  formula  which  hag
 emerged  as  a  result  of  decisions  of  indus-
 trial  tribunals  and  the  Supreme  Court
 stipulated  that  if  there  was  no  surplus
 there  was  no  question  of  paying  borus
 either.  Thus  the  two  basic  socio-cocncmic
 principles  that  gevern  the  concept  cf
 bonus  arc,  firstly,  prcfit-sharing  ard,
 secondly,  producticn  ard  precuctivity.

 The  formula  for  ccmputation  of  borus
 based  on  profirs  is  provided  in  the  Act

 itself.  According  to  the  amercment  pic-s
 posed  tc  sec.  30  of  the  principal  Act
 even  if@smailatlocable  surplus is  available
 the  amount  being  even  as  little  a8  a  paisa,
 the  employer  shall  be  bound  to  pay  to  every
 employee  a  minimum  bontis  ‘eqdal  to
 4  percent  of  the.  salary,.or-  weges:  This
 is  a.  very.  salutary  principle  that  hag  been

 Pow  ps
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 iisial:d  ia  th:  p-esent  legislation  so  that
 onth2  basis  of  the  roll-on-principle,  even
 if  a  comoany  has  made  one  naya_  paisa  as
 profit,  in  such  an  year  the  company  is
 bound  to  pay  4  per  cent  minimum....

 SHRI  N.  SREEKANTAN  NAIR  (Quilon)
 Is  it  profit  or  allocable  surplus  ?

 SHRI  RAGHUNATHA  REDDY  :  Iam
 coming  tc  that.  When  wesay  4  per  cent
 Minimum  basis  even  in  case  ene  naya
 Puisa  is  declared  as  surplus  it  is  based  on
 a  very  sound  principlethat  in  one  year  the
 comyany  miy  mak:  a  profit  and  in  another
 it  my  mikez  a  loss,  but  we  tak?  into  account

 a  four  yzar  p2riod  so  that  the  profit  and
 loss  can  be  bilanced  and  in  such  a  balanced
 situation,  even  if  a  comoiny  makes  even
 one  naya  piisa  surplus,
 bound  to  g2t  4  p2r  cent  minimum  bonus.
 Turis  is  a  principle  which  cannot  be  assailed
 on  any  principle  of  economic  theory.

 the  workers  are

 SHRI  DINEN  BHATTACHARYA  (Ser-
 ampore)  How  willyou  divide  one  naya  paisa?

 SHRI  RAGHUNATH  REDDY:  The
 surplus  for  chis  papose  has  to  03  calculated
 taxing  into  accouat  set-on  or  set-off,  as
 the  cise  muy  b2,  on  a  roll-on-  basis.  This
 hi;  bzan  illustrated  inthe  Third  Schedule.
 Tz  alternative  to  profit  sharing  is  bonus
 linked  to  production  and  productivity.
 Tais  pcinciple  also  cannot  be  assailed  on
 any  ground.

 In  order  to  kzep  parity  by  way  of  maxi-
 mum  amount  of  bonus  linked  to  profit-
 shiting  or  production  or  productivity,  the
 cziling  of  20  p2r  cent  has  bzen  made  appli-
 erl2ia  both  th2cas2s.  Beyond  these  two

 basic
 any  other

 intellectual

 ell-recogaised  socio-economic
 p-iaciples,  there  can  hardly  be
 rational  basis  in  spite  of  all  our
 exercises  in  regard  to  this  matter.

 Hence  sec.  34  of  the  principlal  Act  is

 9.30  032d  to  83  am:aded  giving  over-riding
 effect  to  the  provisions  of  the  Act.
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 Ore  m'git  ask, as  Siri  Indrajit  Gupta

 did,  why  sec.  34(3)  which  was  in  the  parent
 Act,  had  been  taken  away.  I  would  like
 to  submit  that

 ae
 a  company  makes

 a  profit,  itis  a  fit  that  belongs  to  the
 community  as  such,  not  merely  to  the
 shareholders,  workers  or  management.
 The  profit  that  a  company  makes  is  a  social
 product  and  it  belongs  to  the  community
 and  a  partof  it  must  be  invested  for  pur-
 poses  of  development  in  industry  and  also
 in  order  to  provide  greater  employment.

 \
 |

 If  this  profit  is  made  available  only  to
 those  workers,  there  will  be  no  surplus  to
 be  invested  for  the  purpose  of  economic
 development  and  unemployment  would
 continue  unabated.  Only  certain  sections
 cf  organised  industrial  workers  will  have
 the  benefit  and  this  is  a  negation  of  the
 Principle  of  social  transformation  in  this
 country.

 I  am  glad  to  tell  the  House  that  keeping
 in  view  the  interest  of  the  weaker  sections
 of  the  workers,  the  minimum  amount  of
 bonusis  proposed  to  be  raised  to  Rs.  60/-

 case  of  employees  who  have  not
 Ig  years  of  age  and  Rs.  I00

 as  against  Rs.  25
 principal  At.

 minimum

 in  the
 completed
 in  the  case  of  others
 and  Rs.  4०  under  the
 Furthermore  as  regards  the
 bonus  forthe  accounting  year  commencing
 on  anydayin  the  year  1974.  an  amount
 equal  to  four  per  cent  would  be  payable
 irresp2ctive  of  the  fact  whether  there  is
 allocable  surplus  or  not.

 Coming  to  the  coverage  of  the  Act,  it
 may  berecallea  that  prior  to  the  amendment
 the  Act  was  applicable  only  to  factories
 and  other  establishments  in  which  20  or
 more  persons  were  employed  on  any  day
 during  an  accounting  year.  There  had
 been  a  persistent  demand  for  a  wider
 coverage  to  bring  in  the  smaller  establish-
 ments,  The  hon.  Members  would  be  glad
 to  know  that  the  Bill  provides  that  the
 appropirate  Goverrment  may  by  nctifica-
 tion  in  the  Gazette  bring  within  the  pro-
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 visions  of  the  orfging!  Act  cetablit  rents
 employing  r0  to  379  perns  wlko.  This
 would  enable  a  very  large  number  of
 workers,  tilincw  excluded,  to  gurtke  bercéit

 of  this  ifaw.

 Tao  not  want  to  reply  ro  the  debate  that
 had  Seen  raised  by  my  gecd  frierd  Shri
 Indtajit  Gupta  who  did  it  eo  ably;  still
 हू  should  tike  to  refer  to  his  arguments
 abou:  the  purchssirg  power of  the  pecple
 and  the  stagnation  in  relaticn  to  markt
 conditions.  Suppose  that  only  certain
 classes  of  people  or  a  gueup  ct  pec  ple  in
 this  country  have  the  benifits  of  prc  fit-
 tbaring  their  income  wculd  go  up.  Evin
 then,  because  of  the  wrorg  distributun
 ef  income  in  this  courtry,  quite  a  large
 section  of  the  people  are  deprivid  of  the
 purchasirg  power,  ‘The  reccesirery
 conditicns,  if  you  want  to  call  it  like
 that  or  the  ccnditions  of  stagnaticn  or
 market  crisis  would  ciriirue  because  of
 complete  lack  of  puichasu  g  pr  wer  ef  vast
 masses  of  people.  This  aspect  also  wall
 haye  to  be  kept  in  mind  when  we  deal  with
 this  question.

 Hon.  Member.  are  aware  that  stcticm  32
 has  excluded  cmployus  of  insurarce
 companies  carrying  on  gereral  irsurarc
 business  and  employecs  of  the  Life  Irsu-
 rance  Corporation  of  Ircia  ard  firarcal
 institutions  like  the  Reserve  Bak  cf
 India  and  certain  other  corpiraturs  were
 also  excluded.  The  r4  mar  barks  ef  the
 country  were  howcver  raticrahsed  after
 the  principal  Act  was  passed.  There  was
 hardly  any  rationale  fur  treatirg  barks
 in  any  wey  different  from  insurance  ard
 other  financial  inetiitwitrs.  With  Acgard
 to  banks  however  the  Governmeni  have
 decided  that  cx-gratia  payment  in  licu  cf
 borus  Can  be  mace;  this  would  be  deter-
 mined  from  time  to  time  takir  ginte  acccurt
 wage  levels,  financial  ciscumsranccs,  ee,
 im  each  cave  payment  beirg  subject  to
 ‘te  8  maximum  of  x0  per  cent.  ‘While  I
 should  net  like  to  burden  the  hen.  Mumber

 with  minute  details,  T  would  bé  failing  in
 my  duty  if  |  do  mot  explsiy  impcrtam
 changes  propoerd  to  be  made  in  tlie  ctsr-
 Futstion  of  gross  profits  to  safagoard  the
 workers’  interests.  Inthe  past  deductitns
 of  varicus  binds  reprcteo  te  be  made  under
 the  heading  ‘subsidy’,  It  has  now  been
 clarified  by  an  amendmert  or  item  6{g)
 in  the  first  schedule  corresponding  to  the
 second  schedule  in  the  prircipal  Act  that
 what  is  to  be  deducted  is  cash  subsidy,  if
 any  given  by  the  government  cf  by  any  body
 cerporate  esteblished  by  any  law  for  the  time
 being  in  firce  or  by  any  other  agency
 through  budgetary  grarts,  whether  given
 directly cr  through  any  agency for  spreficd
 purposes  and  the  procteds  of  which  are
 reserved  for  such  purposes.  Urlcss  the
 subsily  comes  within  the  ambit  I  had
 mentioned  no  other  subsidy  will  be  alle  wed
 for  the  purpose  of  calculating  the  allocable
 surplus,  as  9  deduction,  Thisis  a  sub-
 stantial  bencfit  that  would  accrue  to  che
 working  calass.  Previcusly  seme  cmple  yecs
 used  to  resort  to  the  practice  of  deducting
 subsidy  of  a  national  type  and  thus  bring
 down  the  quantum  of  allocable  surplus
 available  fir  distributivn.  It  is  sought
 to  prevent  suck  a  practice.

 Represertations  were  rectived  that
 some  emplovers  had  debited  buge
 amounts  by  way  cf  notional  liability  of
 gratuity  to  the  expenditure  in  a  particular
 year  thus  wiping  out  the  available  surplus
 and  deprivirg  workers  of  thar  birvs.  T
 vividly  recollect  what  my  friend  Shri
 Ramesh  Bhai  Verma  used  to  raise  this
 point  in  the  Consultative  Ccmmitree
 meetngs  and  in  facthe  had  given  me
 one  balance  sheet  in  which  this  aspect
 had  been  rerorted  to  tketrke  gravity  that
 has  not  been  actually  paid  on  a  neticaal
 basis  is  likely  to  be  paid  in  future  ard  that
 used  to  be  deducted  on  the  notional  basis
 from  the  deductable  expendirure  as  far
 a8  allocable  surplus  is  concerned  ard  in
 this  way  the  workers  used  to  be  deprived
 of  substantial  portion  of  benefic.  It  has
 now  been  made  clear  that  any  smount
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 Gebited  in  excess of  thet  actually  paid  will
 ३  af  gdd-back  item  in  the,  computation
 of  gross  profits.  If  any  gratuity  is  aeducted
 ai  9  notional  basis  then  to  the  extent  of
 deduction  it  wauld  be  added-back  fcr  the
 purpose  of  calculating  tle  surplus  that  is
 available  according  to  the  scheme.

 Both  these  changes  are  expected  to  guard
 aginst  wifair  devices  used  to  reduce  the
 amount  of  surplus  and  consequently  the
 bonus  payable  tc  werkers.  Coming  back
 to  the  basic  principles  behind  the  Bill
 may  Linvite  the  kind  attention  of  the  Hon.
 Members  cf  this  House  to  the  overrid-
 ing  economic  circumstar.ces—'bi  th  national
 ad  internacional  which  compelled  the
 Government  to  evolve  a  rational  basis  for
 bonus.  As  the  Hon’ble  Members  are  well
 aware,  over  the  years,  ours  has  been  a
 shortage-ridden  high  cost  ¢cconemy  in
 which  savings  and  investments  have  been
 declining.  With  little  scope  for  plough
 back  of  funds  or  generation  of  new  resour-
 ces,  there  has  been  hardly  ary  ५८५  pe  for
 accelerating  the  growth  of  the  ceom  my  to
 provide  jobs  to  the  unemployed.  Our
 hig)  cst  structure  has  been  weakening
 oa*  comostitive  strength  in  forcign  markets.
 Uniess  measures  are  taken  now  tu  remeay
 this,  the  «prospects  of  future  cannot  be
 bright.  In  fact  the  working  class  may
 iteelf  be  the  first  victim  of  high  cust
 economy.  Threugh  contro]  of
 money  supply,  drive  against  cconomic
 offences  and  emphasis  on  the  essential
 sectors  and  utilisation  of  capacity,  we  have
 been  successful  in  the  bettle  against  infia-
 tion,  For  the  gains  to  be  durable  the
 ‘war  against  inflation-potential.  stagnetion
 aad  unemployment  has  to  be  carried  on
 relentlessly  and  won.

 The  basic  questiins  that  we  have  to  face
 are  ;  how  to  invest  more  ard  to  produce
 m  re,  how  to  reduce  or  cost.  and  prices
 हत  how  to  expand  economy  and  provide
 more  empkymunt,  Wnecunomic  units
 would  only  add  to  problems  cf  unemplcy-
 mezt  rather  than  sclving  them,  The

 chang:s  made  in  the  lew  heve  to  be  apprecia=
 ted  in  this  socio-economic  context.

 Now,  these  are  the  very  basic  preposl~
 tions  in  the  economic  theory  in  the  context
 of  highly  developed  country.  But  we  are
 Dot  dealing  with  the  situation  of  a  developed
 country.  There  people  may  be  suffering
 from  affluence  not  knowing  what  to  do
 with  their  profits.  But  here  it  is  the
 qizstian  of  not  only  resource  nuwbilisation
 but,  uf  I  may  use  the  expression,  ‘social
 investm:at’.  I  would  use  this  expression
 in  piace  of  reswrce  mobilisation  because
 regiuce:  mi‘bilisation  canmot  convey  the
 san:  mcaung  and  coient  as  a  pharse
 bke  social  investment  weuld  ccovey  and
 tharefyre  I  would  like  to  use  the  phrase
 ‘social  investment’  in  place  cf  resource
 mi  bilisation.  Uneconcmic  units  will
 only  add  to  the  problems  of  unemplouym=nt
 rather  than  solurg  them.  The  changes
 mate  inthe  law  have  to  be  appreciated
 an  the  socie-econemyc  context.

 I  would  humbly  appeal,  Sir,  with  great
 reypict  tothe  hon,  Members  to  appreciate
 variiu;  provisions  of  this  ill  in  the
 evnrest  if  soci-economie  petspective  and
 support  tris  Bill.  Witl  these  words,
 Sir,  I  beg  leave  to  move  this  moticn.

 Mr,  DEPUTY-SPEAKER:  Motion  moved:
 “That  the  Bill  further to  amerd  rhe

 Payment  cf  Bonus  Act,  19655
 a  passed  by  Rajya  Sabha,  be
 taken  into  conderation.”

 SHRI  C.  छू,  CHANDRAPPAN  (Telfiis,
 cherry):  I  beg  to  move:

 That  the  Bill  further  to  amend  the  Pay-
 ment  of  Bonus  Act,  ‘1965,  be  referred  to  a
 Select  Committee  consisting  of  74  mem-
 bers,  namely:—Shri  Ss.  M.  Banerjee,  Shri
 Dinen  Bhattacharyya,  Smt.  Roza  Vidvadhar
 Deshpande,  Shri  K.  R.  Ganesh,  Shri
 Indrajit  Gupta,  Shri  Kri:hnan  Mancharan,
 Shri  Sarcy  Mukhesice,  Shri  Vayalar  Ravi,
 Shri  K.  V,  Reghunatha  Reddy,  Shri  Vayant

 Sathe,  Shri  Sheshi  Jiwdlar,  &h:i  Rte
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 vatar  Shastri,  Shri  K.  P.  Unnikrishren,  and
 Shri  C.  K.  Chandrappan,  with  instructions
 to  report  by  the  rst  April,  1976.  G

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  I  beg  to  move:

 That  the  Bill  further  to  amend  the  Pay-
 ment  of  Bonus  Act,  19655  be  referred  toa:
 Select  Committee  consisting  of  4  members
 namely:—Shri  S.  M.  Banerjee,  Shri  Tridib
 Chaudhuri,  Shri  M.  C.  Daga,  Shri  Dinesh
 Joarde:,;  Shri  Hukem  Chand  Kachwai,
 Shri  Madhu  Limaye,  Shri  Prasannbhai  ;
 Mehta,  Shri  Mohammad  Ismail,  ShiiH.  N.
 Mukherjee,  Shri  Noorul  Huda,  Shri  Era
 Sezhiyan,  Shri  Digvijaya  Narain  Singh,
 Shri  K.  V.  Raghunatha  Reddy,  and  Shri
 Dinen  Bhattacharyya,  with  instructions  to
 report  by  the  50  April,  1976.  (2)

 Ihave  heard  Mr.  Raghunatha  Re  cdy  who
 has  enunciated  rather  a  new  Pphiloscphy ,
 so  far  as  our  economic  development  is
 concerned.  Sir,  I  am  rather  amezecd  how

 the  Labour  Minister  was  trying  to  convince
 the  House  that  by  not  paying  bonus  he
 willbring  about  social  justice  in  the  country.

 24-  55  hrs.

 {SHRI  VASANT  SATHE  tn  the  Chair.]

 He  says  by  that  methcd,  he  will  help
 our  economy  to  be  developed;  unemploy-
 ment  problem  to  be  solved  and  what  not  !
 But  I  say  that  this  Payment  of  Bonus
 (Amendment)  Ordinance  promulgated  by
 the  President  was  the  first  major  ect  of
 this  Government,  after  the  proclemation
 of  emergency,  which  convinced  the  workers
 of  all  affiliations  regarding  the  real  purpose
 behind  the  proclamation  of  the  emergency.
 I  am  glad  that  our  AITUC  friends  have
 at  least  now  realised  what  hozx  and  stunt
 this  government  is  playing  day  in  and
 day  out.  They  aze  now  convinced  that
 this  government  is  really  helping  the
 monopolists  and  big  capitalists  by  denying
 payment  of  bonus,  which  the  workers
 earned  by  a  long  process  of  struggle

 Bonus  (Amdt.)  Bill
 against  the  employers  ard  the  policies
 of  the  government.  It  is  rather  a  gecd

 “service  done  by  the  goverrment.  Othcr-
 wise,  the  workers  weule  ret  ke  ine  fosit?en »

 to  know  the  real  motive  behind  the  emcre
 gency  and  the  real  class  character  cf  this
 government,  This  is  a  goverrment,  of
 big  bourgeois  end  big  landlords.  They  aie
 also  trying  thei:  best  <gain  to  sce  that
 the  big  mercpolists  of  the  USA  erd
 other  imperialist  ccuntrics  ccme  here
 and  Joot  this  country.  they  heve  tekcn
 the  first  step  to  opcn  the  7८07  8205  by
 assuring  the  foreign  mcrcpelists,  “Yow
 come  here,  We  heve  crushed  the  mcve-
 ment  so  long  carricd  ty  the  working  class
 for  their  wege  increese  cr  recliset'on  of
 their  just  ccmerds.”  This  is  ncthirg  tut
 inviting  the  mcercpolists,  tcth  fereign  erd
 indigenous,  to  invest  more  mcrmy  in  the
 private  sector.  Prior  to  this  crdircrce,  at
 least  orgenisaticns  ike  INTUC,  AiTUC
 and  the  pro-gceverr.mcent  wirg  cf  FMS
 were  happy  to  ioin  hands  with  the  govern-
 ment  ir  the  pcx  tcdics  et  conti!  level.
 But  the  ordinerce  evcked  sticrg  resern-
 ment  even  among  the  renks  of  those  orga-
 nisations  ard  they  ceme  out  on  the  streets
 protesting  against  the  cidinence.  All  the
 trade  unions,  inclrdirng  the  JNTUC  hézve
 opposed  the  ordinence.  Irrespective  ef
 their  political  <ffiliations,  all  trede  unicn
 organisaticns  havirg  cennection  with  the
 workers  are  voicing  their  protest  egsinst
 this  ordinence  es  well  as  this  Eill.  I  co
 not  know  whether  the  INTUC  members
 of  Parliament  Gue  to  the  party  pressure
 will  be  able  to  speak  their  vicws  frerkly
 in  this  House.  If  they  are  unzble  to  speck
 their  mind,  I  understend  the  c’fficulties.
 Because  they  expressed  their  cprositicn  to
 the  provisicns  of  this  Bill  in  various  weys,
 though  not  as  clearly  as  the  c  ppcsition  trade
 unions  have  done.

 I5  hrs.’

 Before  issuing  the  ordinence,  the  Govetn-
 ment  have  taken  strong  measures  on  the
 question  of  payment  of  Ecnus.  All  the
 public  sector  undertakings  were  given.
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 dipective  that  they  sheuld  act  enter.  inte
 egotietions  with  the  miionson  the  question
 of  bows,  Altthe  press  comoring  authorities
 ‘Were  given  directive  that  no  news  relating
 to  the  bogus  of  workers  or  the  campaign
 om  the  question  of  bonus  should  be
 given  any  publicity,  All  this  was  done  to
 bring  about  this  Ordinance.  The  Bill
 should  bave  been  called  the  payment  of
 nil  Bonus  Bill  because  you  have  primarily
 rejected  the  basic  concept  of  bonus  ad-
 vocated  by  all  the  trade  unions  and  even
 the  judicial  authorities  that  bonus  is  the
 deferted  wage  to  meet  the  gap  between  the
 existing  low  wag.s  and  the  living  wage.
 Thus,  since  the  labour  Appellete  Tribunal
 formula  in  early  505  and  the  bonus  com-
 mission  Report,  this  principle  was  acce  pte a
 Now  whatever  gains  the  trade  union  move-
 ment  achieved  during  the  two  and  8  half
 decade  have  been  washed  out  by  a  stroke.
 of  pen  thet  signed  the  presidential  Ordi-
 nance  and  the  Government  now  wants
 to  perpetuate  this  by  introducing  the
 Bill,anJ  help  the  monopolists  directly.  Only
 this  ycar,  I  can  say  that  at  least  Rs.  250
 crores  have  been  saved  by  the  employers.
 IT  do  not  know  how  Mr,  Reddy  has  got
 the  illusion  that  this  250  crores  thst  has
 been  saved  by  the  monopolists,  is  being
 spent  for  the  purpose  that  he  has  just  now
 stated,  i.¢.  for  the  good  of  our  country.
 They  won't  do  anything,  All  the  money
 has  been  swallowcd  by  big  monopolists.

 The  Bonus  Review  Commuttce  consti-
 tuted  by  the  Gov.rnmint  ceme  to  the
 conclusion  that  the  workcrs  claim  of  highcr
 bonus  over  and  above  4  ptr  cent  was
 fully  justified  in  viw  of  the  financial
 position  of  the  companies,  This  conclusion
 was  based  on  Resurve  Bank  study  conducted
 by  Dr.  Sethi  who  pointed  out  after  studying
 the  balance  sheets  of  joint  stock  compenies
 for  five  years  that  the  wage  cost  as  a  per-
 centage  of  toml  cost  of  production  has
 shown  decline  during  the  period  of  five
 years  under  study.  The  Bonus  Revicw
 Commitee  in  its  interim  Report  made  a
 chear-cat  observation  thet  even  after  paying

 a
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 81/3  pez  cent  minimum  bonus  the  opal
 wage  cost  would  be  still  lower  than  five
 है... उ  ago  in  relation  to  the  total  cost  of
 production.

 Now  the  Bill  goes  back  from  the  earlier
 commitment  which  was  accepted  by  the
 Cabinet  and  which  came  to  be  known  as
 famous  Khadilkar  formula.  After  enunciat-
 ing  this  formula,  Mr,  Khadilker  had  to
 leave  his  labour  portfolio  and  was  given
 health  portfolio  and  from  there  he  hed  to
 go  because  he  had  advoceted  the  caure
 of  working  class  so  far  as  the  peyment  of
 minimum  bonus  is  concerned,  fo.  there
 is  nothing  to  be  astonished  at  if  Mr.
 Raghunatha  Reddy  now  ventures  to  come
 forward  and  say  that  the  Government
 wants  to  pursue  the  concept  of  minimum
 bonus  that  was  there,  I  think  he  will  have
 to  vacate  his  post  also.  So,  he  is  so  much
 vociferous  and  placing  and  spreading  a
 new  definition  of  bonus.  First  of  all,  he
 must  rememb'r;  he  perhaps  dors  not
 know  the  history  of  tre  bonus  move  ment.
 Mr.  Indrajit  Gupte  has  stated  thet  for  the
 last  25  years—and  more  than  that,  I  know—
 just  after  the  Second  World  War  when  the
 textile  magnates  amassed  huge  weelth  end
 made  huge  profits,  the  workers  on  their
 own  raised  their  voice  saying  that  they
 must  be  gven  bonus  and  a  share  in  the
 profit,  Thereafter,  how  did  the  judicisry
 treat  the  question  of  bonus.  ‘Thr  y  treated
 it  as  if  it  was  an  ex-gratia  payment.  The
 workers  boldly  stated  that  they  did  not
 want  anything  ex-gratiz.  They  said:  “‘It
 is  our  right;  you  raise  our  level  of  wages
 and  give  a  need-based  minimum  wage.
 Thereafter  you  can  say  that  it  is  a  profit-
 shating  bonus.  Uniess  you  raise  the  level
 of  our  wage  which  is  below  the  subsistence
 level  in  many  cases,  you  cannot  say  that
 the  bonus  is  something  which  is  to  be
 tagged  on  to  production.”  So  the  Bonus
 Commission  had  recommended  a  minimum
 bonus  of  833%  irrespective  of  profit  or
 loss,  because  the  Commission  had  come
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 to  the  conclusion  that  despite  the  non-
 availability  of  a  daclarcd  surplus,  the  com-
 panies  were  in  a  position  to  pay  the  mini-
 mum  quantum  of  bonus  to  the  workers.
 But  now  this  prirciple  has  been  given  up.
 This  will  lead  to  companies  manufacturing
 fictitious  balance-sheets,  shcwing  loss  in
 the  companies’  accounts  and  doirg  away
 with  the  bonus  of  the  workers.  These  whe
 have  shown  prafits  will  now  show  losses
 during  19755  and  can  casily  manage  to  do
 so.  Therefore,  I  characterize  this  bill  as
 the  ‘Payment  of  Nil  Bonus  Bill’’.  Sir,  this
 Bill  gives  a  free  gift  cf-:I  have  already
 stated—a  minimum  of  Rs.  250  crcres,
 this  year.  Near  about  2,50,000  werkers  are
 employed  in  .he  jute  inaustry.  Last  year,
 i.e.  during  19745  they  got  8°33%  as  benus.
 This  year  they  got  only  4%.  Thus,  433%
 has  bzen  saved—saved  for  whom  ?  Saved
 not  even  fcr  the  development  of  the  in-
 dustry,  because  it  is  now  reported  daily
 in  the  papzrs  that  the  jute  mill  owne-s
 are  facing  a  serious  crisis  and  that  they
 are  not  in  a  positior.  to  keep  their  factories
 running.  That  is  the  position,  even  after
 injecting  a  big  amount.  The  employers
 have  the  capacity  tc  swallaw  the  whole
 amo:int  and  come  forward  to  the  Govern-
 ment  for  furcher  c  mcessicrs.  The  Govern-
 ment  is  sc  magnanimsus  in  their  case
 that  only  the  other  day  they  got  the  conces-
 sion  by  the  witl  drawal  of  ihe  expor:  67५४
 on  carpet-packing  and  other  jute  products.
 Now  these  employers  are  raising  pleas,
 so  that  more  curcessions  and  more  help
 can  be  given  to  them  from  the  financial
 institutions  that  are  under  the  direct
 control  of  the  Government  of  India  as
 well  as  of  the  State  Governments.  Sir,
 the  concept  of  allocable  surplus  is  one  of
 the  biggest  faults  in  company  accounting
 methcus.  The  employers,  who  have  ac-
 gvircd  kFrow-hcow  for  febricatirg  the
 balance  sheets  with  the  purpose  of  cheating
 the  Government  by  paying  less  iax  and
 cheating  the  workers  by  paving  less  bonus,

 have  been  successfully  defrauding  the

 Bonus  (Amadt.)  Bill
 Public  exchequer  and  the  workers  to  the
 extent  of  crores  of  rupees.  Instead  cf
 fighting  against  the  unscrupulous  empl  yers
 for  preparing  fraudulent  —  balanve-sheets,
 you  are  giving  them  an  opportunity  to
 deprive.  the  workers  cf  their  rightfyi  claim
 by  way  «f  bonus.

 The  concept  of  linking  benus  to  pre-
 duction  and  productivit;  has  ne  relaticn
 to  tke  concept  of  bonus,  as  it  has  been
 evolved  in  this  country,  and  abcut  which
 Shri  Indrajit  Gupta  has  ver.  stly  put
 forward  his  points.  At  the  rresent  level
 of  productivity,  tte  werking  class  have  gct
 every  right  ro  claim  higher  berms  and
 increase  in  the  wages.  But  the  Gcverrmeit
 is  denying  this  right  to  the  working  class
 and  allewing  the  employers  to  swell  their
 p:ofitability.  For  higher  production  there
 are  jncentive  schemes.  Productivity  bcrus
 has  nothing  to  do  with  the  payment  of
 bonus  based  on  prefit  cr  loss.  This  new
 cencept  is  only  another  concesskn  to  the
 employers  and  an  additional  werklicad  cn
 the  employees,  which  will  add  te  their
 exploitation.  We,  therefere,  wil!  oppose
 every  measure  that  will  link  bonus  with
 preductivity.

 In  this  connection,  I  must  fefer  to
 three  or  fi  ur  cises  which  I  am  personally
 aware  cf  as  a  trade  unicnist.  As  I  have
 already  menticned,  fcr  the  last  ten  years  the
 werkers  of  the  Dunlop  factory,  =  mulri-
 national!  company,  were  getting  20  per
 cent  benus  in  the  month  of  January.
 This  year,  taking  advantage  of  this  Ordi-
 nance,  the  employers  have  taken  a  very
 peculiar  stand.  They  say  that  they  would
 not  pay  any  bonus  urtil  their  ca’vitiation.
 is  complete.  Nobedy  knows  wher  it  will
 be  completed.  While  every  year  tnev  used
 to  pay  20  per  cent  in  the  month  of  January,
 this  year  they  are  trying  to  avcid  that
 payment.  Shri  Indrajit  Gupta  has  refercd
 to  the  Shipping  Corporation.  J  wii!  refer  to
 the  Scindia  Steamship  Company.  U>der  the
 agreement,  the  employees  ergaged  ov  this
 shipping  company  were  entiticd  tu  get
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 a  bonus  cf  76  per  cent.  This  year  the
 management  said  “nothing  doirg;  we
 will  pay  only  20  per  cent’,  When  the
 workers  demanded  more,  the  Secretary  of
 the  Union  in  Bcmbay  was  suspended.
 Afterwards,  the  police  came  and  took  him
 to  jail.  He  is  still  in  detention  under
 MISA.

 I  have  already  mentioned  thatin  regard
 to  provident  fund  accumulaiions  no  —  step
 has  been  taken  sa  far.  Many  companies
 did  not  pay  even  the  mirimum  of  8°33
 per  cent  bonus,  Yet,  no  penal  measures
 were  taken  against  the  defaulting  ccm-
 panies.

 Why  are  you  standing  in  the  way  of
 collective  bargaining  between  emrlcyers
 and  employees,  whatcver  agreement  they
 may  come  to  on  the  payment  of  borius  ?
 You  have  only  accepted  the  amendment
 that  for  7973-74  whatever  might  have
 been  paid,  nothing  will  be  deductcd,  but
 for  the  future,  if  any  union  is  successful
 in  making  a  ccmpany  pay  sone  more
 bonus,  which  may  not  be  on  the  basis  cf
 this  fermula,  why  do  you  stand  in  the  way  ?
 Why  don’t  you  allow  them  to  have  a
 peaceful  collective  bargaining  which  will
 help  production?  Instead  cf  that,  you  are
 bringing  forward  a  measure  which  will

 unnecessarily  create  agitation  among  the
 workers  and  ultimately  affect  piccucticn.

 So,  my  humble  suggestion  tc  yeu  is:
 don’t  kindly  sermonise,  be  truthful  and
 straight  forward  ard  accept  categcrically
 that  this  is  a  retrcgrade  step.  This  is  a
 stunt  that  the  Government  is  making
 under  the  leadership  of  Shrimati  Indira
 Gandhi,  a  nice  philosophy  to  create  divi-
 sion  between  the  rural  pecple?  and  the
 working  class  in  the  town  areas.  This  is
 the  tactics  that  you  are  very  cleverly
 adopting.  I  would  humbly  request  you  to
 withdraw  this  Bill  56  that  the  workers  may
 get  justice  as  before.

 श्री  राहु  भाई  (इंदौर)  :  श्रीमन्‌
 मैं  इस  बिल  का  हृदय  से  समर्थन  करने  के
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 में  खड़ा  हुआ  हूं,  केवल  एक  पार्टी  के

 सदस्य  के  नाते  नहीं  |  जिस  विद्यापीठ  के

 अन्दर  मैंने  श्रम  संगठन  का  पाठ  पढ़ा  है  और

 मेरे  गुरू  महात्मा  गांधी  जी  ने  जो  पढ़ाया

 है,  मैं  सब  छोड़  सकता  हु  लेकिन  उस  नीति

 को  नहीं  छोड़  सकता  |  लंदन  के  अन्दर

 जो  बिल  आया  है  उसका  समर्थन  में  इसलिए
 कर  रहा  हू  कि  कहीं  इन  दिनों  राजनीति  में

 मैं  भटक  न  जाऊं।  अभी  हमारे  साथी

 गुप्ता  जी  ने  बात  की  |  मैंने  अहमद
 दाद  मजूर  महाजन  में  मजदूर  आन्दोलन

 का  पाठ  पढ़ा,  सीखा  ,  गांधीजी  के  साथ,
 निदा  जी  के  साथ  काम  किया,  खण्डूभाई,
 वसावा  जी  के  साथ  काम  किया,  जब  उनका

 आदेश  हुआ,  जहां  उन्होंने  भेजा  वहां  चला

 गया  बोनस  का  सवाल  आज  से  नहीं  797

 से  चला  आ  रहा  है  a  जब  से  यह  सवाल  पैदा

 हुआ  उसका  मुझे  ज्ञान  है,  उससे  मैं  अज्ञान

 नहीं  हैँ  ।  तबसे  साज  के  दिन  तक  मैं

 देखता  रहा  कि  यह  बोनस  मजदूर  इंडस्ट्री
 के  लिए  कितना  लाभदायक  झौर  नुकसान
 दायक  है--यह  बात  अलग  है  लेकिन  एक  बात

 जरूर  हैं  कि  बोनस  का  सवाल  मजदूर  नेतायों

 वे!  लिए  सिरदर्द  रहा  है।  i920  में  भी

 यह  सिरदर्द  पब्लिक  के  सामने  आया  at  जब

 मिल  मालिक  खूब  मुनाफा  कमाते  थे  दीवाली

 के  दिनों  में  दो-रो  रूपया  मजदूरों  को  दे

 देते  थे,  और  मजदूर  उनकी  जय  बोलकर  ले

 लेते  थे  ।  शंकरलाल  भाई  ने  जो  गांधी  जी

 के  साथी  थे  उन्होंने  जो  हालत  है  गांधी

 जी  से  कही  t  गांधी  जी  ने  कहा  कि

 यह  बहुत  गलत  है,  यह  तो  मजदूर  मालिकों
 की  भीख  और  दया  पर  जी  रहे  हैं,  ऐसा  नहीं

 होना  चाहिए  |  होना  यह  चाहिए  कि  वर्ष

 के  नफा  नुकसान  को  देखकर  उसके  ग्रा धार

 पर  बोनस  मिलना  चाहिए  |  क्‍या  प्राफिट

 ऐंड  लास  हुआ  है  उसके  आधार  पर  बोनस
 सांगला  और  देना  चाहिए  t

 श्रीमान,  यह  सवाल  920  के  बोनस
 के  बारे  में  पैदा  इश्रा  |  । उस  वक्‍त  सेठ  मंगलदास
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 खिल  सालिक  भी  तैयार  नहीं  हुए  ।  गांधी'

 जी  जो  मजदूरों  के  पंच  ये  ने  अपना एक एक  फैसला
 दिया  कौर  जो  फैसला  दिया  वह  मेरे  पास

 है  1  गाधी जी  जो  मजदूरों का  नेतृत्व भी  करते
 थे  ौर  उत  के  पंच  थे,  उन्होंने  जो  भ्र पना
 फैसला  दिया  उस  में  उन्होंने  लिखा  है

 “जिस  जिस  समय  मिले  भ्रच्छा  मुनाफा
 करें  ऐसे  समय  पर  मुनाफे  में  से  मजदूरों  को
 बोनस  के  तौर  पर  एक  अच्छा  हिस्सा
 देना  चाहिये  |  और  जैसे  समय  जाता  जाय
 उस  में  सुधार  किया  जाना  चाहिये  ।  किन्तु
 उद्योग  को  जरा  भी  धान  न  धाने
 देते  हुए  इस  सिद्धान्त  का  पालन  किया  जाना

 चाहिये  1  ”

 गाधी  जी  ने  वहा  है  कि  जब  मिल
 कारवाने  मुनाफा  करते  है  तो  उस  में  से  हिस्सा
 मजदूरों  को  मिलना  चाहिय  |  भर  जैसे  समय
 जाता  है  ऐसे  उस  मे  तरक़्की  होनी  चाहिये  7
 लेकिन  एक  सिद्धान्त  ध्यान  म  रखना  चाहिये
 कि  ऐसा  करते  में  उद्योग  को  जरा  भी  भ्रम

 नही  भानी  चाहिये  ।  हम  नही  चाहेंगे  वि  उद्योग
 की  हालत  गिरे  और  मजदूरों  को  खुश  किया
 जाय  ।  गाधी  जी  ने  एक  बात  बताई  कि  यह्‌
 मिल  मालिक  जो  अ्रफरातफरी  करते  है  उन्हे
 यह  ज्ञान  होना  चाहिए'  कि  ऐसा  वे  नहीं  कर
 पाये  ।  लेनी  इस  का  मतलब  यह  नहीं  है  कि
 उन  कारणो  को  लेकर  तुम  उद्योग  को

 नुकसान  पहुचाया  ।  हिन्दू  धर्म  म ेजोगा  का
 स्थान  है  राज  के  समाज  में  वह  उद्योगों
 का  स्थान  है  ।  इसलिये  मजदूरों  को  सावधान

 रहना  चाहिये  i  इस  सिद्धान्त  को  हम  मानते

 हैं  ।  आर  मिल  मालिया  गांधी  जी  के  फैसले
 को  मानने  के  लिये  तैयार  नही  हुए  a  उस  वक्‍त

 पझाबिद्रेशन  का  सवाल  पाया  कि  कोई  सरपंच

 होना  चाहिये  उस  के  लिये  भी  मिल  मालिक
 तैयार  नही  हुए  ।  शकर  लाल  भाई  सेठ  मंगल

 डांस  के  घर  |  कौर  संगीत  दास  सेठ  को  शंकर
 खाल  भाई  समझाते  हैं  कि  wo  मंद  बीएम
 मालवीय  जी  जाया  हुए  हैं  उन्हें  सरपंच  बना
 दिया  जाने  ।  मगर  दास  जी  मिल  भोगने
 प्रसोसियेशन  के  प्रेसीडेंट  थे,  कहते  हैं  कि  गांधी
 की  बनिया  और  मैं  भी  बलिया,  हिसाब
 किताब  के  मामले  में  मालवीय  जी  क्या  समझें  |
 उस  'विवाद  को  ले  कर  गाधी  जो  का  फैसला
 मानने  के  कारण  गांधी  जी  की  सलाह  से
 92]  में  अहमदाबाद  के  मजदूरों  ने  बोनस

 के  सवाल  को  लकर  हड़ताल  की  कि  जब  मिलों
 को  मुनाफा  है  तो  उस  में  से  प्रौफिट  शेयरिंग
 होना  चाहिए।  उस  वक्‍त  मदन  मोहन  मालवीय
 जी  को  सचिव  माना  और  गाधी  जी  ने  जो
 फैसला  दिया  था  वह  और  सेठ  मगर  दास  का
 फैसला,  To  मदन  मोहन  सातवीं  जी  के
 पास  जाता  है  और  उन्होंने  दोनों  को  सुन  कर
 28-0-92i  को  अपना  फैसला  दिया।

 मैं  तो  अंग्रेजी  तही  पढ़ा  हु,  लेनी  इन  को
 समझाने  के  लिय  मुझे  थोड़ी  मेहनत  करनी
 होगी  |  उस  मे  प०  मालवीय  जी  ने  लिखा  है

 “T  am  clearly  ef  opimicn  that  when
 a  mill  has  made  handsre  picfits  ie
 workmen  wh)  have  by  ther  tuthful
 co-<peraticn  crablhd  the  tall  to  cain
 sucl  profirs  she  uld  as  an  crdirary  ak
 be  given  at  the  हा  ते  of  each  year  a  boris
 equal  to  one  m  uth’s  salary  "

 ara  हमे  कोई  यह  समझायें  कि  गांधी
 जी  की  बात  को  कोड  दो,  मालवीय  जी  की
 बात  को  छोड  दो  अरार  तुम  हमारे  साथ  चलो
 तो  हम  प्राखो  के  करघे  नही  है।  हमे  रास्ता  पता

 है  और  हम  उस  रास्ते  पर  जा  रहे  है  ।  हम
 प्रधान  मची  शौर  पार्टी  के  आदेश  से  कुछ
 नही  कर  रहे  है।  जो  हुम  ने  सीखा  है  उस  को
 लेकर  मजदूर  सगठन  चला  रहे  है,  शौर  उसी
 आधार  पर  कह  रहें  हैं  ।
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 मैं  निवेदन  करता  चाहता  हूं  कि  बोतल
 के  बाद  तो  समय  ऐसा  भाया  कि  हिन्दुस्तान
 मे  कहीं  बोतल  ही  नहीं  मिला,  और  बोनस
 के  बजाय  मज़दूरों  के  ब्रेन  से  कटौतियां  हुई  1

 अहमदाबाद  में  हुए,  बनाई  में  हुए  भौर  सारे
 देश  में  हुए  कौर  उस  को  ले  कर  बम्बई  के
 शरीर  928  में  6  भीने  की  हड़ताल  अली
 कौर  i929  में  भी  वहां  6  महीने  की  हड़ताल
 अली  ौर  पूंजीपतियों  ने  li  मजदूरों  की

 बहुत  बुरी  दशा  कर  दी  1  द्वितीय  युद्ध  जब

 शुरु  हुआ,  तो  i94:  में  बोनस  को  मांग  की

 गई  कौर  वह  बोनस  बराबर  सारे  हिन्दुस्तान
 में  जहां  जो  ले  सकते  थे,  उन्होंने  लिया  ।
 बम्बई  के  मजदूरों  ने  लिया,  भ्रहमदाबाद
 के  मजदूरों  ने  लिया  लेकिन  मार्क्सवादी  वाले
 बंगाल  में  जूट  के  मजदूरों  को  नही  मिला  और
 कोल  साइन  में  भी  बोतल  नहीं  मिला  ।

 श्रीमन्‌,  यह  विवाद  कब  पैदा  हुआ  i949
 के  बोनस  का  यह  सवाल  पैदा  ह्ध्ा  पहले
 बोनस  जो  दिया  जाता  था  |  बम्बई,  झूमना-
 बाद  और  बड़े  सेन्टरों  में  एक  केन्द्र  की  सारी
 टेक्सटाइल  इंडस्ट्री  का  मुनाफा  जोड़  कर  शौर
 सभी  मुनाफे  में  से केलक्लेशन  कर  के  सभी
 मिलों,  कारखानों  के  मजदूरों  को  बराबर
 बराबर  बोनस  दिया  जाता  था  |  1949  का

 यह  मामला  इंडस्ट्रियल  कोर्ट,  बम्बई  में
 गया  कौर  बम्बई  इंडस्ट्रियल  कोर्ट  ने  950
 में  यह  फैसला  किया  कि  जिन  मिलों  को

 नुकसान  हुआ  हैं  उन  मिलों  के  केस  पर  अलग
 से  विचार  किया  जाएगा  |  इसलिए  =  949
 का  बम्बई  के  3  मिलों  के  मजदूरों  को  बोनस

 नहीं  मिला  हसी  तरह  से  अहमदाबाद  के
 मामले  में  भी  i949  के  बोनस  का  ऐसा  ही
 फैसला  दिया  गया  ।  इधर  का  नतीजा  यह  हुमा
 कि  बम्बई  के  तीन  मिलों  शौर  स्‍क्‍्रहमदाबाद
 के  i0  मिलों  की  अपील  के  तौर  पर  यह
 मामला  लेबर  एपेलेट  द्विब्यूनल  में  गया  और
 लेबर  एपेलेट  ट्रिब्यूनल  ने  जो  फैसला  इंडस्ट्रियल
 कोर्ट  ले  दिया  था,  उस  को  बहाल  रखा  ।
 लेबर  एपेलेट  द्विब्यूनत  ने  बोनस  का  एक
 फार्मूला  भी  ईजाद  किया  कि  बोनस  कब

 दिया  जा  सकता  &  1  कोई  भी  मिल  प्रॉफिट
 करता  है  तो  प्रॉफिट  करने  के  बाद  उस  में
 से  कमीशन  निकाल  देने  के  बाद,  डेप्रीसिये
 डेवलपमेंट  रिबेट,  टैक्सेशन  शर  डिविडेंड
 निकालने  के  बाद,  ये  चार,  पांच  चौज़मनिकामने
 के  बाद  जो  बाकी  बचेगा,  उस  में  से  बोनस
 दिया  जाएगा।  उस  मय  यह  एपेलेट  ट्रिब्यूनल
 का  फार्मूला  इतना  प्रसिद्ध  हो  गया  कि  उस
 के  विरुद्ध  बम्बई  में  दो  महीने  की  हड़ताल
 भी  हुई  कौर  i950  में  जो  यह  हड़ताल
 हुई  उसका  नेतृत्व  श्री  जय  प्रकाश  नारायण
 जी  ने  किया  ।  उस  वक्‍त  मुझे  प्रगति  तरह  से
 याद  है  कि  नासिक  कांग्रेस  के  इन्दर  पंडित  जी
 के  पास  उन  के  दूत श्ाएं  थे,  मैं  भी  वहां  पर
 बैठा  हुआ  था,  और  उन्होंने  कहा  था  कि  हस
 हड़ताल  के  मामले  को  निपटा  लेना  चहिए
 पंडित  जी  ने  साफ  कहा  था  कि  देखिये,  बोनस
 देने  का  एक  तरीका  होता  हैं  शौर  इस  का  यह
 मतलब  नहीं  है  कि  प्राय  ने  मुझे  कह  दिया
 और  मैं  बसा  हीकर  दूं  उन्हीं  का  कहूंगा  था
 कि  उस  का  तरीका  यह  है  कि  एपेलेट  द्विब्यूनल
 के  फैसले  के  अनुसार  बोनस  दिया  जाएगा  1

 श्रीमन्,  949  के  बोनस  के  बाद  से  बोनस
 जैसी  चीज  गायब  ही  हो  गईं  कौर  यह  मामला

 सुप्रीम  बोट  मैं  भी  गया  था  t

 मैं  यहां  एक  निवेदन  और  करना  चाहता

 हूँ  कि  मेरे  सारे  प्रान्त  में  एक  बात  थी  कि  हम
 बिना  पढे  लिखें  मजदूर  है  शौर  वैलेंस-शीट
 को  कुछ  नही  समझते  लेकिन  हम  ज  जानते

 है  कि  सुबह  से  शाम  तक  कारखाने  में  8 घन्टे
 काम  किया  है  और  8  चन्दे  में  कितना  काम
 किया  है  और  हम  जीतता  ज्यादा  काम
 करेंगे,  उस  का  मुझआवधिज्रा  हमें  मिलना

 चाहिए  |  मैं  यह  बताना  चाहता  हूं  कि

 कोई  साल  मेरे  प्रदेश  में  ऐसा  नहीं  गया  जिस
 साल  में  मजदूरों  को  बोनस  न  मिला  हो,
 प्रति  साल  4,  8  बोनस  लेते  रहें  इतना  ही
 नहीं,  960  में  मैं  ने एक  एग्रीमेंट  किया  था
 कि  अभी  तक  जो  25  दिन  का  बोर्ड  से  हो
 लेकिन  i960  से  बोनस  एक  महीने  का  दिया
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 जाएगा  और  यह  समझोता  ग्राइब्रेट  सेक्टर
 में  ही  नहीं  किया  भा  बल्कि  पब्लिक  सैक्टर
 में  भी  किया  था  और  नेशनल  न्यू जप रिट  तेरा
 मिल  के  प्रकार  भी  एक  महीने  का  बोनस  दिया
 जाता  रहा,  लेकिन  एक  बात  हमारे  सामने
 ह  रही  है  कि  हम  मेहनत  करे  कौर  हमने
 जो  प्रोडक्शन  किया,  उस  के  अनुसार  हमें
 बोनस  मिला  ।  मंत्री  महोदय  ने  कभी
 बताया  कि  प्रोडक्शन  और  प्रोडक्टिविटी
 के  साथ  बोनस  को  लिक  करेगे  मैं  खुश  हूं  ।
 क्यों  न  ऐसा  किया  जाए  ?  भेरी  लिखी  हुई
 यह  पुस्तिका  हैं  कौर  बेज  बोड़े  के  सामने
 रखे  गये  मेरे  यहा  के  प्रोडक्शन  के  बारे  मे  ये
 फिगर  है  1  प्रोडक्शन  से  जो  बोनस  मिल
 सकता  है,  जितनी  बेसिस  मिल  सकती  है,
 यह  मैं  आपके  सामने  रखना  चाहता  हू  ।
 चोर  परसेंट,  झूठ  परसेंट  सोलह  परसेंट,
 कितना  मिल  सकता  है  यह  मैं  आपके  सामने
 रखना  चाहता  हु  ।  आपने  03  मिले,  कपड़ा
 मिले  ली  है,  उनको  हमसे  आपको  सौप  दिया
 है,  अब  उनका  चलना  मुश्किल  हो  रहा  है  1
 लोग  जो  मर  गये  हैं,  उनकी  ग्रेजुएट  नही
 मिल  रही  है,  उसका  प्राविडेंट  ue  नहीं  मिल

 रहा  है  (ईडरप्लंज)  यूनाइटेड  इडिया  मिल
 में  कया  हो  रहा  है--

 ओलती  रोज  हिंदी  (बम्बई  मध्य)
 न्मब्बे  लाखे  रुपया  eT  गए  है

 श्री  राम  सिह  भाई  श्राप  नब्बे  लाख  की
 चात  करती  हैं,  मैं  तो सोलह  करोड  की  बात
 कर  रहा  हु  जिस  का  मिलना  मुश्किल  हो
 रहा  है  ।

 मैं  बता  रहा  था  कि  मेरे  यहां  इंदौर  में
 सभी  मिलों  को  मिला  कर  l94a  में  पर  हैड

 559i  we  कपड़ा  पैदा  होता  था  ।  जितने

 वहाँ  के पई  का रखाने  है  के  भोर  उनमें  जितने

 मेक दूर  हैं,  में  जितना  कपड़।  सबीर  करते  हैं,
 उसकी  भ्र गेर  डिवाइड  किया  जाए  तो  i948
 में  5593  धन  कपड़ा  छन्हीनि  से पार  किया,
 949  में  5600  गज,  957  में  9404
 गज़  और  इसी  तरह  से  यह  बढ़ता  गया  ॥
 कहने  का  सं तलब  यह  है  कि  मेरे  यहाँ  प्रति  साल
 प्रोडक्शन  दस  मिलीं  के  इन्दर  सतर  परसेंट

 मजदूरों  ने  बढाया  ।  द्रव  बाप  बोनस  लेने  से
 कैसे  मना  कर  सकते  हैं  ।  किन्तु  मजदूर  काम
 करने  के  लिए  तैयार  हैं  लेकिन  उनको  लीडर

 काम  करने  दे  तब  ना।  सबे  से  बड़ी  परेशानी
 तो  यही  है  ।

 अहमदाबाद  में  जो  पं  चवर्षीय---समझ्षौता
 955  के  अन्दर  हुआ  वहू  कसि  आधार  पर

 हुआ  ?  इसी  श्रलाधार  पर  हुआ  ।  बढ़ा  पर
 राशनलाइजेशन  किया,  नई  मशीनें  आई,
 उनका  प्रोडक्शन  मौर  प्रोदमिटविटी  बढ़ी  av
 मिल  मालिक  कही  वे  इतने  भले  नही  है  कि
 अपनी  जेब  में  से निकाल  कर  दे  द  ।  वे  तभी
 देते  है जब  उनको  चार  पैसे  मिलते  7  तब  वें
 समाते  हैं  कि  चार  पैसों  में  से--दो  जाते  हैं
 लेकिन  फिर  भी  दो  तो  बचते  है,  तब  ही  देते
 हैं  ।  भ्रहमदाबाद  के  मिल  मालिक  कोई  इतने
 भले  नही  हैं  |  श्रह्मदाबाद  के  माननीय  सदस्य
 बैठे  हुए  है,  वह  बडी  उनकी  तारीफ  करते  है  ।
 उनमे  से  एक  केन्द्र  का  हिसाब  मैं  आपके  सामने
 रखना  चाहता  है

 सभापति  सहो देय  आपने  सतरह  मिनट
 ले  लिए  हैं  7  श्राप  शौर  कितना  बोलेगे  1

 श्री  राम  सिह  भाई  :  पद्रह  बीस  मिनट
 ब्रोकर  |

 सभापति  महासंघ  यह  क॑से  हो  सकता  है  1

 शी  रीस  सिंह  भाई  प्रखर  मेरी  कोई  ऐसी
 बात  हो  जो  जचती  न  हो  तब  तो  आप  मुझे
 कहें  L
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 मैं  रुक  चिंवेदत  करमा  चाहता  हूं  ।

 हुम  ट्रेड  यूर्यिन  वाली को  मेड  पर  जिंस' बात
 पर  कोर  देने  की  अकूबत  है  धर  मह  है  कि  जो

 साहसी  कदम  सरकार  ने  उठाया  है  उस  कदम
 का  लाभ  हम  मजदूरों  और  देश  को  बराबर
 दिला  से  कहीं  ऐसा  न  हो  कि  पूंजीपति
 उसका  लाभ  उठा  ले  जाएं  ।  दरअसल  में
 बोनस  कया  था  ?  खाडिलकर  फार्मूला  जो
 पाया  वह  कहां  से  पाया  ?  कौन  लाया  ?
 कौन  से  वित्तीय  सम्मेलन  में  इसकी  ब्वर्भा

 हुई  ?  क्‍या  बोनस  कमिशन  ने  इसकी
 सिफारिश  की  ?  मजदूर  नेताझों  ने  बैठ

 करनिणंय  किया  ?  केबिनेट  ने  निर्णय!  किया  ?
 जब  अचानक  खाडिलकर  फार्मूला  प्राया  तो

 मुझे  झाश्चय  हुआ  कि  न  गाज  न  बाज,  यह
 बिना  मौसम  को  बरसात  कहां  सेना  गई  1
 मैं  प्राइम  मिनिस्टर  से  मिला  और  पूछा  कि
 खाडिलकर  फार्मूला  क्‍या  है  ?  उस  वक्‍त

 उन्होंने  मरे  से  कहा  था  कि  यह  बड़ी  गीतों

 हुई  है,  भूल  हुई  है  -  उसके  बाद  भी  जब  8.33
 परसेंट  के  अध्यादेश  का  सवाल  प्राया  तो
 भी  मैं  प्राइम  मिनिस्टर  से  मिला  और  कहा
 कि  कम-से-कम  मजदूर  नेताओं  से  तो  इस
 सम्बन्ध  में  बात  करनी  चाहिये  थी  ।  उन्होंने
 कहा  कि  मजदूर  नेताओं  से  बात  की  है,  उसके
 बाद  ही  पह  कदम  उठाया  है  t

 मैं  नेशनल  एलेक्स  बादी  की  एक  बात
 बताना  चाहता  हू  ।  जब  वहां  एक  सवाल  शाया
 कि  बेल  गवर्नमेंट  के  लेबर  मिनिस्टर  ने

 एम्प्लायर  को  ऐसा  ह... क  क्‍यों  भेजा  है  कि
 पिछले  साल  जिस  रेट  से  आपने  बोनस  बांटा

 है,  उसी  रेट  से  बाटो,  3ससे  नेशनल  एलेक्स
 बाडी  का  क्‍या  सम्बन्ध  शा  ?  झगर  एलेक्स
 बाडी  उसका  नोट  न  खेती  कौर  उस  पर  बदिश
 ने  लगती  कि  केरल  के  लेबर  मिनिस्टर  को
 श्रष्षिकार  तही  है  तो  पैं  मानता  हूं  कि  मैनेजमेंट
 का  भी  पेसा  साहस  नहीं  होता  ।  एलेक्स  बाड़ी
 चौर  गवर्नमेंट  को  रास्ता  बताया  ।  एक  दूसरे
 में  लिक  जुड़ा  सुना  है  ।

 Bonus  (
 मैं  यह  अवश्य  सामना  हूं  कि  प्रोडक्शन

 और  प्रोडक्टिविटी  के  ऊपर  बोनस  देने  से
 मजदूरों  को  ज्यादा  फायदा  होगा  मैं  आपके
 सामने  यह  भी  बताना  चाहता  हूं  कि  मैं  नेशनल
 न्यूज़ प्रिट  नेपा  मिल  की  यूनियन  का  जब

 था,  हाँ  पर  रोजाना  l00  टन
 प्रोडक्शन  होता  था,  हमारा  वहां  पर  समझौता
 हुआ  जिसके  कारण  256  टन  पर-हे  प्रोडक्शन
 जाने  लगा  |  वहां  झख  भी  92  पर सेट  प्रोडक्शन
 बोनस  सिल  गगहा  है  ।  अब  देखिये  भागे
 क्या  मिलेगा  ?

 होशंगाबाद  में  एक  सिक्‍योरिटी  पेपर
 मिल  है,  उसकी  कैपेसिटी  7  टन  को  है  ।
 वहां  १९  7  टन  नोट  बनाने  का  कागज़  बनना
 चाहिये  था,  लेकिन  उसका  प्रोडक्शन  4  - 2.2
 जाता  था  |  3  बरस  पहले  हमारा  मिनिस्टर
 साहब  से  समझौता  हुआ  कि  6  टन  तो
 कराना  चाहिये  |  हमले  कहा  कि  6  टन  प्रोडक्शन
 आयेगा  ।  उन्होंने  कहा  कि  6  टन  के  ऊपर
 जितना  ज्यादा  श्ायेंगा,  हम  आपको  उत्पादन
 बोनस  देंगे  ।  बाप  लोग  यहा  बैठ  हुए  है,  क्‍या
 कोई  गह  यकीन  कर  सकते  है  कि  आज

 वहां  पर  9  टन  प्रोडक्शन'  हो  रहा  है  ।  यह  बोसे
 झा  रहा  है  ?  क्‍योंकि  वहां  पर  प्रोडक्शन
 बोनस  80  परसेंट  तक  मिल  रहा  है।

 जहां  तक  प्राइवेट  सैक्टर  का  सम्बन्ध

 है,  नागदा  के  भ्रमर  प्रेसिग  मिल  में  भी  हमने
 समझौता  किया  है  शौर  35  परसेंट  बोनस
 मिला  है  1  हां  दूसरे  यूनिट  में  3  साल  का
 समझौता  किया  कौर  25  परसेंट  बोनस  मिला

 है  q  मैं  निवेदन  करना  चाहता  हूं  कि  जहां
 प्राफिट  का  सवाल  है,  आप  प्राफिट  को  रखिये
 प्रोडक्शन,  प्रोडक्टिविटी  कौ  रखिये  लेकिन
 अगर  प्रोडक्शन  और  प्रोडक्टिविटी  पर  आपने
 बंदिश  लगाई  कि  20  परसेंट  के  भ्र धिक  बोनस
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 [श्री  राम  सिंह  भाई]

 नहीं  मिलेगा  तो  आपका  प्रोडक्शन  अधिक

 बड़ने  वाला  भी  नहीं  है  i  सरकार  मजदूरों
 को  कहती  है  कि  वे  मेहनत  करें  और  करायें,
 और  जो  वे  करायेंगे,  उस  में  से  उन  को  बोनस

 सिरसा  ।  जो  प्राफिट  होता  है,  उस  में  से

 डेप्रिसिएशन,  डेवलपमेंट  रीबेट,  टैक्स रान  और

 डिविडेंड  आदि  निकाल  देने  के  बाद  बचे

 हुये  में  से  60  परसेंट  बोनस  दिया  जाता  है  1

 इस  फार्मूला  को  रिवाइज  करने  की  ज़रूरत  है  |

 डिविडेंड  किस  पर  दिया  जाता  है  ?  एक
 केद्र  की  मिलो  का  मूल  शेयर  कैपिटल

 व्या  है  ग्रोवर  बोना  शेयर  देकर  उन्होंने  ग्रसना

 शेयर  कैपिटल  कितना  कर  लिया  ।

 927  में  51  मिलों  का  शेयर  कैपिटल

 केवल  3,59  लाख  रुपये  था  ।  1939  में

 54  मिलों  का  शेयर  कैपिटल  4,41  लाख

 रुपये  हो  गया  और  i949  में  उन्हीं  63

 मिलों  का  शेयर  कैपिटल  242  लाख  रुपये

 ही  गया  |  क्या  उन्होंने  उसमें  पैसा  डाला  ?

 एक  मिल  का  शेयर  कैपिटल  30:91,000
 पय  था  t  उस  ने  एक  पिता  भी  अपनी  जेब
 में  से  नहीं  डाला  ।  वह  रिजर्व  बनाती  रह
 दौर  जब  'रिजर्व  हो  गया,  तो  उस  ने  सारा

 बोनस  शेयर  में  बदल  दिया  ।  उस  का

 30,917,000  रपये  का  शेयर  कैपिटल  8

 करोड़  रुपये  का  हो  गया  है  |  लेकिन  वहू  मिल

 30,91,000  रुपये  पर  डिविडेंड  नहीं  देती

 है,  बल्कि  सिर्फ़  8  करोड़  रुपये  पर  देती

 है  ।  'डिविडेंड  मूल  शेयर  कैपिटल  पर  दिया

 जाना  चाहिये  ।

 हम  चाहते  हैं  कि इस  कानून  द्वारा  बोनस
 की  जितनी  भी  बचत  की  रकम  हो,  वह

 राष्ट्रीय  कोश  में  जानी  चाहिए  शौर  उसे  देश
 के  बिकास  कार्यों  में  लगानी  चाहिए  ।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  हृदय
 से  समान  करता  हूं  ।

 FEBRUARY  3,  7976  Res.  and  Payment  of  724
 Bonus  (Amdt.)  Bell

 श्री  एप०  एम  बीजों  (कानपुर)  :

 सभापति  महोदय,  मैं  इस  झ्रा्डिनेंस  और  इस

 बिल  का  विरोध  करने  के  लिए  खड़ा  ह्भ्रा

 हुं  1

 SHRI  RAGHUNATHA  REDDY :  Please
 speak  in  English.

 SHRI  S.  M.  BANERJEE:  Sir,  I  have
 decided  to  op) ise  this  Bill  lock,  steck  and
 barrel.  As  a  working  class  leader  who
 has  bz2en  trying  to  champion  tke  cause  of
 working  class  for  the  last  thirty  five  years,
 this  was  a  rude  shock  I  got,  when  suddenly
 one  fine  m-rning  I  found  that  an  ordinance
 had  been  brought  not  te  ban  retrenchment,
 not  to  ban  lay-offs,  not  to  ban  ciosures,
 Not  te  take  ever  tle  closed  units,  but  to
 reduce  the  bonus  from  8-33  per  cent  to
 4  por  cont,  Tnere  was  jubilation  in  Kanpur
 in  all  the  big  business  houses,  whether
 Singhania,  Jaipuria  or  Bagla,  and  the
 manifestation  of  anger  in  the  entire  work-
 ing  ciass  areas.  It  was  a  bolt  from  the
 blue  for  the  warkers  and  a  boon  for  the
 capitalists.  As  my  friend,  Shri  Indrajit
 Gupta  siid,  if  28  working  class  are  ccn-
 viaced  that  this  decisicn  was  in  the  larger
 interest  of  the  country  as  a  whole,  they
 would  not  have  raised  their  fingers,  but
 they  are  convinced  not  beceuse  Shri  Dange
 says  or  because  Snri  Indrajit  Gupta  says,
 but  from  their  own  exp2rience  thev  have
 realised.  that  this  has  been  done  at  the
 instance  of  Tatas  and  Birlas  who  were
 always  against  payment  of  8-33  percent.
 Hon.  the  Prime  Minister,  for  whom  I
 have  the  greatest  regard,  asked  how  any
 uit  waich  is  sussaining  a  loss  can  pay
 the  bonus.  Do  you  think  that  all  these
 industrial  units  are  philanthropist  csccie-
 industrial  units  are  philanthropist  socie,
 ties  ?  Taey  run  even  after  losses.  I  have
 yet  to  see  any  industrial  unit  which  hds
 sustained  loss  and  paid  83,  percent  or
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 4  percent  bonus.  May  I  ask  hon.  the
 Prime  Minister  and  the  Labour  Minister,
 will  any  capitalist,  will  any  owner  of  a
 private  sector  unit  be  prepared  to  shcw
 the  number  two  account,  as  it  is  widely
 known?  They  maintain  two  accounts;
 they  manipulate  the  balance-sheet.  When
 we  negotiate  fcr  bonus,  the  manceuvred
 balance-sheet  is  shown  to  us.  But  the  real
 balance-sheet  remains  with  them.  Had

 the  balance-sheets  been  ccrrect,  then  these
 raids  would  nct  have  resulted  in  the  tn-
 earthing  cf  so  much  black  mcrey—-to  the
 tune  cf  Rs.  I500—3600  crcres.  If  the
 balance  sheets  are  right,  correct  ard
 hor  estly  made,  then  where  is  the  questicn
 of  black  money  at  all  ?  Not  even  the
 Prime  Minister  is  entitled  to  see  their
 No.  2  account  and  natvrally,  as  a  result  of
 that,  the  workers  will  be  deprived  not  only
 of  the  833%  bonus  but,  in  future,  cven
 the  4%  will  not  be  given  to  them  I  am
 really  surprised.  This  acticn  was  taken
 at  a  time  whe.  the  working  class  thrcugh-
 cut  the  ccuntry  rallied  bebird  ihe  govarn-
 ment  in  fighting  the  right  reactionary
 forces  and  defending  the  cmergency  and
 the  20-paint  programme.  I  do  not  knew
 who  inspired  the  Prime  Minister  to  do  so.
 She  had  been  telling  that  when  some  of
 those  representatives  of  cther  countrics
 came  to  see  her,  she  had  a  dialogue  with
 them  and  that  they  were  surrrisc@  st  what
 was  happening  in  India.  They  proubebly
 ccnsidered  Irdia  to  be  a  weorcerlard.
 What  about  the  need-based  ryinitrum
 wage  that  is  given  in  other  ccuntrics  ?
 What  about  the  amenities  that  are  giver
 in  other  covniries?  Is  there  ary  cther
 country,  any  develcpcd  ccuntry,  vhcher

 capitalist  or  socialist,  where  pecy  le  s-cive  ?
 And  27  crores  of  people  are  livirg  in  star-
 vation  conditions  and  belcw  pcverty  line.
 When  you  talk  of  other  countries,  please
 talk  of  the  service  conditions  and  the
 working  conditions  of  the  working  class
 there.  Not  to  talk  of  bonus--I  am  prepar-
 ed  to  say  that  we  do  not  want  bonus  at  all
 but  give  us  aneed-basea  mitimum  wage.
 We  ere  told,  ‘Why  don’t  you  consider
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 thos:  psople  who  are  unemployed  ??  When
 you  talk  of  rzmoviig  uiem?loym2nt,  the
 talk,  ‘Where  is  the  money?  Will  tre
 money  s3ved  on  account  of  this  non-
 Piyment  of  bonus  go  into  the  hands  of
 goveram:nt?  No.  I  am  surpvised..  Ia
 Kanpur  when  piym:nt  was  made  in  2-3
 of  the  textile  mills,  8-33%  bonus  was
 decided  in  the  balancs-sheet  and  50%
 ot  the  work2re  were  puid  but  immediately
 afcer  this  Ortinance,  the  management
 refused  to  pay  that  amount  to  the  wotkers
 and  also  asked  the  workers  to  939  back
 the  exc:ss  money  piid.  Kanpur  has  a

 glorious  tradition  of  fighting.  They  refused
 to  give  back  that  amount.  ‘They  staged
 a  token  strike.  T’hey  staged  a  stay-in  strike
 for  6  days  and  the  minagem2:nt  was  com-
 pelle’  to  pay  8-33%,  emergency  or  no
 em  :rgency.

 Not  only  this,  wait  about  the  public
 uaderiakings?  J  am  surp-zised  the  HMT,
 Pinjore  which  haJ  a  profit  of  Rs.  78  lakhs
 only  in  1973-74  pai!  bonus  to  workers  at
 20%.  And  in  1974-75  the  profits  have
 riscn  from  Rs.  78  lakhs  to  Rs.  238  lakts
 and  the  work:rs  are  offered  4%.  Ff  this
 was  not  link>¢d  up  with  production  or
 productivity,  where  was  the  question  of
 profit?  How  did  they  ezra  a  profit  of
 Rs.  238  lakhs?  ‘hey  have  boycoattea  it
 and  they  have  not  accepted  the  Sonus:

 ‘ake  the  case  of  LIC  workers.  I:  3974
 after  two  months  of  negotiations  and  with
 the  help  of  the  hon.  Minister,  Shri  Raghu-
 natha  Rei  ty  ave'the  then  Pinance  Mi  “ister,
 Shri  Y.  3.  Caavan  and  the  Chairman  of
 the  Life  Issuranc2  Corporation  who  is
 now  the  Governor  of  the  Reserve  Bank,
 all  the  recogoised  all  Iidia  units  of  the
 Life  Issuranc2.  Corporation  employees
 enterec  into  an  agreement  for  four.  years
 in  January,  974  and  i.  was  a  pickage  deal
 16%  bonus  was  piit  to-the  émployee
 in  1974.  Now,-what  happens  ?  :
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 (Shri  S.  M.  Banerjee]
 They  have  been  told  that  this  money  is

 going  to  be  recovered.  Please  tell  me.
 When  those  public  sector  undertakings
 are  not  covered  under  the  Bonus  Act,
 how  can  they  come  within  the  mischief
 of  this  Ordinance?  Ultimately  you  have
 to  take  recoutse  to  move  the  court  of  law
 and  we  moved  it.  ‘I'he  Bombay  High  Cou™*
 gave  the  LIC  employees  a  stay.  It  is  not
 being  recovered,  But  I  want  an  assurance
 from  the  hon.  Minister  that  those  publi®
 sector  undertakings  which  are  not  goverred
 by  the  Bonus  Act  should  not  come  under
 the  mischief  of  the  Bonus  Ordinance.
 There  is  four  year  agreement.  Once  that
 agreement  is  broker,  only  in  the  case  of
 bonus  then  it  effects  a  package  deal.  There

 ‘are  so  many  dos  and  don’ts.  We  had  to
 agitate  for  each  and  every  matter,  on
 which  an  agreement  was  reached.  Once
 the  sanctity  of  the  agreement  is  brcekev
 by  the  LIC  Chairman  or  by  the  Govern-
 ment  or  by  tke  Finance  Ministry,  then  the
 employees  should  not  be  held  respon-
 sible  if  they  are  working  under  GIC  or
 the  LIC.  The  bank  employees  have  been
 deprived  of  this  bonus.  Now  they  said
 that  the  employees  will  be  getting  6%°
 7%  and  8%  only.  8%  is  only  in  the
 case  of  eight  banks.

 The  hon.  Minister,  unfortunately,  had
 read  out  the  speech,  perhaps,  against  his
 own  conscience.

 SHRI  RAGHUNATHA  REDDY:  It  is
 not  so.

 SHRI  DINEN  BHATTACHARYYA:
 He  is  a  prisoner  of  circumstances.

 SHRI  S.  M.  BANERJEE:  I  do  not
 bother  whether  he  has  a  conscience  or  not.
 I  have  a  conscience  and  I  have  defiritely
 decided  to  oppose  this  Bill.  My  friend
 Shri  Ram  Singh  Bhai  also  spoke  in  a
 peculiar  manner.  The  poor  fellow  has
 been  hammered  enough  not  to  speak
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 these  things.  I  am  yet  to  hear  another
 “Sheech  supporting  the  Bill  from  Mr.
 Stephen.  I  have  seen  them  opposing  this

 “Ordirance  and”  championing  the  cause  of
 the  working  class  in  the  apex  body  meeting.
 I  have  seen  Mr.  Stephen  stumbling  in
 every  limb.  I  have  to  see  INTUC  leaders
 like  Mr.  David  Ramarujem.  Alorg  with
 them  is  a  mighty  veice  ard  they  said  that
 Goverrment  hes  ro  busiress  to  do  it  and
 ther.  Mr.  Naval  T’ata  was  laughirg  at  them
 ane  telling  them,  “My  boys,  you  are  to®
 young  for  it.  We  heve  irfluerced  the
 Prime  Minister  ard  the  Prime  Mirister
 has  done  it.”

 INTUC  leader—-Mr.  8.  Bhagwati—was
 the  first  to  issue  the  statemert.  [I  want
 that  INTUC  should  come  forwrd  today.
 How  cen  they  ?  Let  them  cefy  the  whip
 and  cppose  this  Bill  which  is  not  in  the
 ir.terest  cf  the  werkirg  cless.

 Now  there  is  the  question  of  prodcuc-
 tivity  and  production.  If  procuctivity  is
 not  there,  why  do  you  talk  of  production  ?
 Where  was  this  Ordinance  when  lekhs  of
 people  were  laic  off  when  32  textile  units
 were  closed  ?  That  Bill  is  coming  now
 that  too  in  a  manner  with  three  morths
 notice  busiress.  There  is  ro  purishmen,
 for  those  arc  after  three  mor.ths  they  can
 close.

 Take  the  irstance  cf  Defer.ce  Produc-
 tion,  28  Ordnance  factories  have  worked
 07  a  piece  rate.  The  rate  is  fixec!  by  time
 and,  motion  study.  They  earn  100%  afte,
 their  workir.g  fer  8,  9  cr  to  hcurs  even
 It  is  those  workers  who  save  the  country
 by  manufacturing  sophisticatec’  weapons
 in  our  country.  We  were  proud  of  our
 Vijayantha  tarks,  all  our  guns,  all  our
 rifles,  all  our  shells,  etc.  Tocay  the  Finance
 Ministry  has  come  out  saying  that  if  there
 is  more  than  50%  prcefit,  it  should  be  re-
 cucece,  and  there  should  not  be  more  than
 50%  profit.  Willit  net  affect  production?
 I  ask.  Is  this  the  way  to  incresse  pro-
 duction  ?  If  it  is  60%  you  say  it  should
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 be  redticed  to  50  per  cent,  Hot  more  then
 p%  Do  you  think  it  will  give  incentive
 to  the  workers?  [a  that  case  they  will

 be  losing  production.  This  particular
 thing  will  act  adversely  on  the  morale  of
 the  workers.  I  plead  with  the  hon.  Prime
 Minister,  Only  the  capitalists  have  been

 taking  advantage  out  of  it.  I  want  two  or
 three  things  by  way  of  clarificstion.  I
 want  this  assurance  from  the  hon.  Minister.
 I  moved  an  amendment  in  page  7..I  raid
 this;

 “Nothing  contained  in  this  Act  shall
 be  construed  to  preclude  employees
 employed  in  any  establishment  or  class
 of  establishments  from  entering  into

 agtecment  with  their  employer  for  grant-
 ing  them  an  amount  of  bonus  under  @
 formula  which  is  different  from  that
 under  this  Act.”

 This  is  my  amendment  and  |  request
 him  to  accept  this.  When  the  Railway
 employees  demanded  bonus,  when  the
 Defence  employees  demanded  bonus,  when
 the  P&T  people  demanded  bonus,  they
 said,  departmental  undertaking®  will  nor
 give  bonus.  When  it  comes  to  public
 sector,  they  said,  public  undertakings  will
 not  be  covered  under  the  Bonus  Act.  The
 Minister  should  give  clarification  for  all
 these  things.  What  is  ssid  in  the  Rajya
 Sabha?  It  ia  decided  that  whatever  amount
 is  paid  in  exoces  of  4%  willnot  be  recovered,
 We  knew  that  it  baa  been  done  purposely
 from  ‘1974.  It  is  just  like  this,  when  I  go
 te  sOmebody  for  begging.

 किसी  के  घर  में  भील  मांगने  जाये  तो

 कुत्ता  छोड़  देते  हैं  -  तो  हम  कहते  हैं  कि  सत्ता
 हुटाभो,  भीख  नही  चाहिये  a

 It  is  just  like  that.  When  bonus  is  deducted,
 it  in  deducted  thia  way,  you  are  deducting
 retrospectively  from  1974  ‘Then  some
 perenne  said,  let  the  Prime  Minister  seve
 as  from  this,  les.  2974  be  protected.  So,  this
 hes  been  done.  So,  that  is  not  conspistion
 3834  LE—56
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 to  the  workers.  I  appeal  to  the  Prime
 Minister  in  whom  the  working  class  had
 every  confidence.  They  stood  as  one  man
 at  the  tume  of  external  aggression,  at  the
 time  of  internal  disturbance,  at  the  time
 when  reactionary  force.  were  trying  to
 subvert  democracy  in  this  country.  The
 working  class  did  not  co  any  such  thing.
 They  stood  solidly  behind  the  Prime
 Minister.

 26  bra.

 Je  this  the  rward  for  the  working
 class  ?  Some  people  got  Bharat  Ratna;
 some  got  Padma  Bhushan  and  Vibhushen
 and  hundreds  of  people  got  Padma  Shri,
 But  the  working  class  with  the  support  of
 Shrimati  Indira  Gandhi  got  4%  bonus
 this  year  and  they  would  get  no  bonus
 next  year.  Whet  a  reward  she  has  given
 to  the  working  class?  Mr.  Fakhraddin
 Ah  Ahmed  should  have  come  bere  and
 announced  the  award  to  the  working
 class.  You  are  flourishing  bere  because
 we  are  producing  more,  If  we' do  not  pro-
 duce  more,  there  would  be  retrenchment,
 lay-off,  closure  and  no’  punishment  to
 anybody  cise  but  they  will  be  given  three
 months’  notice,  Actually  the  workers  are
 given  slow  poison,  and  by  giving  theee
 months’  notice,  you  will  kill  them.  This
 ig  a  greatest  reward  that  the  working  class
 will  get,  We  shall  not  take  it  lying  dowa.
 Benerjee  may  be  there  or  may  not  be  theres
 Shri  Dinen  Bhattacheeyya  may  not  be
 there.  Today  the  leftist  parties  may  be
 disunited  for  various  reasons.  But  when
 the  question  of  uniting  the  working  class
 agises  again,  we  shall  all  unite  and  try  to
 eee  that  the  bonus  is  restored,  Mr,  Khadilkar
 was  laughed  at.  Mz.  Khadilkar  has  done

 मैं  इन्दिरा  जी  ते  मिला  था  और  उन्हं ति
 झाइचजर्य  प्रकट  किया  और  यह  कहा  कि  हँस
 से  शती  हुई  है  |  इत् दिस  जी  को  मौका

 जिला  था  एक  ही  झा दनी  से  मिलने  का  और

 यह  कहने  का  कि  हमसे  सकती  हुईं  है  शौर
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 [श्री  एस०  एम०  बनर्जी]

 उन्होंने  इस  को  महसूस  किया  है  ।  ताज्जुब
 मालम  होता  है  ।

 श्री  राम  सिह  भाई  श्राप  भी  कबूल

 कर  के  आए  थे  ।

 श्री  एप०  एम०  बनीं  :  में  इन्दिराजी  से

 नहीं  मिलता  हुं  ।  मों  समझता  हु  कि  घोड़े

 क  पिछड़ो  और  अफर  के  अगाड़ी  नहीं

 रहना  चाहिए  |

 श्री  राम  सिह  भाई  :  आप  के  डाग  साहब
 ने  भी  कहा  था  और  अखबारों  म  भी  छपा  है
 कि  बोनस  जो  काटा  हूँ  उससे  दस  गुना  इमेजेज-

 लसी  से  लाभ  हुआ है  (व्यवधान)

 श्री  एस  एम०  बनजों  :  डांगे  साहब  ने

 कहा  हूँ  कि  इमर्जेन्सी  की  इम्पोटन्स  भी  हैँ  और

 बोनस  भी  इस्म्पोर्टन्ट  है  t  आप  डांगे  साहब  की

 ईमानदारी  के  बारे  में  बोलते  ही  ee

 (व्यवधान)  |  आप  के  बाल  सफेद  हैं  ।

 श्री  राम  सिंह  भाई  आप  के  भी  सफेद  हैं  t

 श्री  एप०  एम०  बीजों  :  श्राप  क  बाल  तो

 गायब  हो  गए  ee .  .  (व्यवधान)

 श्री  राम  सिह  भाई  :  आप  के  भी  गायब

 हो  जाएंगें।

 SHRI  5.  M.  BANERJEE  :  So,  Sir,
 what  I  say  is  this.  We  have  moved  certain

 am:ndm:nts.  I  do  not  kKiow  whether
 they  will  b2  accepted  by  Government.
 The  working  class  has  been  rewarded
 very  badly.  That  is  all  what  I  want  to
 say.

 SHRI  C...M.  STEPHEN  (Muyatta-
 Puzha)  Mr.  Chairman,  Sir,  when  the
 debate  started,  I  was  not  very  clear  in  my
 mind  whether  I  should  participate  in  the
 debate.  Bat,  after  Mr.  Banerjee’s  speech,
 I  felt  no  doubt  that  it  was  my  duty

 to  participate  in  this  debate.  He  made
 an  appezal  to  the  M:mbers  of  Parliament
 on  this  side  who  are  in  the  trade  union
 work,  that  they  should  defy  the  Congress
 party  whip  and  oppose  the  Bill.  May  I
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 very  humbly  tell  him  at  the  very  start  that,
 as  far  as  I  am  concerned,  I  don’t  consider
 that  this  measure  demands  a  step  such  as
 that.

 Nevertheless,  I  am  fully  conscious  that
 the  Bill  we  are  discussing  today  is  one  of
 far-reaching  importance—not  .for  what  it
 contains  but  for  the  channels  through  which
 this  Bill  will  guide  the  industrial  relavions
 in  this  country  hereafter.  I  am  tharkful
 to  Mr.  Banerj€e  for  bearing  witness  before
 this  House  that  in  the  apex  body  and  in  the
 other  forums  myself  and  the  other  members

 ofthe  INTUC  fought  fora  position  different

 from  what  is  reflected  in  this  Bill.  Even
 after  this  Bill  was  introduced  in  the  Rajya
 Sabha,  I  shuld  say,  that  I  and  the  mem-
 bers  of  INTUC  Parliamentary  wing  conti-
 nued  to  pay  ourrole  and  submitted  a  memo-
 randum  and  asked  fr  certain  amendments
 But,  the  Labour  Minister  was  able  to
 accept  only  one  amendment,  namely  that  the
 Bill  should  have  no  retrospective  operation
 and  that  in  respect  of  19745  whatever  bonus
 has  been  paid  to  the  workers,  should  be
 treated  as  a  closed  chapter  and  that  must
 not  be  collected  back.

 Now,  this  is  ‘a  measure  about  which
 one  should  say,  like  Roger  de  Coverly,  that
 much  can  be  said  on  both  sides.  There
 are  certain  redeeming  features.  There  are
 also  one  or  two  features  about  which  persons
 working  in  the  trade  union  field  will  cer-

 tainly  feel  unhappy  and  sorry.  The  re-
 deeming  features  are,  as  was  spelt  out  by
 the  Labour  Minister,  the  extension  of  the
 coverage  of  the  Act  to  a  larger  area,  namely,
 to  establishments  where  less  than  20  per-
 sons  are  employed.  It  is  left  to  the  respec-
 tive  State  Governments  to  issue  a  notifica-
 tion  to  that  effect  and  bring  it  under  the
 coverage  of  this  particular  Act.

 Another  thing  is  that  where  minimum
 bonus  is  paid,  than  the  absolute  minimum
 ig  raised  from  Rs.  40,  which  is  the  case
 today  under  the  Act,  to  RS.  r00.  This,
 far  as  I  could  see,  is  not  a  small  thing;
 becausé  there  are  a  large  number  of  workers
 in  this  ‘country  who  are  paid  accord-
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 ing  to  the  Minimum  Wages  Act.  Their
 wages  will  not  come  to  anywhere  that
 figure.  In  my  own  State,  the  coir  workers,
 the  cashew  workers  and  the  hardloom
 workers  and  a  large  number  of  workers
 who  came.  under  the  Minimum  Wages
 Act,  who  are.  beirg  paid  in  accordance  with
 the,  terms  under  the  Minimum  Wages  Act,
 for  them  ifthe  minimum  becomes  payable,
 then  the  raising  of  the  quantum  from  Rs.  40
 to  Rs.  r00...

 SHRI:  DINEN  BHATTACHARYA
 How  do  you  say  in  the  case  of  harndloom
 workers  that  is  so  ?

 SHRI  C.  M.  STEPHEN  :
 is  payable,  raising  it  from  Rs.  40  to  Rs.  00
 is  certainly  a  great  gesture.

 In  case  it

 Taen  again,  with  respect  to  the  calcula-
 tion  ofthe  gross  profit  and.  the  calculation
 of  the  available  surplus;  that  also  the
 Minister  has  spelt  out.  With  respect  to

 calculation  of  the  gross  profit,  amounts
 which  are  paid  or  provided  for  as
 national  gratuity  payment  otherwise  than
 under  schem2s  accepted  under  the  Income-
 tax  Act,  that  also  used  to  be  deducted  and
 there  was  no  adding  ‘back  permitted.  Now
 anything  that  is  provided  for  in  the  balance
 Sheet  or  profit.and  loss  account  in  excess  of
 what  is  payable  under  a  gratuity  scheme
 approved  or  is  actually  paid  has  got  to  be
 added  back  on  the  gross  profit  side.  On
 the  other  side,  it  is  now  provided  that  only
 some  types  of  subsidy  have  to  be  deducted
 and  not  alltypes.  That  makes  some  differ-
 ence  with  respect  tothe  possibility  of  an
 available  surplus.  Not  that  it  is  a
 great  boon.  But  that  some  changes  with
 respzct  to  those  calculations  also  have  been
 effected.

 Now,  what  are  the  other  changes  that  have
 been  brought  about?-  There  are  three.
 First,  availability  of  minimum  _  bonus,
 irrespective  of  allocable  surplus  is  taken
 away,  and  it  is  imposed  as  a  condition  prece-
 dent  that  there  must  be  some  allocable  sur-
 plus,  if  minimum  bonus  is  to  be  paid.  Not
 that  the  minimum  bonus  is  to  be  paid
 only  in  accordance  with  the  quantum  of
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 allocable  surplus,  but,  as  was  explained
 by  the  hon.  Minister,  if  there  is  one  rupee
 or-<one.  paisa  as  allocable  surplus,
 then  the  minimum  bonus  willhave  to  be  paid,
 whether  or  not  they  have,got  the  money  to
 pay.  Now  this  principle  has-been  brought
 in  as  a  new  thing.

 Secondly,  the  freedom  to  enter  into  an
 agreement  otherwise  than  under  the
 formula  provided  for  in  this  agreement  is
 taken  away.  Let  us  be  clear  about  one

 thing.  Even  in  the  present  Act,  what  was
 provided  for  was  not  the  freedom  to  enter
 into  an  agreement  to  pay  any  amount  other
 than  that  provided  for  but  the  freedom  to
 evolve  formulae’  different  from  the
 formulae  provided  forin  this  agreement.

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa)  Same  thirg.

 SHRI.  ०८.  M.  STEPHEN  Certainly
 not  the  same  thing.  I  could  say  that  I
 have  signed  a  large  number  of  agreements
 just  saying  ‘agreed  that  this  amount  will  be
 paid  as  bonus’,  without  reference  to  the
 formula  here,  without  spelling  out  another
 formula  at  all.

 Then  bonus  based  on  production  ard
 productivity  is  safeguarded,  subject  to  the
 maximum  of  20  percent.  Ifa  production
 and  productivity  bonus  is  provided,  if  a
 formula  can  be  evolved  on  that.  basis,  there
 isno  question  of  allocable  surplus  nor  of
 available  surplus.

 If  a  formula  can  be  evolved,  then  bonus
 can  be  guaranteed.  I  want  to  place  before
 the  House  two  or  three  main  facts.  There
 was  a  bonus  review  committee.  Its  report
 is  not  available  to  the  House;  I-  know  that.
 Unfortunately  that  committee  was  not  able
 to  present  a  unanimous  report  to  the  Go-
 vernment.  Even  thelabour  members  of
 that  committee  could  not  agree  on  any
 formula.  Without  seeking  to  provide  any-
 body,  I  want  to  point  out  that  there  were
 three  seats  for  labour  members  on  this
 committee;  one  for  AITUC,  one  for
 HMS  and  one  for  INTUC.  When  the
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 late  lamented  comrade  Satish  Loomba
 who  was  a  member  of  this  committee
 died  in  4  plane  crash,  inspite  of  repeated
 requests  to  AITUC  to  nominate  a  person
 to  fill  up  this  seat,  for  reasons  best  known
 to  themselves,  they  did  not  do  so.  In  a
 democratic  institution  and  government,
 when  q  particular  formula  is  sought  to  be
 reviewsd  in  consultation  with  labour  repre-
 sentatives  there  is  a  responsibility  for  central
 trade  unions  to  play  a  role.  The  INTUC
 hed  its  representative;  HMS'’s  Mahesh
 Desai  was  there  and  he  assumed  an  adven-
 turistrole;heis  now  out  of HMS.  AITUC
 refused  to  go  in  and  sit  together  with  the
 other  labour  members  to  evolve  a  formula
 in  their  effort  to  present  ॥  report  on  which
 at  least  the  labour  members  could  be  united.
 There  they  failed  the  working  classes,  a3
 far  as  I  can  see.  So  before  the  govern-
 tent  there  was  a  report  produced  by  an
 independent  member  and  the  chairman;
 aotber  report  presented  by  the  private
 sector  employers  and  another  report  pre-
 sented  by  the  public  sector  representatives
 and  another  report  was  presented  by
 INTUC.  After  Mr.  Banerjee’s  speech
 testifying  to  th-  forthright  fight  INTUC
 has  been  putting  up.  I  do  not  want  to
 elaborate  on  the  fact  that  the  INTUC  re-
 commendstions  were  not  against  the
 working  class.  Mr,  Mahesh  Desai  put  up
 some  adventurist  proposals  and  AITUC
 remained  silent  by  abstaining  from  the
 Crmpnittee.  It  is  in  this  ‘COnreRt  that  I
 say  that  as  a  central  trade  unionist,  the
 AITOC  have  failed  the  working  class  in
 thus  country,  to  the  extent  that  they  failed
 to  wit  together and  evyolye  «  formula  end
 edviee  the  goverament  unanimously  for
 and  on  behalf  of  the  working  class.

 Raced  with  this  situation,  the  (उत्पहाप्रन
 mont  bad  to  tale  its  own  decision;  it  took
 s2n-thing  from  this  ang  something  fom
 that  avd  they  oume  to  this  decision  that  the
 ralmimam  b2aus  95  retained  subject  to  che
 erudition  thet  shese  nyse  be  some  allenic
 aacplis;  for  the  prpose  of  calculating  wl-

 cable  surplus  made  same  eltetations
 in  favour  of  Ps  dare

 Why  exactly  an  agreement  outside  the
 Bonus  Act  fomula  could  not  be  per-
 mitted,  was  the  question  that  wes  raiied.
 Let  us  look  at  the  bonus  history.  At  one
 time  struggices  were  going  on  for  Bonus.
 There  was  the  labour  appellate  tribunal
 formala  and  then  finally  the  Supreme
 Court  decision;  let  somebody  be  appointed
 80  that  legislation  could  be  enacted.  Legis-
 lation  was  accordingly  enacted.  Legisle-
 tion  provided  for  agreements  outside  the
 formula.  What  was  the  result?  Has  an  in-
 telligible  or  intelligent  productivity-bonns
 formula  been  evolved  in  the  coprse  of  ten
 years.  I  am  not  talking  of  a  few  instituticns

 here  and  there,  where  there  are  production
 and  productivity  bonus  formulae.  In  a
 large  number  of  institutions  such  a  formula
 has  not  been  evolved;  no  trace  union  bas
 ever  tried  to  evolve  a  formulae  that
 way;  a  thing  thet  should  have  been
 evolved,  has  not  been  evolved.  Then
 agtin  what  wae  the  result  of  this
 freedom  for  agreement?  My  friend  Mr.
 Banerjee  said  that  there  were  डाका--रए
 sector  etess—~where  large  amounts  were
 being  paid  and  there  were  private  sector
 ateas  where  large  amounts  were  being  paid.
 At  whose  cost?  =  If  there  is  enough  surplus
 warranting  the  payment  of  only  70%  and
 if  agreement  is  cvolved  berween  the
 management  and  the  labour  for  payment  of
 30%,  at  whoec  cost  thia  is  being  done?
 I  have  absolutely  no  doubt  in  my  ming  that
 income-tax  is  being  taken  out  and  at  that
 cost  this  is  being  done,  The  bonus  review
 committee  collected  details  atid  the  details
 show  that  80%  of  the  cases  are  those  in

 advantage  of  aud  the  bonus  waa  being  paid
 at  ॥  level  far  higher  than  warragted  by  this
 formula  or  by  the  Appellate  Tribunal  frg-
 mula.  This  is  at  the  com  of  the  whole
 sociery,  Wheiher  of  nog  1. ठ  ह  be
 permitted  is  8  matt:  which  the  Gogerp-
 sent  hed  00  take  lpto.gncomsr.  As  q  trade
 Unjen  workes,  mpecif  oud  Shri  Renepjer
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 are  very  keen  to  get  freedom  fcr  workers
 to  have  an  agreement  at  higher  level  but  as
 parliamentarians  and  as_  representatives
 of  the  people  we  will  have  to  look  at  the
 other  side  also.  Tfthe  freedom  of  agree-
 ment  is  to  bz  given,  then  why  the  statu-

 zory  provision?  If  the  freedom  is  giver
 then  the  whcle  thing  can  be  left  at  that
 stagz.  But  why  statutory  provision  ?
 Statutory  provision  is  for.  the  purpose  of
 evolving  a  m:thodology  and  the  Supreme
 Gourt  has  gone  to  the  extent  of  saying  that
 whosoever  is  not  covered  by  this  Act  will
 not  be  entitled  tc  bonus  at  all:

 Now.  the  trade  union  workers  are  pinned
 cwn  to  the  position  of  evolving  production

 and  productivity  bonus  formula  in  crder
 that  bonus  may  be  procured  for  their  wor-
 ors.  There  wil]  then  be  no  question  of
 the  bonus  being  cut  down.  Here-
 after  the  course  of  industrial  relations  will
 take  certain  directions.  What  are  the
 directions  2?  Government  says:  no  bonus
 if  there  is  no  profit.  That  is  agreed.  But
 who  is  to  determine’  the  profit.
 Here  coms  the  question  of  labour  parti-
 cipation.  You  have  brought  in  a  scheme
 where  labour  particulation  is  allowed
 and  we  shall  be  driven  to  the  extent  of  de-
 manding  that  the  participation  be  complete
 and  thorough.  Now  that  you  say  that
 profit  is  a  condition  precedent  for  the
 payment  of  bonus—involve  us  in  full
 participaticn  in  the  industry.  This
 is  the  trend  in  the  industrial  relations,
 which  is  going  to  take  place  hereafrer.  That
 is  why  I  submit  that  thi:  Bonus  Act  is  an
 Act  which  will  have  considerable  reper-
 cussicns  and  it  will  take  a  certain  turn  which
 you  have  never  anticipated.  That  turn
 will  take  place.  Now,  about  this  84%
 I  am  absolutely  clear  in  my  mind  that
 I  can  come  to  an  arrangement  with  the
 Management  in  this  respect  as  part  cf  a
 wage  agreement.  There  was  a  provision
 in  the  old  Act  whereby  any  agreement
 whereunder  the  minimum  is  given  up,
 would  be  taken  as  and  void.  That
 provision  is  repeated  in  this  Bill.  I
 gan  take  advantage  of  that.  I  cafi  come  to
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 an  understanding  with  the  management
 as  part  cf  the  wage  agreement  and  I  can
 compel  the  management  to  enter  into  ag-
 reement  and  say  reserve  it  as  Cefcriec  wege
 under.  8L%  for  me  at  the  end  "of
 the  year,  giving  up  in  return  the  statutcry
 minimum  Bonus.  That  willbe  covered
 by  income-tax  prcetection.  It  will  cer-
 tainly  help  to  ensure  the  minimum  bonus
 because  it  is  a  package‘ceal  with  respect
 to  the  wages.

 What  I  am  submittirg  is,  ancther  pro-
 duction  and  productivity  fermula  -will
 be  evolved  and  more  and  more  thirking
 on  these  lines  will  certainly  take  place.
 So  here  is  an  incentive  for  the  trade  union-
 ists  to  come  and  say  that  we  must  have  a
 voice  in  deciding  what  should  be  the  pro-
 duction..  What  I  am  submitting  is  that
 there  will  have  zc  be  more  participation  by
 workers.  This  is  going  to  be  an  incentive
 for  more  of  participation  by  workers  in  the
 management  cf  the  industries.  This  is
 going  to  be  the  incentive  fer  harder  wage
 bargaining  in  order  that  their  take-home
 pay  may  not  be  cut.  New  devices  will
 certainly  be  evolved.  This  is  not
 the  end  of  the  matter.  You  have
 taken  this  position  because  the  con-
 cept  of  deferrea  wage  about  bonus  was
 taking  a  different  development  altoge-
 ther.  If  it  is  deferred  wage,  it  was  asked
 by  other  sections,  why  limit  it  to  industrial
 employees.  INTUC  passed  a  resoluticn
 in  Goa  _  saying  that  hereafter  the  pattern
 must  be  72  menths  work  and  733  mcnths
 wage.  We  also  said  that  this  must  apply
 not  only  to  industrial  employees  but  to  all
 employees  including  government  em-
 ployees.  So,  the  government  had  te  take
 up  the  position  saying,  “‘  Bonus  is  not  de-
 ferred  wage  but  it  is  either  profit-sharirg
 productivity  sharing’.  These  two
 principles  have  now  been  spelt  cut.  I
 welcome  this  Billin  one  respect,,  namely,
 the  ccnfusion  about  the  ccncept  of  benus
 has  now  been  cleared  up.  Tre  originality,
 initiative  and  mental  application  -6f  the
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 trade  union  leaders  are  now  being  chal-
 lenged.  Innovations  will  have  to  be

 *
 puilt

 in  and  prodvCtivity  forniulae  will’  have  to
 be  evolved.  All  हू  था  submitting,  is,
 this  is  mot  suCh  a  disastrcus  thing  as  is

 to  be  made  out  by  Mr.  Banerjee  and  others.
 All  that  has  happened  is  for  minimum
 bonus  a  condition  has  now  been  prescri-
 bed.  There  must  be  some  allocable  sur-
 p'us.  If  all  industries  in  this  c:untry  are
 working  .without  any  allocable  surplus,
 it  is  c2rtain  that  this  country  is  going  to
 dogs.  Tnerefore,  those’  industries  which
 will  bz  hit  by  this  Bill  will  be  considerably
 limited.  The  workers  and  trade  union
 leaders  in  those  industries  will  have  enough
 ing2:nuity  and  initiative  to  evolve  produc-
 tivity  formulae  so  that  their  bonus  could
 be  safeguarded.  Or,  they  willhave  the  guts
 to  bargain  at  the  wage  bargaining  table  to
 see  that  their  take-home  salary  _  is’  fully
 protected.

 This  is  a  Bill  about  which  much  can
 be  said  on  both  sides.  But  I  था  very
 clear  in  my  mind  that  this  is  a  watershed.
 Let  not  the  government,  the  public  sector

 and  private  sector  get  away  with  the  imp-
 ression  that  thisis  the  end  of  the  journey.
 This  is  the  beginning  of  another  fight
 which  will  end  up  only  in  the  full  partici-
 pation  of  the  workers,  not  the  type  which
 you  have  proposea,  but  full  participation
 in  accounting,  Production,  building  up  of
 inventory,  deciding  to  whom  to  sell,  what
 to  sell  and  wien  to  sell,  deciding  whether
 the  acc3unts  are  correct  or  not.  This  will
 be  the  logical  end  of  this  fight.  This  is

 the  incentive  and  challenge  that  this  Bill
 hes  given  us  and  I  as  a  trade  unionist.  ac-
 cept  the  challerge.  We  will  go  ahead  ard
 meet  the  challenge,  and  face  the  public
 sector,  and  the  private  sector  in  the  proper
 manner.

 With  these  werds,  I  support  the  Bill.

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  I  support  the  resoluticn

 Res.  and:  Payment  of  ‘t40
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 of  disapproval  moved  “by  Shri
 Indrajit  Gupta  because  to  me  _  this
 ordinance  and  the  Billare  an  example’  of
 how  without  reluctance—I  use  ©  this
 word  because  ‘shame’  is  unparliamen-
 tary—this  government  tries  to  mislead
 this  House  and  the  people  of  this  country.
 According  to  this  Bill,  the  objective  is  te
 provide  for  payment  of  bonus  “to  perscns
 employed  ir  certair  establishmerts  cn  the
 basis  of  profits,  production  or  productivity.
 My  submission  is,  all  that  this,  Bill  has  done
 is  to  abolish  the  minimum  bonus.  It
 has  not  at  alllinked  bonus  with  either  pro-
 duction,  profit  or  productivity.

 Let  us  look  at  the  conaiticns  under
 which  this  ordinance  was  brought  forward.
 I  know  th  2  the  Government  keep  sayir  ¢
 in  this  House  everyday  that  the  prices  are
 coming  dcwn.  Side  by  side,  the  ladies  of
 lIndia—this  being  the  International  W«  mer’s
 Year—-whe  are  far  better  judges  cf  what
 is  gving  on  than  any  incex  that  the  Govern-
 ment  can  manipulate,  keep  cn  tellirg
 us  almost  every  month  tha:  the  essentials
 are  getting  more  erpensive;  life  is  getting
 more  difficult.

 What  has  this  ordinance  done  ?  It
 has  gone  against  the  basic  principle  of  the
 Industrial  Disputes  Act—-a  facility  once  given
 cannot  be  taken  away.  This  is  not  surpris-
 ing  becatise  the  Government  before  the
 Emergency  was  not  existent.  If  this  is
 the  Government  with  full  majcrity,  when
 there  js  ro  problem  of  law  and  order  at  all,
 it  shoulu  go  against  this  principle,  it  does
 70  surprise  Me  at  all.  All  of  us  know  that
 already  the  share  of  workers  in  the  value
 added  by  production  is  going  dewn.  It
 is  according  to  their  own  Reserve  Bank
 study.  And  te  abolish  the  minimum  wages
 in  circumstances  such  as  this,  is  not  giving
 spart  to  production  brt  it  is  only  to
 enhance  bitterness  amcng  the
 workers.  L  have  no  doubt  that  any
 responsible  employer  in  this  ccuntry  is
 very  unhappy  about  the  cancellatian  cf  mi-
 nimum  bonus  because  it  concludes  nothing
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 Sir,  the  ception  that  existed  tc  come  to
 an  agreement  with  his  working  force  that
 he.  can  pay,  more  bcnus  than  is  provided
 in  the  Act,  has  beer  taken  away.  How  it
 has  been  taken  away  ?  Look  at  secticn  29
 Provisc  :  ‘‘Previded  ,that’~  the.  deduction
 in  respect  of  benus  paid  to  an  emplcyee  emplce
 yed  in  factcry  or  other  establishment  te
 which  the  provisions  of  the  Payment  of  Benus
 Act,  965  apply  shall  not  exceed  the  amount
 of  bonus  ~  payable  under  the  .Act.”  No
 deductions  shall  be  available  under  the
 Incom2-tax,  Act.  Not  only  do  you  say  to
 an  emplcyer  that  you  shall  nct  pay  द्  benus
 than  the  prescribed  limit  but  you  also  say
 thatif  you  do  so,  you  shallpay  vax  no  what
 y:u  have  already  paid.  This  is  the  ex.ent
 to.  wlich  this  shameless  Government  _  is
 prepared  tc  go.

 ‘16,27  hrs.

 {Sar  C.M.  STEPHEN  in  the  chair  qd]
 Mr.  Isdrajit  Gupta  was  saying  and
 rightly  so  that.  the  first  victims  of  facing
 judging  by  international  experience  are
 always  the  working  class.  I  am  _  cnly
 sorry  when  he  sees  creeping  fascism  staring
 at  him  in  tke  faceinthis  C  ngress  Govern-
 mont,  Mr.  Indrajit  Gupta  chooses  to  ignore  it
 and  lcoks  for  phantoms  in  the  JP  move-
 ment.  Let  me  tell  bimthathe  is  terribly
 wrong  if  he  feels  that  the  werking  class  aid
 Not  support  the  movement.  If.  it  kad
 nct  one  could  never  had  a  march  of  the  mag-
 nitude  of  the  p2ople  in  Delhi.

 Sir,  the  BLD  cin  nev:r  accept  that  bonus
 is  linked  with  the  preducticn  cr  prcductivity
 when  only  the  minimum  is  taken  away
 and  the  maximum:  is  retaine¢.  How  can
 anybody  say  that  I  have  linked  the  bonus
 with  producticn  when  there  is  a  limitaticr
 of  20  per  cert  ?  How  can  anvbedy  say
 that  this  Bill  is  gcirg  ta  give  spurt  to  pro-
 ductivity  when  you  say  that  you  shall  not  pay
 m  re  than_20  per  c2nt  ?  I  am  sure,  the
 Giv:rnment  mast  be  feeling  that  every
 workirg  min  in  this  country  is  a  fool  if  they
 expict  anybody  with  any  sense  in  his  head
 t  द  believe  it.

 Bonus(Amdt.).  Bill

 If  this  Gevernment.  is  interested  ir.  lirk-
 ing  bonus  with  production  and  with  ‘pro-
 ductivity  then  the  removal  of  the  minimum
 is  allright;  but  the  maximum  must  also  be
 removed.  And  I  have  ‘an  amendment  tc
 this  very  bill,  to  suggest  precise)y  thet.  If
 this.  Goverrment  wishes  that  precucticn

 shculd  have  a_  spurt,  that  prcductivity
 ‘should  havé  a_  spurt  then  not  only  "must
 it  remove  the  maxirnum;  it  must  link  benus
 Not  ony  to  scme  kind  of  a  formula,  but  also
 to  the  ration  which  wages  bear  to  the  value
 of  production.  Then  it  will  be  realistic
 to  except,  within  that  guaranteed  mirimum,
 to  protect  those  who’  do  not  have  a  fair  wage
 Mr.  Chairman,  Sir,  yov  yourself  were  speak-
 ing  about  scme  of  the  changes  and  scme
 of.  the  redeeming  features  cf  this  Bill;  but
 I  submit,  Sir,  that  they  pale  into  insignifi-
 cance  ‘if  the  maximum  is  retained.
 While  I  agree  with  ycu  that  it  is  a  water-
 shed,  I  hepe  that  in  the  case  of  the  hon.
 Memter  who  was  speaking  so  boldly  ficm
 the  Cngrecs  berches,  it  will  be  mcre  than
 the  more  shedding  of—‘you  know  what.
 Sir,  this  ‘bill  as  it  comes  forward  to  this
 Hause,  isnothing  more  tnan  the  misuse
 of  the  Emergency.  This  Bill  can  cnly
 be  characterized  a:  che  betreyal  of  ibe  en-
 tire  werking  class  by  the  misruling  Ccng-
 ress.

 att  जग-नाथ  सिश्र  [मयु  बनों )  सभापति

 महोदय,  अराज  जिस  विधेयक  पर  हम
 चर्चा  क:  रहे  हैं  वह  तस्संदेद  बडा  विवाद-

 पद  है।  इंस  पर  अभा  तक,  जैसा  मैने

 सु,  वक्ताओं  ने  अपना  गुस्सा  sifge  किया

 है  वक्त  के  पक्ष  में  |  मैं  यह  क८ना  चाहता  हूं  कि

 मरी  सरकार  और  ्  विभाग  के  हमारे
 मंत्री  महादेव  वर्क्  के  बडे  टिमायर्ता  हैं।  जब

 को  वह  विधेयक  लाते,  हैं,  या  वर्क्स  के

 सम्बन्ध  में  किस्सा  तरह  की  बात  होती  है  तो

 इन्हें ने  सम्त  गुड  आफिस  वा  इस्तेमाल

 किया  है  और  एस  रहो  क्ति  है।  हमें
 हु  पृष्ठभूमि  में  इस  विधेयक  को  देखता

 है  आर  वंचना  है  कि.  विधेयक  बक्स  के

 लिये  कटा  तक  LTT
 है  ।
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 श्रीमान_  उघोग  का  लक्ष्य,  कोई  भी
 उद्योग  जो  स्थापित  किया  जाता  है  उस  का
 लक्ष्य  है  कि  उस  में  पूंजी  की  जो  प्रावश्यकता
 होती  है  गहे  लगे,  उस  भें  उत्पादन  बढ़े,
 खर्चा  घटे,  मूल्य  में  कमी  प्रिये  झोर  भाषिक
 स्थिति  उस  को  मजबूत  हो  अर  उससे
 ज्यादा  से  ज्यादा  लोगो  को  रोजगार  का
 अवसर  मिले  ।  यह  उद्देश्य  होता  है  घोर
 इस  उद्देश्य  के  लिए  यह  तीनो  ही  बात  भाव-
 यक  हैं-पणजी  जिसे  हम  कैपिटल  कहते
 हैं,  श्रम,  जिस  हम  लेबर  कहने  हैं  घौर  मैंने ज-
 ६...  जिनकों  ज़िन्दों  में  हम  प्रबन्धक  कहते
 हैं।  यह  तीनों  हो  अवश्य  है।  तो  धन
 बीनों  को  दृष्टि  में  रखते  हुए  हसे  सीखता  है  tv
 भावावेश  में  बहुत  बोल  जायें  किसी  के  पक्ष  में  तो
 मैं  समझता  हू  वह  उस  के  विपक्ष  में  ही  बाला
 गया  माता  जाता  है  कौर  उस  से  उस  ह. द  हि0त
 साइन  नहों  होता  है।  हमारे  देश  के  बसें
 बड़े  ही  ईमानदार  हैं,  कार्यनवत्पर  हैं,  राष्ट्रीयता
 है... ड  में  भरी  है,  कौर  जब  जखमी  पाया  है  तो

 उन्होने  झपते  कर्तव्य  आर  ईमानदारी  की  परि-
 ब्य  दिया  है।  इसलिये  उन  के  प्रति  हमारा
 सहानुभूति  होता  प्राप्यक  है,  इस  में  कोई
 दो  मत  नही  हो  सकते  t

 अभी  हम  बगल  के  सम्बन्ध  में  बात  कर

 रहे  हैं  तो  हमे यह  भी  इयान  में  रखता  होगा
 कि  देश के  बाहर  कुछ  मुल्को  में कया  रिवाज

 है।  उदाहरण  के  लिये  जापान  वाले  प्रति

 बरक्स  को  बोगस  के  नाम  पर  2  महीने का
 बाहिरिकस  बेतन  देते  हैं।  फ्रांस  वाले  अपने
 जिनको को  महीने की  फिल्टर  सजूरी देते  हैं।

 अपने  वहां  घी मदु  25  चौंक ेके  अन्दर  इस
 को  एक  रुप  प्री  तक  खड़ा  नहीं  किया

 जा  हका है  कौर  यहां  पर  बोनस  का  जो

 कप है भरमे  भा  पैलेस  है,  वह  हमेशा
 बदलता  रहा  है  चोर  इसीलिए  हं भारी  परवानों

 भी  बढ़ता  रही  है
 x

 बीम  इस  कार  को  विधेयक  eat  t
 सरकार ने  | अ  करं  कामों  अिपच्णी को को  है
 और  कस  के  हितों को  भर  तो  के  हिपी
 को  धपने  ध्यान  में  रा  है  शौर  ६ ५  ओढव
 को  ys  स्टविलिटो  प्रवास की  है  भोर  बड़ी
 सवीता  से  सोचते  के  दि  बह  यह  विधेयक
 लाई  है।  इसलिए  मेरा  विश्वास  है  कि  शग
 को  बार  जो  निर्णय  हुआ  है,  पूर्व  में  लिये  गये
 निर्धनों  ले  पह  भ्र वश्य  हो  उतन  झीर  बराह
 नीम है  ।  वह  मैं  इसलिए  कहता  हूं  कि  जब
 द्वितीय  qa  हुआ  था  ,  उस  वक्‍त  वर्क  को

 इनमें  टीजी  दियें  जाते  थे  भोर  बाद  में  बोनस
 देता  शुर  किया  गया  बौरुडसका  आधार  यह
 था  कि  किसी  इडसस्‍्ट्रो  में  नंदा  हो  था  बाएं,

 4  परसेन्ट  या  जलता  चो  परसेप्ट  बोतल
 था,  वह  इंडस्ट्री  को  देता  ही  का  और  इन  को
 पाने  के  लिए  हमेशा  अगले,  हल्ला  गुल्ला,
 स्ट्राइप्स,  ह... 6  और  राव  क्राति  सभी  होते
 रहते  बे।  इसलिए  सरकार  नेएक  कमेटी
 लिखित  की  दौर  उस  को  बोनस  कमीशन  का
 नाम  दिया  गया  1  यह  i964  की  मात  है।  इस
 कमी क्षत  का  अनेक  बैठकें  हुई  कौर  इस  में
 निर्णय  लिये  भये  झोर  बोनस  एक्ट  965
 में  पास  डु  शौर  उस  से  भी  ह.  काम  नही
 बला  शौर  स्ट्राइप्स  शौर  घेराव  शादी
 सब  चलते  रहे,  तब  सरकार  ने  बडी
 मेहनत  से  अर  बढ़ा  परिश्रम  कर  के  एक
 फार्मूला  दिया  कौर  वह  33  yee

 बोनस  देने  का  था  लेकिन उस  से  भी  वर्क  तुष्ट
 सही  हुए  कौर  कुछ  लोगों  ने  उसको  बहकाना
 शुद  किया  और  प्रगर  मैं  पहां  उन  का  नास
 लू  तो  बे  हलना  मचाना  शुद्ध  कर  देखे  1  जे बरस
 को  सरकार  में  विश्वास  है  लेकिन  कुछ
 खोजों  ने  उन  को  उकसाना  ख़ुद  किया  शोर
 उतना  नतीजा  यह  हुआ  कि  औद्योगिक  क्षेत्र
 ये  ग्रबाम्ति  गी  रही  घोर  घेराव,  स्ट्राइप्स
 अपने रह  ge  ford  Weert  we  हो  या  ।
 औौडकबय  बन्दह हो  जाने  से  सै  वी  शिक्थ  स्थिति
 हीरो  oieg et को  बह  स्थिति  पैदा  हों  गईं  कौर
 तब  सरकार  को  पैल  1974,% में  बोनस
 रिविजन  कमेटी  नियुक्त  करती  पड़े  बॉर
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 चकमें  बसे  तीन  प्रतिनिधि  ये,  प्राइवेट
 सेक्टर  के  2  थे,  प्रब्लिक  सैक्टर  का  एक  था,
 फक  एकोनॉमिस्ट  था  शौर  एक  इंडिपेंडेंट
 चा।  इस  तरह  ले  यह  कमेटी  बनी  कौर  उत
 कमेटी ते  झपती  रिपोर्ट  दो,  जिस के  बाद  25
 सितम्बर,  975  का  प्राडितेस्स  निकाला  गया
 और  राज  यह  विधेयक  कानून  के  रुप  में  पास
 होने  जा  रहा  है  कौर  इसीलिए  इस  हाउस

 मे  दस  को  विचार के  लिए  लाया  गया  है  और
 स  पर  चर्चा  बल  रही  है  1  श्रीमान,  इस  में
 बोनस  को  प्रोडक्शन  के  साथ  जोड़  दिया
 बया है  शौर  बकने  को  4  पय्वेन्ट  बोनस
 देने  की  यात  है।  इस  में  लोगों  को  खतरा
 है  कि  4  परसेन्ट  भी  मिल  सकेगा  या  नहीं  ।
 सरकार  से  इस  को  सुनिश्चित  कराना  है  कि
 उन्हें  4  परसेप्ट  मिलता  रहे  ।  इसलिए  मेरा
 यह  सुझाव  है  कि  चयनित  डिस्ट्रोब्पयूशत  सिस्टम
 कॉ  संगठन  हो  भर  4  परसेन्ट  तय  करने  में
 सरकार  ने  कुछ  विशेषता  वि खाई है  कौर  कुछ
 अच्छा  काम  भी  किया  हैं  जेसे  कि किसी  भी
 उद्योग  में  अगर  20  भ्रामक  तक  हो,  तो  में
 भी उस उस  के  प्रधिकारी  होंगे  ।  इत  त रहा  से  बोतल
 मिलने  वालों  की  संख्या  बहुत  ज्यादा  हो  जाती

 सै  शौर  दूसरी  विशेषता  यह  हैं  कि  पहल
 नियम  यह  था  कि  40  रुपये  से  कम  बोनस
 नहीं  दिया  जाएगा  ।  इस  नये  नियम  में
 त  को  00  गये  कर  दिया  [गया  है  कौर
 हे  स्वागत  योग्य  जात  है  शौर  बकस  के  हित
 मैंने।  लेकिन  इसमें  एक  खतरा  है  जिसकी
 चर्चा  कौर  लोगों  ने  भो  की  है  कि  इसका
 आधार  बैलेंसशीट  होगी  गेर  वह  बेजे सं शीट
 कौन  तैयार  करेगा  शौर  उस  को  जाज  कौन
 करेगा  ।  बैलेन्स  शीट  के  ग्रा धार  पर  दोता
 का  बटवारा  होगा  ।  इस  से  एक  बहुत  बड़ा
 खतरा  देना  नवाता  है  ।  मे  सुझाव  यह  है
 कि  एक  ऐसी  कमेटी  होनी  चाहिए,  जिस  में
 कस  का  एक  प्रतिनिधि  भी  रहे  शौर  बह
 इस  बॉल  को  देखे  कि  कितना  उत्पादन  बढ़ा

 हैं  कौर  कितना  सका  हुआ  है।  इस  बात की
 जाके  हो  ।  इससे  गह  होगा  कि  मजदूरों  के

 ह...  ये  कह  बात  जोगी  कि  हमारे  साथ

 (Amds.)  Bill
 अन्याय  नहीं  हुआ  है  n  कोई  भी  उद्योग

 फलफूल  नहीं  सकता  है  ,  उसका  विकास  नहीं
 ही  सकता  है  जब  तक  वर्कर्स  यहं  नने  समझें  कि
 यह  उद्योग  हमारा  है  शौर  मेनेजमेंट  का  भी
 झला  इसी  में  है  कि  बह  समझे  कि  ये  वर्कर

 हमारे  हैं  कौर  हम  इम  में  ?  ही  हैं।  इस  तरह
 में  वापस  में  सहयोग  की  भावना  दही गी
 तभी  'उद्योग  बढेगा,  फर्लेफूलगा  ।  इसलिए
 इन  सब  बातों  पर  ठीक  से  गौर  किमी
 जाना  चाहिए  a  मेरा  निवेदन  है  कि  जो
 विधेयक  या  है  वह  ठीक  है।  आपने  भी

 कुछ  आंधियों  की  चर्चा  की  है,  शौर  लोगों
 से  भ.  की  है  t  हैं  उन  में  से  बहुत  सी
 बातों  थे  सुमन  सी  हूं  लेकिन  मैंने  झपना  जो

 सुझाव  दिया  है  कि  इंडस्ट्रियल  एरिया  में
 शान्ति  बनी  हे,  झंझट  झगड़ा  न  हो,  स्ट्राइक
 व  न  हो,  इसके  लिए  जरूरी  है  कि  एक
 एक  इंडस्ट्रियल  रिलेशन  कमेटी  बना
 दी  जाए  जो  जब  कोई  ऐसी  बात  हो  उसका
 इसके  जरिये  से  तसैफिया  करा  लिया  जाएं,
 उसको  समाप्त  करवा  लिया  जाए  |  बेंज
 के  साथ  अन्याय  न  हो,  इनके  हकों  पर  कुठारी-
 चात  न  हो,  किसी तरह  के  भेद-विभेद की  बात
 नदी  ऐसी  व्यवस्था  भी  कर  जो  जानी

 चाहिये !  जिस  तरह  से  है... |  किसी  को

 चीज  खराद  होती है.  तो  उसको दुख  होता
 हैं  कौर  वह  उसको  अहितकर  समझता  है
 उसी  प्रकार  से  बकर  जिस  इंडस्ट्री  में  काम

 करें  व  उस  इंडस्ट्री  को  |...  हाने  शर  जब
 ये  उसको  अपनी  मान  लगे  we  मैनेजमेंट
 भी  खुश  होता,  सरकार  भी  खुश  होगी  कि
 उसने  जो  नियम  बनाए  हैं  थे  डिक  हैं  कौर
 बकर  भी  खुश  होंगे  ।  मैनेजमेंट  इस  रास्ते
 कि  उसका  प्रोडक्शन  ठोक  है  भोर  सरकार  इसे
 रास्ते  कि  पूर्ण  शान्ति  है  और  उसके  नियम
 ठीक  हैं  शौर  उत्पादन  बढ  रहा  है  -  तब
 केज  का  भी  फायदा  होगा  ।  पारस्परिक

 सहयोग  को  भावना  जब  तक  ह: 1. ह  में
 पैदा  नहीं  की  जाती  है  तब  तक  | 1.  न्हीं
 हो  सकता  है,  फिर  वादे  बोनस  आप  कुछ ,
 देवें।  यह  प्रतिग्यान  की  धावति  अगर  ak
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 [श्री  'जगन्नाथ  मिश्र]

 रहेगी  तो  हम  कहीं:  के  नहीं  रहेगे  कौर  ज़्हांहैं.
 उससे  भी  पोछे चले  जाएंगे  ।  ,  हम:  अगर  बागे

 बढ़ना:  चाहते:  हैं  श्र  दुनिया.  को'  दिखाना

 चाहते!  हैं  कि  हम  अपने  वर्क  के.  प्रति:  कितने

 हमदर्द  तो  हमें  वास्तविक  स्प  में  उनका,

 मदद  बन  कर  दिखाना  होगा,  .  हमा  रे

 मंत्री.  महोदय  .  बड़े  ही  उच्च  विचारों  के  हैं
 वर्षों  के  प्रति उनके  द्व्लि  में  बड़ी.  सहानुभूति

 है  और  मुझे  विश्वास  है  कि.  उन  के  :  हाथों

 कर्मी  भी  वाकई  का/ब्ररा  नहीं  हो  सकता  है  |

 'उनके  हाथों  उनका  बुरा  न  हो,  यही  मेरी

 कामना  है।

 यह  जो  विधेयक  है  .  इसको  सुन्दर  रुप  से

 कार्यान्वित  किया  जाए,  इसकी  आशा

 हम  उन  से  कहतेहैं  और  इन  शब्दों  के  साथ

 में  इस-विशध्वेयक  का  सादिक  स्वागत  -और

 समर्थन  करता  हूं  |

 SHRI  N,  SREEKANTAN  NAIR  (Quilon).
 I  am  really  sorry  that  Mr.  Raghunatha  Reddy
 bas  been  mace  a  cat’s  paw  cf  by  the  reac-
 tionery  forces  in  the  Miristry.

 Wren  the
 the  20--spoint  regremme  czme,  er  eminent
 economist  Dr.  Raj  declared  in  a  ccnfererce
 that  the  bias  of  the  programme  was  in
 favour  of  the  employers.  Scme  of  us  re-
 torted,  that  it  was  against  the  working  classe
 We  were  fcrced  tc  suppcrt  it  in  the  hcpe
 hat  ultimately  some  balance,  some  disci-
 Eline,  scme  effective  growth  wceuld  be  act-
 ieved  ir  the  country  and  that  the  reacticnery
 furces  would  nct  go  downright  against  the
 interests.of  the  country.  But  this  Bill  is  the
 culmination  of  the  machinaticrs  ard  the
 plots  that  have  been  hatched  behind  the
 doors  by  these  feactionary  fi.rces.

 emergercy  was  Ceclarec  ard

 This  Bonus  Ordinance  came  like  4  tolt

 from  the  blue.  We  did  not  know  hcw  ioe

 yeact  to  ir, we  could  not  forecec  it.  Ard  row

 you  have  brought  it  as  an  enactment.

 bring  down  the

 Bonus  (Amdt.)  Bill

 ‘Thirtyfive  years  ago,  on  oth  August,
 1942,  when  the  news  of  Mahatma’  Gandhi’s
 arrest  shacked  the.  entire  world,  I  declared
 a.  strike  in.  Harrison.  &  Crossfield,  Quilon,
 and  after  seven  days  of  strike  the  first  annuak
 bonus  in  this  country  was  granted.  It  was
 seven  measures  of  rice.  It  was  deferred.
 Paym-nt,of  wages,  and  later  on.  the  principle
 was.,  accepted  .,through  out  ..the  .  Stac
 of  Travancore.  Ina  tripartite  conference.
 in  1946,  presidea  over  by  Sir,  C.  P.  Rama-
 swamy  Ayyar,  four  per  cent  was  accepted
 as.  deferred  wage  .  bonus.

 Again  in,  1948,  when  Mr.  C..  Kesavan
 was  the  first  Labour  Minister  in  the  Congress
 Government  a  second  tripartite  conference
 was  ‘held  inTravancore  in.  Kerala.  where
 four  per  cent,  was  again  reiterated:  To

 deferred  wage
 bonus  to  the  profit  sharing  bonus  was  the
 great  achievement  of  the  great  leaders,
 whether  it  is  of  the  INTUC  or  of  the  other
 Central  Trade,  unions.

 Anyhow,  when  the  Bonus  Act  was  cha-
 llenged  in  the  Supreme  Court  myself  and  the
 leader  of.  the  Central  trade  unions  were
 there  to  defend  it.  Later  on,  Mr.  Khadilkar
 cam?  forward  with  an  enhancement  from
 4%  to  8E%  which  I  didn’t  think
 was  approved  by  the  highest  authority  in
 the  country.  So,  it  was  with  their  fconcu-
 rrence  that  this  enactment  was  passed.
 Since  we  were.old  friends,,Mr.  Khadilkar
 wanted  to  deprive  me  and  my_organisation
 of  our  participation  in  the  all  India  ccnfe-
 rences  and  Mr.  Reddy  endorsed  it.  So,
 I  am  not  in  the  central  appex  body;  I  am
 not  in  the  central  tripatite  conference.  ‘I
 am  not  sorry  because  I  would  have
 felt  it  difficult  tc  say  0.  K.  to  many  of  these

 ‘things,  which  my  great  friend  Mr.  S.  K.
 Dange  is  forced  to  do  now.

 Anyhow,  I  oppose  this  Bill  in  toto  for
 several.  reasons..  You  have  brought  down
 the  percer  tage  of  the  bonis.
 You  are  taking  it  away  completely  for  the
 next  year.  I  asked  you  a.  definite,  questicn
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 1  whether  it’  was.  profit  or  ailecable  surplus.
 You  said  that  it  was.  profit...  (Interruptions)

 Asan  economist,  you  Ought  to  know  that
 I  for  ene  would-be  prepared,  so  far.‘as  the
 big  companies  are  ¢oncerned,  to  accept'the
 allocable  surplus;  if  you  take  away  the
 issues  of  bonus  Shares  which’  have  been
 declared  from  the-time  of  the  First  World
 War.  Has  your  Government  got  the  guts  to
 do  it  ?  They  do  not  have  guts,  because
 they  dare  not  touch  the  monopolists.

 As  has'been  pointed  out  by  Mr.  Indrajit
 ‘Gupta,  you  are  bringing  down  the  time

 lag  for  the  issue  of  Bonus  Shares  from
 40  months  to:two  years  so  that  they  may
 double  their  investment  ‘every  two  years.
 How  many  times,  have  they  doubled  their
 capital  by  the  issue  of  Bonus  Shares  ?
 Should  the  workers  sweat  and  give  profit  to
 §0  to  60  times  of  the  ‘capital  which  has  been
 manipulated  during  the  last  40—s0  years  ?
 If  you  take  away  all  the  bonus  shares  and
 calculate  allocable  surplus,  I  willshow  you
 that  every  firm  of  long  standing  will  have
 terrible  profits.  And  then  you  want  use  to
 accept  allocable  surplus  of  one  pie  or  one
 rupee.  Howcan  it  beso  ?  You  arenot
 only  cheating  the  workers  but  unduly  aid-
 ing  th:  mp.opolists.  That  is
 plaint.

 my  com-

 Cym'ng'to  the  banking  companies,  you
 say  that  Government  will  give  some  ex-gra-
 tia  payment  to  their  barkirg  employecs.
 Who  else  will  give  upto  ten  per  cert  ?
 What  about  the  workers  of  the  200  ard  odd
 bankirg  firms  who  are  beirg  shurted  evt  ?
 Why  do  you  want  to  favour  the  foreign
 barking  ccmpanies  ?  Why  car  you  rot
 compel  them  also  to  pay  ex-gratia  ?  Yov.can
 Not  compel  them  to  pay  ex-gratia.  when
 there  is  no  enactment.  So,  the  Governmert
 is  prepared  to  pay  even  then  you  wart  to
 favour  the  foreign  ccmperics.  I  do  rct
 undertand  this  policy.

 Wo  ९३0  that  there  was  no  formula  evol-
 ved  under  section  34(2)  Nobody  expscted
 any  formula.  Even  tomorrow,  there  could

 be  another  formula  based  ‘on  product  ‘ity.

 of  Bonus  (Amdt.)  Bill
 Youand  I  knowthatthe  stror  gtrade  uhions
 will  compel  the  employers  to  give  20  per
 cent  more  wages  tecomp:nsate  for  the  loss
 in  bonus.  When  there  is-profit  and  that
 profit  is  hidden,  theemployers  donot  want
 the  profit  to  go  into‘their  accounts.”  That  is.
 the  secret  of  the  higher  bonus  paid  in  every
 company  includirg  the  public  sector  urder-
 takings.  Ihave  negotiated  settlements  in
 the  HMT  forat  least  3-4  years.  '  If  you:start
 queStioning  some  of  the  items,  some  of  the
 entries,  they  will  bein  soup.  I  had  also
 negotiated  in  the  Hindustan  ‘  Insecticide
 Limited.  There  was no  question  of  for-
 mula.  They  have  been  giving  bonus  upto
 20  per  cent,  because  their  capital  investment
 is  a  bogus,  artificial  creation.  A  gift  -was
 converted  into  capital  of  several  crores  of
 Tupees.  Who  gave  thecapital  ?  Nobody..
 The  workers  continued  to  give  them  profit.
 None  of  the  employers  will  give  correct
 accounts.  You  say,  don’t  give  over:  20

 If  the  employer  is  willirg,  if
 there  is  a  formula,  the  employecs  uscd  to
 getit.  Why  do  you  want  to  give  it  to  the.
 employer  ?  Ishe  going  to  give  it  to  the
 nation  or  plough  it  back  ?  No.  He  will
 not  do  that.  You  want  to  take  it.away
 from  the  poor  employees  and  give  it  to  the
 rich  employers.  The  Goverrmert  has
 become  completely  in  favour  of  the  em-
 ployers  ard  against  the  workers.  This
 Bill  is  intended  to  benefit  the  employers
 and  the  monopoly  capitalists  ard  also
 foreign  bank  owners.  This  Bill  is  only
 to  help  the  reactionary  forcesin  the  cour  try-~
 This  Bill  is  going  to  ant<gonise  the  workirg
 class.  I  am  sorry  that  this  Goverrmert
 has  bro  ght  forward  this  Bill.

 per  cent.

 SHRI  VASANT  SATHE  (Akola):  Mr.
 Chairman,  Sir,  I  b  gin  by  congratulet‘ng
 the  ho~.  Mirister  for  havirg  brovght  a  Bill
 where  he  has  tried  toclear  the  corftsicn
 that  was  prevailir g  vp  till  now.  Originally,
 win  w2  in  the  field  of  trade  union  bcgan
 to  fight  for  bonus,  we  really  fought,  for  9
 share  in  the  profit.  That  is  how  the  battle
 b-gar.  87  later  om,  as  the  gap  betweerr

 “the  real  wage  ard  the  morey  wage  kept  on
 increasing  avd  because.  the  dearness  allow-
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 ance  which  was  not  properly  linked  to  the
 cost  of  living  index  also  could  not  make
 up  this  gap,  the  concept  of  bonus  which
 was  originally  the  profit-sharing  concept

 became  the  deferred  wage  concept.  Thet
 is  how  the  concept  of  deferred  wege  came
 in.  But  the  moment  you  bring  in  the  con-
 cept  of  deferred  wage,  then  the  concept
 of  minimum  guaranteed,  irrespective  of

 iproGt,  or  loss,  automatically  follows  as  a
 logical  corollery.  That  is  why,  up  till  now,
 in  all  our  wisdom,  the  entire  trade  union
 movement  of  this  country  belonging  to  this
 side  or  that  side  and  also  the  Supreme

 +Court  aceepted  the  deferred  wage  concept
 irrespective  of  profit  or  loss.  That  was
 not  struck  down  although  challenged.
 Therefore  it  ‘7  too  late  in  the  day  to  say
 that  we  have  suddenly  woken  up  to  realise
 that  bonus  has  to  be  strictly  related  only  to

 “profit  and  that  the  concept  of  deferred  wage ५  has  to  be  given  a  go-by.

 Woaile  talking  of  profit-sharing,  the  hon.
 Minister  explained  that  what  he  was  having
 in  mind  was  to  restore  it  to  the  original

 ~Status  of  profit-sharing.  But  then,  I  find, फ  this  Bill,  in  clause  7,  you  talk  of  allocable
 -Susplus  theory.  This  is  the  new  concept

 that  you  are  bringing  in.  The  “profit”.
 as  Mr.  Sreekantan  Nair  rightly  pointed
 out,  af  understood  in  terms  of  balance.
 sheet  economics—my  hon.  friend,  Mr.Salve
 can  explain  this—-isa  different  concept,
 The  moment  you  talk  of  allocable  surplus,
 what  do  you  have  in  mind?  Are  you  going
 to  correlate  the  mirplus  in  terms  of  the
 taxation  law?  Are  you  going  to  correlate
 the  surplus  after  adhering  to  all  other
 deductions  under  the  bonus  formule

 ~as  was  catlicr.  Whatisthe  concept
 of  allocable  surplus?  We  have
 mot,  either  beppily  or  unhappily
 defined  it  here.  ह क  don't  see  any  definition
 of  allocable  surplus.  You  have  said  in

 ‘the  schedule  such  end  such  things  wifl
 beinchaded,  and  you  have  also  included

 profit.  ‘  But  that  is  enumeration  of

 ta:  allogabis  surplus  concept  if  at  ql,  Cy  be
 has  painted  out,  it  has  any  co-relationship  ४
 to  the  initial  capital.

 इता  RAGHUNATHA  REDDY:
 Section  1g  read’  with  the  Schedule
 will  have  to  be  taken  into  account  for  the
 purpose  of  calculatingtheallocable  surplus.
 I  don’t  think  there  is  any  ambiguity
 about  it.

 SHRI  VASANT  SATHE  :  Witlit  not  be
 cheating  the  workers  if  you  allow  it  day  to
 day  in  tas  form  of  additional  bonus  shares
 from  th:  profit  or  from  the  surplus  to  be
 given  to  the  employers  and  then  correlate
 the  ysars  profit  to  this  inflated  share,  what
 7४  th:  allocable  surplus  you  are  going  to
 giv:  them  ?  TTaerefore,  this  is  one  89
 pect  that  has  to  be  considered.

 ‘Then  in  clause  to  I  would  like  to  pointout
 o.ly  a  few  salient  features  of  this  Bill.
 In  clause  tc  you  are  saying  :

 “For  section  33  of  the  principal  Act,
 th:  following  section  shall  be  substituted,
 namely  :—

 ae  Where  an  employee  has  not  worked
 for  all  the  working  days  in’any  accounting
 year,  the  bonus  payable  to  him  under  the
 section  ro  shallbe  proportionately  reduced.”
 Now,  you  kn  ow  that  many  times  a  worker
 is  unable  to  work  not  due  to  his  fault  but
 due  to  the  fault  of  the  employer  because
 he  has  no  work  or,  sometimes,  involunta-
 rily  when  he  is  it.  Formerly,  the  idea
 was  that  whoever  bas  completed  340  days
 of  work  should  be  entitled  but  now
 you  ate  saying  here  that  it  should  be  re-
 duced  proportionately  for  every  day  that
 he  does  not  work.  You  have  not  given
 any  reasons  so  all  that  will  be  reduced.
 Why  do  you  want  to  do  this?  This  is
 one  point  I  wanted  to  हम

 Lastly,  so  far  as  thig  @ill  is  _द्वरउक्त्राठत,
 T  will  tik:  to  motetios,  gpate  from  tite  ge-
 neral  question  I  willy  cyveiag  to  shout
 participentan;  *  Seckide.  i,  fu  class  '  79
 it  is  eedd
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 “After,  Section  gt  ofthe  principal  Act
 athe  following  section  shall  be  inserte  d

 hemely

 “STA.  Notwithstanding
 eohtsined  in  this  Act,—

 @  Where  an  agreement  or  a  settlement
 has  been  entered  into  by  the  employees
 with  their  employer  before  the  com-
 mencement  of  the  payment  of  Bonus
 (Amendment)  Act,  7976,  or

 (ii)  Where  the  employees  enter  into  any
 agreement  or  settlement  with  their
 employer  after  such  commencement,

 anything

 for  payment  of  an  annual  bonus  linked
 with  production  or  productivity  in  lieu  of
 bonus  based  on  profits  payable  under  this
 Act,  then,  such  agreement  or  settlement  as
 the  case  may  be:

 So,  here,  the  concept  of  assuring  profit,
 you  are  yourself  giving  up.  You  began  by
 saying  that  our  whole  idea  is  to  link  the
 bonus  to  profit.  Now,  where  has  this  concept
 gone  ?  The  moment  you  say  it  will  be
 linked  to  production  ‘or’—and  not  ‘and’ —
 productivity,....

 MR.  CHAIRMAN  :  The  Bill  provides
 for  beth.

 SHRI  VASANT  SATHE  :  It  is
 ‘or  here;  you  have  said  that  in  very  clear
 terms  and  not  ‘and’.

 AN  HON.  MEMBER:  How  does
 it  make  any  difference  ?

 27.00  bre.

 SHRI  VASANT  SATHE  :  I  will  teil  you
 how  it  makes  a  difference.  Now,  supposing
 lest  year  a  certain  production  was  achieved,
 we  enter  into  an  agreement  that  so  long  as
 the  target  of  production  of  so  many  tons
 or  go  many  yards  of  cloth  =  maintained
 and  it  does  not  come  down,  we  shall  have
 80  much  bonus.  I  enter  into  an  agreement
 of  five  years.  Ae  long  as  the  production
 is  above  the  production  of  this  year  ‘1976,

 T  shall  be  entitled  to  so  mach  bonus  linked
 With  production.  Productivity  willayy,
 as  you  know,  individyal  productivity  which
 is  a  sciéneific  tern  wilich  can  be  meastied

 Bonus  (Amat.)  Bill”
 in  terms of  time  and  motion  study;  per  hours
 aworker  is  producing  so  much;  that  is  the
 test  of  his  productivity.  Suppose  for  any
 reason,  he  does  mot  get  the  work.  That
 does  not  affect  bis  productivity.  He  may
 say,  ‘I  have  retained  my  productivity;  I
 shorid  get  so  much  bonus’.  Is  that  our
 concept  2

 SHRI  RAGHUNATHA  READY  :
 May  I  clarify  this  ?  In  the  expression  used
 ‘production  or  productivity’,  there  is  a  dis-
 junction.  If  we  use  a  conjunction  there,
 it  would  mean  greater  hardship  to  the  wor-
 ker.  Atrade  union  can  enter  into  an  agree-
 ment  on  the  basis  of  either  productivity  or
 production  orboth.  The  choice  is  entirely
 theirs.  As  far  as  their  choice  is  concerned
 they  can  have  either  or  both.  But  if  a  cor
 junction  is  used  insteed  of  a  disjurct  cr.

 it  would  result  in  greater  hardship  to  the
 worker.

 SHRI  VASANT  SATHE:  Actually  ©’
 Bay  ‘or’  is  advantageous  to  the  workers.  You
 have  helped  the  workers  there.  Hereafter
 without  relevance  to  profitability,  we  can
 always  have  an  agreement  to  secure  a  par-
 ticular  bonus,  may  be  limited  to  ao  per
 cent,  but  at  least  a  minimum  bonus  can
 be  secured,  Therefore,  I  congratulate  the
 Minister  for  makirg  this  provision.  This
 is  the  real  saving  grace  in  the  entire  Bilf.
 I  would  have  been  happler  if  you  had  not
 used  these  words.  But  I  congratulate  you
 for  this.

 ‘Thelast  point  I  went  tostress—~and  stress
 with  all  humility  at  my  command—ia  this.
 You  will  make  a  nonsense  of  this  concept
 if  you  do  not  allow  participation  of  labour
 in  the  management  to  the  fullest  measure,
 from  shop  leve]  to  the  management  Icyel.
 The  entire  allocable  surplus  theory  can
 have  meaning  only  fthe  workers  know  what
 the  resl  allocable  surplus  is.  The  workers
 today  are  cheated  of  the  real  allocable  sur
 plus  by  manipulation  of  both  production
 and  eecounts.  You  kajew  हम  well  bow  the
 entire  black  money  has  grown in  tela  Qottie-
 try  The  financing  institutions  alsa  erenat
 paying  enqugh  sttchtion,  although  #6  per
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 cent  of  the  funds  go  from  the  financing  in-
 stitutions  to  these  manegements—on  which
 the  profits  go  to  them  in  terms  of  dividends.
 I  would  beg  ‘of  you  to  conSider  this.  Can
 you  not  have  some  measure  or  law  by  which
 you  will  be  able  to  have  more  _  poSitive
 vigilance  in  accounts  and  in  man¢gement
 toknow  what  the  real  production  is  2
 There  should  be  representatives  both  of
 employees  and  of the  fitancing  institutions.
 ‘Only  if  you  do  this,  linking  it'with  produc-
 tivity  will  be  meavirgful,  Inking  it
 with  production  will  be  meaningful  and
 also  linking  it  with  allocablesurplus  will
 be  meaningful.  Therefore,  I  would  submit
 that  this  Bill,  by  itself,  if  left  without  the
 other  measure,  will  have  the  darger  of
 alienating  the  feelings  of  the  working
 class.  Therefore,  kindly  be  forewarned,
 do  not  leave  it  here,  follow  it  up  with  a
 measure  which  will  give  ful!  participation  to
 the  labour  in  management  so  that’  they
 are  not  cheated  of  the  real  allocable

 Surplus.

 SHRI  S.  M.  BANERJEE  :  I  request
 ‘that  the  Minister  may  speak  tomorrow;  there
 are  many  Members  who  want  to  speak.

 MR.  CHAIRMAN  :  Let  us  see  how  the
 discussion  proceeds.

 श्री  दामोदर  पाँडे  (हजारीबाग)
 सभापति  जी,  जो  विधेयक  सामने  लाया  गया

 है  उनमें  बहुत  सारे  सुधार  की  गुंजायश  है,
 और  भी  इस  को  अच्छे  ढंग  से  यहां  रखा  जा

 सकता  था  मैं  चन्द्र  शब्द  कहना  चाहता  हूं,  और

 वह  यह  कि  जब  जब  भी  आवश्यकता  हुई
 हमारे  देश  के  मजदूरों  ने  कभी  कुरबानी  देने
 से  अपने  को  पीछे  नहीं  रखा  ।  जब  जब  जरूरत

 हुई  उन्हों  ने  ऐसी  व्यवस्था  को  स्वीकार  किया
 जिस  से  देश  का  कल्याण  हो  a  ग्राम  हाल

 ही  में  आप  ने देखा  होगा  कि  स्टील  वेज  का
 जो  एग्रीमेंट  हुआ  उसे  मजदूरों  की  बहुत  बड़ी

 कुरबानी  समझनी  चाहिये  जो  उन्हों  ने  दी।

 FEBRUARY  ३,  7976  Res.  and  Payment  of
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 उस  ऐंग्रीमेंट  को  .-उन्हों  ने  मंजूर  किया  जो

 शायद”  साधारण  स्थिति  में:  वह  मनीजर  नहीं
 करते  |  लेकिन  फिर  भी  देश  की  आवश्यकता

 को  देखते  हुए  उन्हों  ने  मनज़ूर  किया  |  जब

 जब  कंट्रीब्यूशन  की  बात  पायी  तो  वह  कभी

 पीछे  नहीं  रहते  हैं।  तो  मेरा  ख्याल  थाकि

 राज  जो  चीज़'  बोनस  फ़ौरमूले-  के  रूप  में

 हमारे  सामने  पायी  है,  या  प्रोडक्शन,  फ़ौरमूले
 के  रूप  में  सामने  ग्रायी  है  या  प्रोडक्टिविटी

 के  रूप  में  आयी,  अगर  सलाह  मश्विरा  करते

 तो  उस  से  अच्छे  ढंग  से  कोई  अच्छा  रास्ता

 सोच  कर  के  उन  को  खुश  कर  सकते  थेमोर

 अच्छा  रास्ता  निकाल  सकते  थे  t

 बहुत  सारी  बातें  हुईं,  लेकिन  एक  पहलू
 पर  विचार  नहीं  न  जो-  मैं  रखना  चाहता

 हूं  ।  एक  तरफ  बात  होती  है  कि  प्रौफ़िट

 हों  तो  बोनस  मिलना  चाहिये  |  बात  सड़ी
 है  ।  लेकिन  आप  कल्पना  कीजिये  बसी  स्थिति

 की  जहां  आप  यह  कहते  हैं  कि  तुम  कभी.

 प्रॉफिट  कमा  नहीं  सकते  1  मैं!  कोयला  उद्योग

 की  बात  कहता  हूं  ।  कोयले  की  जो  प्राइस
 डिवीजन  कमेटी  बनी  उस  ने  कहा  इन  को

 अपना  खर्चा  चलाने  के  लिये  जो  कोयले  का

 उत्पादन  होता  है  उस  में  खर्चा  चलाने  के  लिये
 कम  से  कम  2]  रु०  कोयले  की  कीमत

 बड़नी  चाहिये  i  कैबिनेट  ने  तय  किया  कि

 7%0  से  ज्यादा  नहीं  मिलेगी  तो  आप

 ने  4  परसेंट  प्रॉफिट  शेयरिंग  वहीं  रख  लिया

 तो  आप  हम  से  क्‍या  कल्पना  करते  हैं  क्रि  हम
 कभी  प्रोफ़िट  कर  सकते  हैं  ।  तो  जहां  डिप्रेशन

 प्राइस  रखते  हैं,  कीमत  घटा  कर  के  रखते

 हैं  इसलिये  कि  उस  से  समाज  का  कल्याण

 हो,  समाज  में  कोई  अव्यवस्था  न  फैल  जाय  t

 तो  उस  जगह  पर  आप  यह  रखेंगे  कि  उस,
 उद्योग  में  फ्रांसिस  होगा  तब  बोनस  लीगा  t

 तो  वैसे  उद्योग  में  काम  करने  वालों  को  बड़ी
 निराशा  होंगी  ।  ग्राम  दो  साल  के  ग्रन्दर

 कोयले  का  उत्पादन  24  प्रतिशत  बढ़  गया

 एक  साल  में  i2  और  दूसरे  साल  में  भी

 156.
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 2  प्रतिशत  बढ़ा  ।  तो  जब  i2  प्रतिशत  कम
 उत्पादन  था  तब  तो  आप ने  पूरे  8  परसेंट
 बोनस  दिया,  और  i2  परसेंट  ,  बढ़ा  तों  4

 परसेंट  दिया,  और  जब  24  परसेंट  बढ़  गया

 तो  श्राप  कहेंगे  कि  बोनस  नहीं  मिलेगा  ।

 तो  यह  मजदूरों  को  संतोष  दिलाने  वाली  हवाए

 नहीं  हो  सकती  है  -  आप  कहते  हैं  कि  प्रोडक्शन

 बढ़ाया  ती  प्रोडक्शन  बोनस  करें,  मन्जूर
 है,  हमें  कोई  एतराज  नहीं  है  हम  काम  कर

 के पैप्ा  लेना  चाहते  हैं।  और  काम  जब

 करते  हैं  तो  पैसा  जरूर  लेंगे  ।  हम  ने  आप

 का  प्रोडक्शन  बढ़ाया।  लेकिन  आज  कोयले

 का  उत्पादन  24  परसेंट  दी  साल  में  बढ़ा,
 तो  जब  उत्पादन  बढ़ा  और  प्रोडक्टिविटी

 मान  लीजिये  आप  कहते  हैं  कि  प्रोडक्शन  के

 हिसाब  से  लें  बोनस,  तो  जब  24  परसेंट

 हम  ने  प्रोडक्शन  बढ़ाता  तो  उसी  हिसाब
 से  बोनस  भी  मिलना  चाहिये  t  लेकिन

 ग्रुप  कहते  हैं  कि बोतल  रह  कर  20  परसेंट

 से  ज्यादा  नहीं  मिलेगा  ।  तो  आप  क्या  करना

 चाहते  हैं  |  प्रोडक्टिविटी  की  बात  करते  हैं
 तो  श्राप  कहते  हैं  कि  इस  से  ज्प्रादा  प्रोडक्शन

 नहीं  बढ़ता  चाहिये  |  क्‍या  आप  की  यह
 कल्पना  है  कि  20  परसेंट  से  ज्यादा  प्रोडक्शन
 नहीं  बढ़ता  चाहिये  ।  तो  यह  ऐसी  बातें  हैं
 जिन  पर  विचार  फिया  जा  सकता  था।

 शौर  इस  पर  अगर  गंभीरतापूर्वक  विचार

 कर  के  यह  बिल  यहां  रखा  जाता,  तो  और

 अच्छा  होता  t  इस  में  नियत  की  बात  मैं

 नहीं  करता,  अच्छी  नियत  से  यह  बिल  लाया

 गया  है  और  कोशिश  की  गई  है  कि  मज़ारों
 को  मदद  करें।  जो  एक  एनारकी  चल

 रही  थी  और  री  अ्रव्यवस्था  की  बात

 चल  रहीं  थी,  उसे  दूर  करने  के  लिए

 एक  व्यवस्थित  ढंग  से  नियम  बनाया  जाए
 जिस से  ग़रूरे  उद्योगों  में  समान  ग  से  मजदूरों
 को  बोनस  मिल  सके  और  उद्योगों  में  शान्ति

 स्थापित  हो  सके,  इत  बात  की  कोशिश

 की  गई  हैँ  ।  लेकिन  इसमें  कुछ  बातें  ऐसी
 रह  गई  है  जिने  पर  विचार  करना  लाजमी

 है।  बाप  नें  यह  कहा  कि  पिछली  बार  जो

 Bonus:  (Amdt:)  Bill

 बोनस  का  एग्रीमेंट  हुआ  था,  रस्में  कुछ
 ज्यादा  भी  दिया  जाता  था  लेकिन  बोनस

 को  काटने  वाली  बात  भीं  थीं  लेकिन  शब

 बोनस  काटने  वाली  बात  नहीं  होगी  ।  यह
 बड़ी  खी  की बात  है  लेकिन  जैसा  कि  मेरे”
 से  पूर्व  वक्‍ताओं  नें  कहा  है  कि  जितनी  भी

 बैलेंसशीट  बनती  हैं,  एक'  भी  रिलायेबिल

 नहीं  है,  किसी  पर  भी  विश्वास  नहीं  किया

 जॉं  सकता  |  पब्लिक  सेक्टर  में  भी  जो  बैलेंसशीट

 बनती  है,  उन  में  भो  कितना  डीप  हम  जाते

 हैं  ।  वर्क से  पार्टिसिपेट  की  बात  करते  हैं,
 करनी  भी  चाहिए  ।  बोर्ड  में  उन  के  इन् वाल्व-
 मेंट  कीं  बात  करते  है ब्रौरे  बोर्ड  के  स्तर

 तक  मजदूरों  का  मेम्बर  रहता  है  ।  आखिर

 वेस  का  डाइरेक्टर  जो  बॉड  में  रहता  है,
 उस  की  क्यो  कैपेबिलिटी  है।  वह  क्‍या  समझ

 सकता  है  कि  एक्रा उन् डस  में  कहां  कहां  हे  रा-
 फेरी  हो  रही  हैं।  यहं  इसलिए  है  कि  उन

 को  सारी  सुविधाएँ  नहीं  मिलती'  है,  उन  के

 पास  वे  सारे  साधन  उपलब्ध  नहीं  है  जो

 दूसरें  डाइरेक्टर्स  के  पास  हैं।  जो  दूसरे
 डाइरेक्टर्स  है  उत  के  पास  तों  पूरा  सेक्रेटेरियेट

 रहता  है  जो  पीछे  से  उन  की  मदद  करता  है  t

 वर्क्स  के  डाइरेक्टर  के  पास  सिवाय  भाषण

 करने  के  कुछ  नहीं  होता  है।  इसलिए  मेरा

 सुझाव  यह  हैं  कि  अगर  आप  सही  माने  में
 जस  को  डाइरेक्टर  मानते  है  तो  सेक्रेटेरियेट

 की  सारी  सुविधाएं  जों  पब्लिक  सेक्टर  के

 डाइरेक्टर्स  को  मिलती  है  उसे  को  उपलब्ध

 होनी  चाहिये  जिस  से  वह  एका उन् ठस  पर
 नजर  रखे  सके  और  यहं  देख  सके  कि  कम

 से  कम  बैलेंतशींट  तो  ठीक  बनी  हुई  है।
 अरब  प्राइवेट  सेक्टर  में  कहा  कि  पार्टीसिपेशन

 करो,  बड़ी  सूबों  से  पार्टिसिपेट  करेंगे  लेकिन

 वहाँ  तो  बोर्ड  में  बैठने  नहीं  देंगें  और  प्लान्ट

 में  जा  कर  पार्टिसिपेट  करेंगे  तो  वहां  कहेंगे
 कि  कोयला  जरा  कसमें  खर्च  करो  क्‍योंकि

 ग्लॉस  बेदा  करना  है  ।  तों  उसे  हालत  में
 अगर  हम  प्रोडक्टिविटी  कीं  बाते  करने  वहां

 जाएंगे,  उसने  का  प्रॉफिट  कसें  बढ़े,  इस  की

 बात  करने  जाएंगे,  तो  उस  हद  तक  पार्टी.
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 सि पेशन  उत  को  मंजूर  है  लेकिन  अगर  छत
 को  यह  कहें  कि  तुम्हारे  मैनेजिंग  डाइरेक्टर
 @  कितना  टी०  to  में  खर्चे  किया,  तो  मरे
 कहेंगे  कि  यह  तो  ट्रेड  सिक्रेट  है,  तुम्हारे
 जनरल  मैनेजर  नें  एंटरटेनमेंट  पर  कितना
 चे  किया  तो  वें  कहेंगे  कि  यह  ट्रेड  सिक्रेट

 है,  हम  इस  को  नहीं  बना  सकते  |  ग्राम  हम
 कहेंगे  कि  स्टोर  में  जो  परचून  की  गईं
 उन  के  लिए  टेंडर  मांगा  गया  था  या  भाई-
 भतीजो  सेकेंड  तो  नहीं  मंगाए  थे,  तो
 जे  कहेंगे  कि  यह  हेड  सिक्रेट  है,  इस  को  हम
 बोसे  बता  सकते  है।  तो  वर्क्स  का  इस  में
 क्या  पार्टीसिपेशन  हुमा ?  अगर  मी निम फूल
 पार्टिसिपेट।  बाप  चाहते  हैं,  ऐसा  पार्टी-
 सिपेशन  जो  सही  मानो  में  कोई  गये  रखता
 है,  तो  हर  स्तर  पर  जो  मजदूरों  के  प्रतिनिधि
 हैं  उन  की  ऐसी  हैसियत  होनी  चाहिए  कि
 हूर  स्तर  पर  वे  अपनी  उगली  रख  सकें,
 हूर  स्तर  पर  अपनी  बात  रख  सकें  शीर  झगर
 हुर  स्तर  पर  अपनी  बात  न  भी  रख  सकें,
 तो  भी  कम  से  कम  उन  को  उसकी  जानकारी
 तो  मिले  ऐसी  व्यवस्था  होती  चाहिए
 तो  मेरा  सुझाव  यह  है  कि  इस  बोनस

 कानून  को  लागू  करते  समय  ऐसी  व्यवस्था
 होनी  चाहिए  कि  मजदूरों  के  जो  प्रतिनिधि

 है  उन  को  साधन  उपलब्ध  होने  चाहिए  ।
 जो  कुछ  भी  हो,  हर  चीज़  में  कोई  प्रच्छन्न
 रहती  हैं  धौर  प्रॉफिट  ब्रेकिंग  की  जो  बात
 बाप  कर  रहे  हैँ,  वह  ठीक  है  लेकिन  जहां  डिपेस्थ
 प्राइसिंग  रखते हैं,  उस  के  बारे  में  क्या  व्यवस्था
 होगी।  जहां  ताल  ठोक  कर  कहते  है  कि

 तुम्हारी  प्राइस  नहीं  बढ़ावा  कौर  stifee  नही
 कमाना  है,  जिस  से  समाज  को  चाहा  होगा,  ऐसे
 उद्योग  धरों में में मजदूरों को  कया  करना  चाहिए,
 इस  के  बारे  में  था  व्यवस्था  होनी  चाहिए  1
 थकते  पार्टी  चि पेशन  के  और  मजबूती  से  कदम

 उठाए  जाएं
 पर  बको  मीनिमुफुल  बनाओ

 जाए,  ई... 1६  शादी  भों  में  परटिस्िपेट  करने

 का  काम  दिया  जाए  यह  मेरा  ||  है।

 इन  सभों  कामों  को  करते  के
 कि

 कच्छ  नतीजे  निकले,  यही  मेरी  कामना  प

 MR.  CHAIRMAN:  Before  I  call  the  next
 Member  to  speak,  I  may  state  that  the
 general  discussion  will  have  to  be  over  be-
 foresix  O'Clock.  The  Minister will  replyto-
 Morrow  morming.  There  are  quite  a
 numbet  of  speakers  in  the  list  before  me.
 If  everybody  will  make  adjustment,  all  the
 memberg  can  be  accommodated.  Each
 member  may  take  five  minutes.  ‘You  may
 kindly  co-operate  with  me  and  I  shall  try
 to  accomodate  every  one.

 शी  चिरंजीव  का  (परेशान)  सभा-
 चलि  महोदय,  मैं  इस  खिल  का  समर्थन  करने
 के  लिए  खड़ा  हुआ  हूं।  प्रभी  पूर्व  वक्ताओं
 में  कुछ  शंकाएं  व्यक्त  की  है।  इस  सम्बन्ध
 में  मैं  यह  कहना  चाहता  हूं  कि  इस  विधेयक
 की  बहुत  दिनों  से  हम  लोग  और  देश  प्रतीक्षा
 कर  रहा  था  आर  लोग  इसके  बारेमें में  चर्चा
 कर  रहे  थे  भोर  इस  चिर-प्रतीक्षित  विधेयक
 को  आज  उन्होंने  जो  सदन  के  सामने  पेश  किया

 है,  इसके  लिए  मैं  मंत्रों  महोदय  को  धन्यवाद
 देता  हुं  1

 मैं  कहूंगा  कि  दरअसल  में  यह  विधेयक
 समाजवाद  की  शोर  बढ़ते  का  एक  शौर
 कदम  है  ।  प्यार  हम  इस  बिल्  के  प्रारूप
 को  देखें  कौर  केवल  शिकारों  मे  न  उसके

 रहे ंतो  हम  पाएंगे  कि  यह  एक  ठोस  कब  है
 समाजवादी  व्यवस्था  की  शोर  बढ़ने  का।

 आपने  देखा  है  कि  बीस  सूती  कार्यक्रम  के  अन्तनंत
 हसने  मजदूरों  की  न्यूनतम  मजदूरी  निर्धारित
 की  है।  कल  हमने  शहरी  सम्पत्ति  की  सीमा
 'चिशवरित  करने  ग्रा ला  बिल  प्राप्त  किया  था,

 जमाव  वेतन  दिए  जाते  साबतवी किल ही दिल  ही  हुए

 पास कर  चुके  हैं,  रूंशुषा  मजदूरी  &....  का
 सम्त  ी  किसा  जा  बुझा  है  4  भरण-बोनस
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 were  विशेष  शो  लोगो  wa  है  यह  थी
 इसौ  चम  से  एक  कहो  है।  राज्य  सभा  में

 पाक  fear  ह...  किया  1.  है  जिसमें
 अबरन  छंटनी  शौर  ताला चन्दी  के  ऊपर  रोक
 खाई  गई  है।  मजदूरों  के  प्रति  कार  का
 क्या  रम्भा  है,  क्या  रखे  है  यह  शत  सरकार
 की  जो  कार्यवाइयां  हैं  उन्हीं  से  प्रतिष्ठित  हो
 4

 हमारे  मजदूर  भाषिक  व्यवस्था  की

 हैं,  इस  में  कोई  दो  राय  नहीं  ti  यह
 भो  सच्च  है  कि  उनका  बहुत  पोषण
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 मजदूर  देशभक्त  हैं  मौर  बह  किसी  &  पीछे
 नहीं  है।  हम  मजदूरों  ने  अनेक  बार  अपनी
 वफादारी  देश  के  प्रति  दिखा  दी  है  ।  इसलिये

 मजदूरों  का  हुक  न  मारा  जायें,  गह  देखना
 माननीय  सदस्यों  का  कार्य  है,  सरकार  का
 कार्य  है।

 मैं  बंतो  महोदय  से  amg  करता  हूं
 कि  बह  मजदूरों  के  हितों  की  रक्षा  के  लिये
 सदा  तैयार  रहेंगे,  सौर  ऐसी  चीज  नहीं  होते
 देंगे  जिससे  उनके  ge  पर  किसी  तरह  की
 आंच  हम  |  मैं  इन  शब्दों  क ेसाथ  इस  विधेयक
 का  समर्थन  करता  हूं  ।

 SHRIMATI  ROZA  DESHPANDE
 (Bombay  Central):  I  fully  endorse  the  feel-
 ings  expressed  by  Comrade  Indrajit  Gupta
 and  Shri 5.  M.  Banerjeo.  I  oppose  the  Bill
 and  support  the  Resolution  of  Disapproval
 moved  by  Mr.  Indrajit  Gupta,  The  idea
 behind  bringing  in  of  this  bonus  ordinance
 and  the  compulsory  deposit  scheme  (and

 such  other  mzasutes  which  are  basically

 ‘There  was  a  huge  cry  made  all  cound
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 the  country  saying  that  due  to  the  rising
 DA  and  wages  inflation  has  come  about  and
 to  curb  inflation,  this  Compulsory  Deposit
 Scheme  was  brought  in.  That  was  the
 first  blow  to  the  working  class.  But
 what  happened?  With  this  Compulsory
 Deposit  and  with  this  Bonus  Ordinance,
 what  do  we  find  today?  Where  is  the
 money  being  hoarded  ?  Was  it  in  the
 pockets  of  the  working  class  or  monopoly
 houses  where  you  found  Rs.5,ooocrores  ?
 It  is  hoarded in  the  houses  of  capitalists  and
 the  monopoly  sector.  You  thought  that
 inflation  could  be  curtailed  in  this  manner.
 With  this  idea  you  brought  this.  But
 what  happened  after  this  Compulsory  De-
 posit  Scheme  etc.  ?  After  these  were
 clamped,  those  people  whohad  some  con-
 nection  with  the  Government  said  that
 they  would  issue  Bonus  Shares.

 With  these  bonus  shares  there  are  other
 shares  too  and  they  are  changed  into  bonus
 Shares  because  they  could  draw  more  divi-
 dends.  Will  you  tell  us  what  amounts  of
 reServes  are  transferred  to  these  bonus
 shares?  Under  the  compulsory  deposit
 scheme  did  the  money  they  got  goto  your
 Treasury?  What  happened  to  it  ?—
 raised  the  dividend  rate  and  you  know  how
 the  bonus  shares  were  transferred.  The
 Finance  Ministry  all  along  spoke  about  the
 difficulty  of  the  capitalist  classes  and  they
 gave  them  the  company’s  development
 rebate  whose  accumulation  by  the  end  of
 I973-74  Stood  at  more  than  Rs.  2,000
 crores  of  which  Rs.  67.  crores
 represented  as  non-taxable  transfer
 from  year  to  year.  Sir,  I  am  giving  all
 this  because  I  want  to  show  where  the  mo-
 ney  has  gone.  The  money  is  not  in  our
 pockets  inflation  does  not  come  out  of  this.
 The  money  is  somewhere  else.  I  do  not

 know  whether  youcan  get  hold  of  this  money.
 There  is  another  part.  In  the  balance  sheet,
 in  the  running  ofan  industry,  there  is  in-
 ventory.  Can  you  imagine  how  much  of
 money  iS  locked  up  in  this  inventory  ?

 Res.  and  Payment  of  164
 Bonus  (Amadt.)  Bill

 M  R.  CHAIRMAN  :  Medem,  tke  time-
 limit  applies  to  the  lady  member  as  well.

 SHRIMATI  ROZA  DESHPANDE  :  I
 Shall  stick  to  only  two  points.  I  want  one
 minute  only.  I  want  to  quote  the  editorial
 of  the  Hconomic  Times.  It  says  on  In-
 ventory  Savings  :

 “cc  TT  he  recent  reports  of  aslow-down  in
 industrial  output  are  less  distresing  than
 the  indication  that  resources  are  locked  up
 ininventory  pile-up.”

 “Inventory  component  of  capital  for-
 mation  7056  by  27:6  per  cent  during
 I974—75  aS  compared  to  13°3  per  cent
 in  1973°74-  In  absolute  terms  accretion
 toinventories  in  974—75  was  at  Rs.  7738
 crores  twice  as  high  as  in  973-74—Rs.
 540  crores—.  ‘This  is  a  place  where  black
 money  is  locked  up.  Is  there  any  way
 out  ?  Has  the  Government  found  a  way
 out  to  bring  out  this  money  and  put  it
 into  circulation  and  into  productive  use  and
 capital  investment?  Even  Shri  Pranab
 Kumar  Mukherjee  the  other  day  in  the
 Rajya  Sabha  had  to  say  this  that  the  mono-
 poly  group  had  created  a  havoc  inside  the
 country  by  increasing  black  money,  by
 taking  out  the  money  out  of  the  circulation
 by  various  ways.  In  addition  to  this,
 Government  gives  them  subsidy  to  export.
 On  that  score  also  some  time  ago,  the  tex-
 tile  industry  wanted  more  subsidies  for
 imports.  In  this  way,  Iam  sure  that  you
 arenot  going  toincrease  the  production  or
 increase  the  capital  investment  from  the
 capitalists.  At  the  same  time,  you  are
 also  not  going  to  get  any:  ooperation  from
 the  working  class.  It  is  the  working  class
 who  stood  by  you  during  emergency
 and  against  the  so  called  total  revolution  by
 J.P.  Government  is  antagonising  this
 working  class.  Somebody  said  that  in
 the  socialist  country,  those  losing  concerns
 do  note  pay  any  bonus.  I  ask  them:
 in  this  socialist  country,  is  there  land-
 lordism  ?  in  this  socialist  country
 are  there  blackmarketeers  and  tax-evaders.
 First  establish  socialism  and  then  talk
 these:  things.  I  feel  that  this  Bill  is  ab-
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 Solutely  inopportune:  Sir,  on  the  6th
 of  January,  thousands  of  people  sat  on
 hunger  strike.  We  are  sure  that  the
 working  class  are  not  going  to  take  this
 blow  lying  down.  It  is  goirg  to  unite  and
 itis  going  to  fight  you  through  the  demo-
 cratic  methods.  I  assure  you  about  this.
 I  wish  that  at  least  at  this  stage,  the  Govern~
 ment  should  re-think  and  withdraw  this
 Bill.

 श्री  नाम  राम  मिर्ज़ा  (नागौर)  :  सभा-

 पति  महोदय,  मैं  इस  काम  न  का  समर्थन  करने

 के  लिए  खड़ा  हुआ  हूं।  जब  से  इस  कानून
 पर  चर्चा  शुरू  हुई  तब  से  मैं  इस  सदन  में  जितने

 भी  भाषण  हुए  उन  को  लगातार  सुनता
 रहा  हूं  और  खास  तौर  से  जो  प्रस्ताव  इस

 कानून  के  खिलाफ  श्री  इंद्रजीत  गुप्ता  ने  पेश

 किया  है  उन  के  भाषण  को  तथा  उन  के  साथियों

 के  भाषण  को  मैं  ने  बहुत  ध्यान  से  सुना।
 इधर  से  भी  हमारे  बहुत  से  ट्रेड  यूनियन  में
 काम  करने  वाले  साथी  जो  थे  उन्होंने
 अ्रपनें  अपने  विचार  इस  कानून  के  बारे  में

 रखे  |

 मैं  आप  से  निवेदन  करना  चाहता  हूं
 कि  इस  कानून  को  लाने  की  क्या  भूमिका
 रही  है  उस  के  बारे  में  हम  को  कुछ  सोचना
 पडेगा  और  देश  क  बदलते  हुए  हालात  में

 सोचना  पड़ेगा।  मुझे  दुख  होता  है  इस  बात

 को  कहते  हुए  कि ट्रेंड  यूनियन  में  काम  करने

 वाले  नेता  जो  इस  सदन  में  काफी  बड़ी
 तादाद  में  हैं,  इधर  भी  बैठ  हैं,  और  उधर

 भी  बैठे  हैं,  उन  के  दृष्टिकोण  और

 नजरिए  को  इस  देश  की  करोड़ों  जनता

 के  बारे  में  ग्राबादी  की  दुष्टि  से  देखें  और  आज

 की  जो  सारी  अर्से-व्यवस्था  है  उसके  हिसाव
 से  देखें  तो  उन  का  नजरिया  बड़ा  संकीर्ण

 मालूम  पड़ता  है।  इस  देश  में  58  करोड़
 ग्राम  हमारी  जनसंख्या  है  ।  लेबर  के  रूप

 में  काम  करने  वालों  की  कुल  संख्या  का  अगर

 हम  हिसाब  लगाए  तो  कारखानों  और  बड़े

 Bonus  (Amadt.)  Bill

 बड़  क्षेत्रों  से  काम  करने  वालो  की  संख्या

 L  करोड़  से  ज्यादा  नहीं  है।  सारे  मजदूरों
 को  लें  जो  छोटे  मोटे  सारे  ही  उद्योगों  में

 काम  करते  हैं  तो  कुल  मिला  कर  2  करोड़
 से  ज्यादा  नहीं  है।  2  करोड़  लोग  और

 उन  के  प्रतिनिधि  जो  इस  सदन  में  काफी

 बड़ी  तादाद  में  हैं  जब  कोई  लेबर  का  प्रश्न

 जाता  है  तो  उस  को  एक  बडे  ही  संकीर्ण

 नजरिए  से,  संकीणं  दृष्टि  से  इस  देश  के  सारे

 वातावरण  और  भूमिका  में  देखते  हैं।  वह

 कहते  हैं  कि  मजदूरों  ने  जयप्रकाश  नारायण
 का  आन्दोलन  हुया  तो  बड़ी  मजबूती  से  साथ

 दिया  \  मैं  सोचता  हूं  कि  देश  के  आम  लोगों

 ने  जो  एक  बहुत  गलत  आन्दोलन  था,  गलत

 तरीका  था  उसका  साथ  नहीं  दिया,  उस
 को  समर्थन  बहुत  कम  लोगों  ने  दिया  |
 ज्यादातर  देश  के'  आम  लोगों  ने  और  मैं
 सोचता  हूं  कि  गांबों  के  करोड़ों  किसानों  ने

 सही  माने  में  उस  का  विरोध  किया  ।  द्रव

 वह  किया,  गतंव्य  समझ  कर  दिया,  अच्छा

 समझ  कर  किया  |  पर  देश  के  अंदर  जो

 हालात  खडे  हुए,  पिछले  पांच  छ:  वर्षो  में

 स्ट्राइक  वगैरह  जो  हुए,  उस  समय  जो  स्थिति

 चल  रही  थी  उस  में  हमारे  ट्रेड  यूनियन  के

 साथी  किस  तरह  का  रोल  प्ले  कर  रहे  थे

 एक  होड़  सी  लग  रही  थी  कि  हमारी  तनख्वाह
 बढ़ाई  जाय,  हम  कारखाने  में  जाएंगे  मशीन

 पर  खड़े  रहेंगे  काम  नहीं  करेंगे,  पैदावार

 नहीं  बढ़ेगी,  मगर  तनख्वाह  मागेंगें,  बोनस

 लेंगे,  इन  बातों  की  एक  होड़  सी  लग  रही
 थी,  यूनियन  पर  यूनियन  बढ़ते  जा  रहे  थे

 श्री  इ्द्रजी त  गुप्त  :  घेराव  भूल  गए?

 श्री  नाथूराम  मिर्ज़ा:  घेराव  भी  करते

 थे।  मुझे  सब  याद  है  सब  बोलने

 की  जरूरत  नहीं  है,  केवल  इशारा  ही  करूंगा  |

 सब  बोलेगा  तो  ग्रुप  ज्यादा  नाराज  हो  जाएंगे।

 तो  जो  एक  वातावरण  पिछले  पांच-

 6.  वर्षों  में  देश  में  चल  रहा  था,  खास  तौर
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 से  जब  से  यह  चुनाव  हुआ  एक  तरह  की  होश
 सी  लग  रही  थी  मजदूरों के  सि,  ae

 मजदूरों  के  लिए  ही  सारा  देश  हैं।  मैं  मजदूरों

 का  कभी  विरोधी नहीं  हूं  मै ंमजदूरों का  समर्थक
 हूँ।  आदमी  जब  हाथ  में  पाढ़ा  लेता  है  तो
 किसान  बन  जाता  हैं  शौर  जब  चौडा
 हाथ  में  लेता है  तो  मजदूर  बम  जाता है  1
 इसलिए  मुझे  कोई  उन  से  विरोध  नहीं  है।
 वर  हमारे  मजदूरों  और  ट्रेड  यूनियनों  में

 काम  करने  वाले  मे ताशों  का  दृष्टिकोण  जिस
 तरीके  का  रहा  शौर  जिस  तरीके से  उन्होंने
 वक्त  वक्‍त  पर  झपना  ओर  डाल  कर  कई
 ऐसी  बातें  जो  इस  देश  की  अर्ज-व्यवस्था
 की  नुकसान  देने  बाली  थीं,  उन  को  मनवाया

 और  सरकार  ते  भी  माना उन  कौ  बातों  को,
 we  स्थिति  मैं  सामने  लाना  चाहता  था  |
 छह  जब  एक  एमेंजेसी  देश  के  अन्दर  हालात
 ऐसे  बनने  से  शोधित  हुई  पौर  जब  यह
 सोचा  गया  कि  इस  तरह  के  'डिस्टाशन्स
 देश  की  श्री-व्यवस्था  को  बिगाड़  रहे  हैं,
 उन  को  ठोक  करने  की  आवश्यकता  है,  तो
 उन  को  ठीक  करने  के  लिए  कदम  उठाया
 गया  ।  हमारे  देश  की  प्रधान  मंत्री  ने,  इसे

 सरकार  ने  कौर  हमारे  मंत्री  श्री  'रघुनाथ
 रैली जी  कोई  इंग जिस  गुप्त से  कम  भज पू रों
 के  हितविन्तफ नही  हैं,  वह  भी  इसी  सरकार
 %  बैठे  हुए  हैं,  सब  ने  बिल  कर  वक्त  धौर

 सारे  हालात  का  तकाजा लेकर  एक  फैसला
 किया  |  का रखा ना  चाहे  चाटा  करे  वा  गफ
 करे  8  पर  सेट  तो  देगा  ही  पड़ेगा बह  जैसा
 प्रधान  मंत्री  जो  ने  कहा  कौर  बिलकुल ठीक
 ही  कहा,  दुनिया  में  कहीं  नहीं  है।  बाकी
 सारी  बाते  दुनिया  की  जो  हैं  उन  के  साथ

 कम्पेघर  सहीं  किया  जा  सकता।  पर  दुनिया
 में  कहीं  घाटा  देने  वाले  कार कानों  में  बोनस
 देने  की  व्यवस्था  नहीं  है  ।  में  समझता  हूं
 इस  में  सच्चाई तो  है  कौर  झगर  सच्चाई

 के  सम् कर  स  कामुक  में  जो  कुछ  गलतियां

 कीं  उस  क्रो  एक  एंभ्जती  के  वक्‍त  में  जद  कि
 बहुतसी te  गलतियों का  करेक्शन  किया  गया
 तो  इनका  भी  रिक्शा  किया  है  तो  में  समझता

 हूं  यह  वेश  के  ज्ञान  लोगों  के  हित  में  है।
 यह  देश  की  अर्थ-व्यवस्था के  हित  में  हैं।
 आपका एक  |...  मंजर है,  श्राप  यह  भागकर
 लते  हैं  कि  मजदूर  कौर  मजदूरों  में  काम
 करने  वाले  लोग  ही  ईमानदार  हैं,  दूसरे
 ईमानदार  नहीं  है?  श्राप  सोचते  हैं  सभी
 मालिक  जसत  बैलेंसशीट  बनाते  हैं,  सारे

 काम  करते हैं,  मजदूरों की  कमर  तोड़ने
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 सेक्टर  को  साना  है।  हमारी

 अन्तर्गत  कप  नाराज  होते
 का  एक  व्यापारी  यहां  पर

 लिए  क्‍यों  ar  गया,

 कुमारी  साबरेंन्टी  सैन्य  हो  रही  है।  इस

 ्
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 इस  देश  के  हित  के  लिए  हमें  कई  देशों से  कई

 तरह की  बाते  लेनी  हैं,  कई  तरह  का  शान

 प्राप्त  करता  है,  कई  देशों  से  रिसोर्सेज  लेने  है।
 दूसरे  देशों  की  कई  तरह  को  प्र्य-व्यवस्थाप्रों

 से  हमें  मदद  की  ध्रावरपकता  हैं  कौर  उसमें

 अमरीका  भी  जाता  है।  मगर  हम  उसको

 ठीक  रमन्ते  हैं  तो  झपको  नाराज  नहीं  होता
 चाहिए  i  इस  देश की  सरकार  कौर  हमारे

 मस्ती  जी  मुल्क  नहीं  हैं।  भाप  कहते  हैं  मजदूरों

 का  पैसा  ले  लेंगे  तो  फिर  बह  पूंजीपतियों  के
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 we  ही  रह  जायेगा  1  मैं  समझता  हूं  झप

 को  इतना  तो  सोचता  चाहिए  अगर  कुछ
 सर प्लेस  रहता  है,  वह  इम्मीडिएटली  हिस्ट्री-

 ब्यूटी  नहीं  किया  जाता  है  उसको  इल् वेस्ट  करके

 दूसरे  तमाम  लोग  जो  बेकार  बैठ  हैं,  उनके  लिए
 व्यवस्था  की  जाये  तो  कोई  एतराज  नहीं  होता
 चाहिए।  झाँका  यह  कहना  कि  मजदूरों
 का  पैसा  लिया  जा  रहा  है  और  पूंजीपतियों  को

 दिया  जा  रहा  at  समझता  हूं  एस  तरह
 का  मूर्खतापूर्ण  रवैया  यह  सरकार  नही
 झपता  सकती  है!

 ह  इजाज़त  गुप्त  :  किसने  कहा  सरकार

 मू  &  सरकार  बहुत  चालाक  है।

 शो  नाथू  राम  दीर्घा  मैं  समझता

 हूँ  सरकार  'चालाक  नही  है,  बहू  तो  रियलिटी
 बनकर  काम  चलाना  चाहती  है  यह
 रियलिटी  बन  चुकी  है,  जागे  और  ज्यादा
 बनेगी।  आज  इस  देश  के  शहरों  और

 देहातों  में  इतनी  बेकारी  है  कौर  इस  सेक्टर
 में  जो  इन्वेस्टमेन्ट  है  वह  बडा  हेवी  होता
 है,  जब  इंडस्ट्रियल  सेक्टर  में  दस-पात्र  हजार
 का  इ्वेस्टमेस्ट  होता  है  तब  कही  एक  ग्रामीण
 को  काम  मिलता  है।  प्यार  सरप्लस  जनरेट
 करके,  ठीक  कग  से  मोविलाइज  करके  सहो
 जगह  पर  इन्वेस्टमेंट  किया  जाये  तो  दूसरे
 तमाम  लोगों  को  एम्प्लायमेंन्ट  दिया  जा
 सकता  है।  इसलिये  सारे  हालात,  सारी
 परिस्थितियों  को  आपको  देखना  चाहिए।
 इसे  बिल  में भ्रच्छे  प्याइन्टम  भी  है  जिनके
 बारे  में  मंत्री  जो  ने  कहा  है,  दूसरे  लोगों
 ने  भी  कहा  है,  मैं  उसको  रिपीट  नहीं  करना
 चाहता 1  प्रोपोज  भी  एक  रीजनेबिल

 दृष्टिकोण  से  सोचना  चाहिए।  मजदूरों
 का  और  सारे  देश  का  ख्याल  करके
 आपको  ब्राड ली  सोचता  चाहिए।  केवल
 संकीर्ण  दृष्टिकोण  से  ही  नहीं  देखता  चाहिए  q

 इस  देश  में  99  प्रतिशत  कौर  लोग.  हूँ  जोकि
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 ara  गरीबी  में  मर  रहे  हूँ। घाज'  जिस  तरह
 को  उनकी  हालत  है  उनके  लिए  भी  मापकों
 कुछ  सोचना  चाहिए।  oe  सही  है  उनसे
 आप  वोट  लेकर  जाते  हैं,  उनको  बाप  राजी
 रखने  की  कोशिश  भी  करते  है  लेकिन  उसकी  भी
 कोई  सीमा  होनी  चाहिए  ।  मेरा  निवेदन  है  इस
 कानून  को  उसी  दृष्टिकोण  से  देखना  भागे
 राज  यहां  पर  कोई  दूसरे  देश  का  ्रो  जाये
 तो  बाप  समझे  हमारी  सावरैन्टी  ब्बलेन्ज  हो
 रही  है  यह  प्रा पकी  ज्यादती  होगी।  बाप
 ज्ञानी  है,  पापा  और  आपको  पार्टी  का
 नजरिया  ऐसा  नहीं  होना  चाहिए  कि  झ्रापकी
 मंशा  के  मुताबिक  न  हो  तो  सरकार  बहुत
 खराब  नहीं  तो  इन्दिरा  जी  की  जय--बहू
 बात  ठीक  नही  है।  मैं झाप से  निवेदन
 करना  चाहता  हूं  कि  जरा  गहराई  से  भाष
 इस  पर  विचार  करें।  जो  इस  देश  का
 नजरिया  होना  चाहिये  वह  मैंने  कहां  है,
 कौर  मुझे  तराशा  है  कि  मेरी  बातों  में  जो
 भावना  छिपी  हैं  जस  पर  शाप  विचार
 करे गे  |

 श्री  साल  चाँद  डागा  (पाली)  :  सभापति
 जी,  मैं  एक  बात  कहना  चाहता  हूं  :

 “The  National  Labour  Cotmission
 headed  by  no  less  a  person  than  a  former
 Chief  Justice  of  India,  Shri  Gajendragadker
 had  said  chat  the  wages  are  not  sufficient.
 Though  productivity  has  riven  substantially
 yet  wages  have  lagged  far  behind.”
 And  he  said  further:

 “The  gap  between  the  actual  wages  and
 the  living  wages  is  very  wide.”

 This  is  the  fact  given  in  an  article  in
 “The  Indian  Worker”.

 हमारे  मिर्धा  साहब  ने  बहुत  बडी  बात  रही
 है।  राज  भी  भारत  में  हजारों  कम्पनियां

 है।  उन  के  जो  मालिक  हैं  उन  की  हालत
 कैसी  है,  आर  जो  उन  में  मजदूर  काम  करते
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 हैं  उन  की  हालत  कसी  है,  यहं  आप  देखें।

 एक  ही  जगह  काम  करने  वले  लोग  ो
 कम्पनी  के  मालिक  हैं  कौर  जो  वहां

 मजदूर  हैं  उन  में  कितनी  विषमता  बढ़ी
 है।  यह  बहुत  बड़ा  सवाल  है।  जहां  विष-
 हम  होगी  वहाँ  झेसतोष  होगा।  भाप
 ते  जो  सिद्धांत  रखा  है,  प्रदर्शन  रखा  है
 ह.  के  बारे  में  कुछ  नहीं  कहना  है,  लेकिन
 काम  करने  वाले  जो  लोग  हैं,  उन  कम्पनियों
 में  जो  पढ़ें  लिखे  लोग  है  जेले  इकोनामिक
 एंड वाइ जस,  ऐडवोकेट  घौर  बैरिस्टर,  यह
 मजदूरों  की  हिमायत  करने  वाले  नही  हैं  ।
 जब  तक  हमारा  पार्टिसिपेट  न  हो  जाय

 सांसे  कमेंट  में,  कैपिटल  पर  हमारा  अधिकार
 न  ही  जाय  तब  तक  कुछ  नही हो  सकता  है  1
 पब्लिक  सैक्टर  मैं  ज्यादा  पैदा  मनेजमेट

 पर  खर्च  होता है।  लेबर  को  तो  लिविंग
 केज  मिलती'  चाहिए।  इसलिये  मैं  कहता
 हूँ  कि जितना  कम्पनियां  है  शर  जो  कारखाने

 हैं  उन  में  हमारा  पाट्सिपेशन  जरूर  होना
 चाहिये।  उन  का  खर्चा  केम  हो,  विषमता

 दूर  हों  शोर  प्रकाउन्टस  को  जाँचने  का
 तरीका  हो  तब  ती  कुछ  हो  सकता  है,  अन्यथा

 इस  की  प्राड़  में  मजदूरों  को कौर  कम  न  मिल
 जाम  और  इस  का  लाभ  मिल  म।लिक  न  उठा
 में,  इस  बात  का  ब्र  शक  है।  हम  को
 सारे  के  की  बत  सच'  कर  के  काम  करना

 चाहिये,  शौर  सिंद्धान्त  की  लागू  करने  से

 पहले  हमें  पुरी  मशीनरी  तैयार  करनी  चाहिये
 नौकर  हमें  प्रकाउन्द्स  देखने  चाहिये,  पूजी  पर

 हमारा  हाथ  हो  तब  तो  कुछ  लाभ  हो  सकता

 है,  भ्र न्य था  इस  का  लाभ  पैसे  वाले  ले
 जायेंगे,  येह  खतरा  है।

 SHRI  Pp.  ७.  MAVALANKAR
 (Ahmedabad):  Mr,  Chairman,  Sir,  if  the
 Government's  intentions  pbout  labour  in
 general  and  labour  legislation  in  parti-
 cular  were  honest,  I  would  have  perhaps
 looked  at  this  measure  from  a  different
 engic.  But  my  whole  point  at  the  outeet

 at  the  problety  either  fran  thé  -point
 view  of  the  health  of  the  caonomy  or  frome
 the  point  of  view  of  the  rights  of  inbour,,
 My  friend,  Mr.  Indrajit  Gupta,  made  2
 very  able  plea  for  sticking  to  the  whole

 formula  atid  the  Minister  in  his  wrirten
 reply  could  not  really  rebute  the  anguments
 so  well  advanced  by  Shri  Indrajlt  Gupta,
 Sir,  some  of  the  Congress  friends,  whom  I
 heard  with  che  greatest  respect  and  atten-
 tion,  ate  so  cofieerned  about  the  larger
 problems  of  the  economy  and  Mr.  Mirdha
 has  rightly  pointed  out  about  the  vastyn-
 organised  sectors  in  our  country,  then
 why  did  they  support  the  provisions  of  the
 earlier  enactment  about  the  payment  of
 Bonus  ?  I  did  not  bear  any  voice  et  that
 time  from  the  Congress  benches  saying  that
 the  8  33%  formula  was  immoral,  ungan-
 dhian,  improper  etc,  I  can  understand

 a  consistent  adherence  to  certain  well-laid
 dowi  principles  but  if  you  accept  some-
 thing  bacause  it  suits  you  a  particular  point
 of  tume  and  later  on  when  it  does  not  suit
 you  because  the  tumes  have  changed,  you
 change  the  policy  and  then  to  advance
 arguments  now  by  quoting  Mahatma
 Gandhi.  I  cannot  understand  it.  I  have
 great  respect  not  only  for  Shr:  Ramsingh
 Bhar  and  ShriSathe  but  for  other  trade

 wi-nists  frends  also,  because  though  I
 de  net  myself  belong  to  a  trade  union,
 I  come  from  Abmedabad,  winch  is  predo~
 minantly  a  texule  city  where  not  only  wor-
 kers  but  others  also  live  because  of  the
 industry.  I  am  not  looking  at  the  pro-
 blem.  as  Mirdhaji  was  saying,  from  the
 narrow  pvint  of  yew  of  a  trade
 umonist  who  wants  to  grab  more  for
 his  workers  and  to  get  popularity  and  catch
 votes.  I  only  ask,  if  we  have  accepted  the
 idea  of  bonus  as  something  good  over  a
 pstiod  of  many  years,  how  is  it  tha:  suddenty
 it  is  looked  at  from  a  different  angle  and  it
 79  being  said  that  it  should  be  linked  with
 profit,  producion  and  productivity?

 Tats  is  a  p2culiar  and  pernicious  megsure.
 Government  has  acted  cleverly,  and  if  If
 may  be  permitted  to  say  so,  cunningly.
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 Man  chey  honestly  say  that  they  are  really
 it  because  in  thia  very  Act  they  sec

 the  larger  interests  of  the  nation  and  of  ihe
 fiboor?  OF  course,  if  you  say,  it  was

 ‘a@upedient  to  give  833%  some  years  ago
 and  gow  it  is  expedient  not  to  give  it,  I
 have  nothing  to  say.  But  if  you  base  your
 atgam:nts  on  certain  sound  principles  <f
 1... औ  jusrsce  to  labour,  to  the  economy  and
 te  «the  interest  of  the  wtisle  nation.  I
 cannot  believe  my  congress  friends  if  they
 say  that  this  new  measure  is  pragmatic,
 good,  etc.  This  is  a  Bill  which  is  basically
 anti-labour,  I  do  moi  say  so  because  it
 does  noc  give  a  certain  amount  of  bonus.
 That  is  comparatively  a  small  thing.
 Bur  the  attitude  of  the  Governments
 both  at  the  State  and  Centre,  over  the
 last  28  years  has  been  by  and  large  in  favour
 ofthe  employers  rather  chan  the  employees.
 Although  they  talk  loudly  at  the  time  «f
 elections  and  say  certain  things  at  labour
 mastings  to  get  their  vores,  when  it  comes
 to  putting  them  intc  practice,  labour  is
 not  getting  a  share  in  ind.  strial  democracy.
 As  Mr,  Sathe  said,  labour  myst  be  given  a
 chanee  to  participate  in  industry.  Can
 the  Munister  of  Labour  say  how  many
 schemss  are  there  in  terms  of  profit  sharing
 and  participation  in  management  and
 involvement  in  industrial  demecracy?
 I  come  from  Ahmedabad,  and  I  know  that
 the  reaction  of  the  werkers  today  is  very
 bitter,  strong  and  hostile.  Shri  Ramsingh
 Bhai  spoke  about  the  “Majur  Mahajan’’.
 The  “Majur  Mahajan”  has  been  saying,
 “Don't  punish  us  for  giving  more
 production,”  “And  dcn’t  deny  us  the
 tights  which  are  there”,

 I  would  like  to  conclude  by  saying  that
 please  do  not  take  a  mere  expedient  view  of
 the  matter.  The  Minister  and  the  Prime
 Minister  say  and  ask:  “Where  in  the
 world  do  you  see  bonus  for  the  sake  of
 bonus?"  Bur,  comparisons  can  be  and
 are  odious,  Moreover,  is  it  honest  to  com-
 pare  when  itsuits,  and  ignore  when  it
 embarrasses  2
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 The  impac:  of  this  Bil  is  going  tw.  be
 very  adverse.  Already,  in  Ahmedabad,
 four  mills  out  of  65  textile  mills  gaye
 bonus  of  more  than  4  per  cent  and  the  rest
 of  the  employces  were  paid  only  four  per
 cent  as  minimum  bonus.  This  was  for  the
 accounting  vear  1974,  that  the  employece
 of  6t  mills  in  Ahmcosbad  were  paid  mipi-
 mum  bonus.  Now,  altheugh  the  mills
 had  made  almost  the  same  profits
 or  more  or  less  in  the  accounting  year  19s
 as  that  of  r974,  yet  the  workers  of  these
 mills  will  nor  get  any  borys  whatecever.
 The  Arvind  and  Calico  Mills  and  cthers
 in  Ahmedabad  will  not  give  any  bonus  be-
 cause  under  che  new  formula,  even  if  they
 bad  earned  a  profit  of  Rs.  so  lakhs,  whey
 don't  have  give  to  bonus.

 I  want  to  make  an  appeal  to  the  Munister,
 and  ask  him  why  do  not  you  have  atleast  2
 general  review  of  the  impact  of  the  Bonus
 Act  on  the  economy?  I  suggest,  let  some
 expcrts  have  a  considered  and  studied
 view  and  find  out  whether  it  has  ay
 adverse  effect  on  the  economy.  And,  if  it
 does  net,  hen  do  net  slash  the  bonus.

 MR.  CHAIRMAN:  There  are  two
 or  three  names  in  the  list  before  me.  If
 the  House  sits  beyend  6  Ovdtock  for  35
 minutes,  the  list  will  be  over.  So,  we
 will  sit  upto  6"Ig  p.m.

 sit  शिवनाथ  सिंह  (भुंभुनु)  :  सभापति
 जी  बोनस  एमेंइमेंट बिल  के  द्वारा  यह  प्रावधान
 किया  जा  रहा  है  कि  श्रमिक  गे  को  किस
 प्रकार  से  बोनस  दिया  जाए,  उसका  फार्मूला
 क्या  हो  |  हमारे  श्री  इंद्रजीत  गुप्त  जी  ने
 बड़े  घमकी  भरे  और  ताड़ना  भरे  शब्दों  में
 अपनी  बात  कहीं  हैं।  उन्होंने  कहा  कि

 यदि  इसको  लागू  कर  दिया गया  बो  इसके
 काफी  ब्रेक  परिणाम  होंगे  ।  उन्होंने  इस
 बात  फो  भी  सामने  रखा  कि  इस  एमरजेंसी
 के  संभव  शौर  जयप्रकाश  जी  के  आान्दोशन  कि

 समय  बुकिंग  क्लास  ने  सही  दिखीं  भप्रफ्तई
 घोर  सरकार  के  कदमों  का  समर्थन  किया।
 मैं  मानता  हू  कि  विंग  क्लास  में  भी  काफी
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 बढ़ा  सेक्शन  ऐसा  है  जो  1.1  दिशा  में  चलता
 है  चौर  सही  मात  को  करता  है।  उसने
 जयप्रकाश  के  झ्रान्दोलन  का  विरोध  किया  था
 कौर  सरकार  की  नीतियों  का  समर्थन  किया
 था।  लेकिन  उसको  यह  भी  नहीं  भूलना
 चाहिये  कि  किंग  क्लास  में  भी  ऐसे  लोग

 हैं  जो  देश  के  साथ  गहरी  करते  हैं,  उत्पादन
 को  गिराते  है।  इसके  उदाहरण  भी  हमारे
 सामने  है  कौर  वे  है  रेलवे  की  स्ट्राइक,  एस  झाई
 सी  की  स्ट्राइक,  बैकों  की  स्ट्राइक,  इंडस्ट्रीज
 में  स्ट्राइक  ।  देश  के  उत्पादन  में  भी  उन्होंने
 बाधा  पहुंचाई  है।  एमरजेंसी  के  समय  में
 भी  उन्होंने  एक  ऐसा  सैक्शन  बुकिंग  क्लास
 में  है  जो  छिपे  छिपे  ही  सही  इसका  विरोध  कर

 रहा  है।  मैं  यह  मान  कर  नहीं  चल  सकता

 हैं  कि  तमाम  बुकिंग  क्लास  अच्छी है  लेकिन
 में  समझता  हूं  कि  कुल  मिला  कर  भ्रप्तिकाश

 बुकिंग  क्लास  का  भ्रच्छा  है,  वह
 सरकार  की  नीतियों  का  समर्थन  करता  है,
 देश  के  लिए  सोचता  है।  लेकिन  है  कितना

 हू ?  भी  भागने  कहा  कि  इन  बातों  में
 उसने  सरकार  का  समर्थन  किया  है  लेकिन
 उसको  मिनती  कितनी  है  ?  40-50
 साख  हो  सकती  है।  कया  उसी  सेक्शन  ने
 समर्थन  किया  है  और  सरकार  को  टिकाए
 रखा  है  ?  मैं  एक  रेगिस्तानी  इलाके  से  प्राता

 हूं  d  हमारे  यहां  एक  छोटी  सी  चिड़िया  होती
 हैं  जिस  को  क्‍या  कहते  हमह  रात  को  उपर
 ढंग  करके  सोती  है  इस  रास्ते  कि  कही
 झासभात  त  गिर  पड़े  ।  वह  समझती  है  कि
 उससे  भ्राधमान  को  छापने  पैरों  पर  रोका

 हुआ  है।  हमारे  देश  में  भी  जयप्रकाश  जो
 &  झात्दोलन  को  जिन्होंने  बढ़ावा  दिया  कौर

 गड़बड़  पैदा  करते  की  कोशिश  की  उन  लोगों
 को  नी  यह  मुगालता  को  कि  देश  उनके  पीछे

 है  कौर  हम  ही  देश  को  भागे  ले  जा  सकते  हैं
 और  हमारा  कवन  ही  सही  कदम  है।
 छेकती  eq  at  उनकी  कान्ती  थी  यह  निर्मल

 जी
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 सिद्ध  हुई।  यहाँ  भी  म्ह  चो  आऋआष्ति  है  कि
 किय  बलास  हो  देश  को  आगे  बढ़ा

 हमें  द्र  करना  होगा  ।  फिर  शाप  यह  भी
 देखे  कि  बुकिंग  क्लास  में  यह  प्रोफाइल
 सैक्टर  में  है।  हमारे  बनी  साहब  ने  कहां
 कि  डिफेंस  प्रोडक्शन  एम्प्लायीज  को  बोतल
 मिलता  चाहिए  जहां  शॉट  परसेंट
 प्राफिट  होता  है।  मैं  कहना  चाहता  हूं  कि
 जो  एयरकडिशंड  कमरों  में  बैठ  कर  काम
 करते  है  इनको  तो  बोनस  मिले  लेकिन  जो
 देश  की  सोमाया  पर  प्रहरी  बड़े  है,  सर्व,  वर्षा
 गर्मी  में  हमारे  देश  की  रक्षा  कर  रहे  हैँ,
 उनको  बोनस  नही  मिलता  चाहिये?

 हमारे  किसान  जो  खेतो  मे  रात-दिन  काम
 कर  रहें  है,  उनको  बोनस  सही  मिल  रहा
 है,  इसलिये  इस  बोनस  के  तरीके  के  बारे
 में  हमे  सोचना  पड़ेगा  घौर  इसे  उत्पादन
 के  साथ  लाना  पड़ेगा  ।  जो  फामूला  तय
 किया  गया  है,  उसके  बारेमें  मैं  यह  कहना
 चाहता  ह्  कि  इस  बोनस  को  उत्पादन  से
 जोड़ना  चाहिये।  प्राफिट  का  किस  तरह
 से  मैन्युपुलेशन  होता  है,  किस  तरह  से  उसमे
 खर्चे  लाये  जाते  है,  प्राइसिंग  पालिसी  क्‍या

 है,  यह  सब  देखना  चाहिये  t

 एक  फैक्टरी  का  यूनिट  प्रिया  उत्पादन
 झपने  हिसाब  से  करता  है,  प्राइस  उसके

 हिसाब  से  फिक्स  करता  है।  जब  तक

 हमारी  प्राइईतिग  पालिसी  सही  नहीं  होगी,
 तबतक  एक  यूनिट  तो  i00  परसेंट  दिखाता

 है  और  दूसरा  यूनिट  5  परसैट  भी  नहीं
 दिखायेगा,  इसलिये  प्राइस  प्रा लिसी  ठीक

 होनी  चाहिये।  जब  प्राइसिंग  पालिसी  के

 प्राकार  पर  होगा,  उत्तकों  हम  सही
 मानेंगे  जब  तक  हम  उत्पादन  के  साथ

 बोनस  को  लिंक  नहीं.  करेंगे,  प्राफिट  के  साथ

 चिक  करने  को  बात  सही-  नहीं  बैठती  है,



 fi  प्रप्त
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 होगी

 कुछ  ट्रैक्टर  ऐसे  हैं,  जिनकी
 &  बह  माह  जितना  प्राइस  कर  सकते हैं
 उसी के  साधार  पर  वहां  का  उत्पादक  श्रमिक

 बोनस

 चंकरेत  किया भया  है  कि  जब  तक  देश  का
 उत्पादन  नहीं  बढ़ेगा,  सेक्स  नहीं  मिलना

 चाहिये  ।  लेकिन  इसमें  प्रापने  की पिट लिस्ट
 के  प्राफिट  पर  रोक  नहीं  लगाई  है  ।  छापने

 कहा  है  कि  प्रोडक्ट  परपज  में  वह  पैसा

 हू तरी  इंडस्ट्रीज  में  लगेगा  लेकिन  इसमें
 प्रावधान  कहां  है  ?

 जहां  तक  डिविडेंड  का  सम्बन्ध  है,
 बहू  भो रिजनल  कैपिटल  पर  डिक्लेयर
 किया  जाना  चाहिए  t  प्राइवेट  सैक्टर  मे
 बोनस  शायर  के  द्वारा  भी  प्राफिट  होता
 है।  जितना  भी  प्राफिट  प्राइवेट  सेक्टर
 कमाता  है,  उसका  सेंट  पहुन्टेज  है,
 जितना  कि  मजदूर  को  बैगेज  दिये  जाते

 है,  उसी  रेडियों  से  उसको  प्राफिट  लेना

 आइए  |

 कमर  बाकी  का  प्राफिट  दोबारा  इंडस्ट्री

 मैं  इनवेस्ट  हो,  तब  तो  बोनस  के  लिए  यह
 व्यवस्था  करने  का  परपज  होगा,  बरना
 इसका  मतलब  यह  होगा  कि  सरकार  बोस
 हैं  बोनस  को  हटा  कर  इंडस्ट्रियसिस्ट्स
 को  प्रिन्ट  देना  चाहती है,  जो  कि  सही
 नहीं  होगा  1

 इसलिए  इस  सीमित  समय  में  मैं  इतना
 निवेदन  करता  चाहता  हूं  कि  यह  सही  दिशा
 से  सही  कदम  है  देती  जिस  प्रकार  का
 कही  हम  होगा  चाहिए,  उतना  यह  गिल

 te  LAW?
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 सही  नहीं  है  कौर  अब  तक  प्राहर्धिद
 पालिसी  नहीं  होगी,  चर्चा  उसमें  क्या  जोड़ा
 जायें,  क्‍या  प्राफिट  हो,  किस  तरह  से  इम्पेक्ट
 किया  जायेगा,  इस  पर  प्रा पका  कंट्रोल  नहीं
 होगा,  तब  तक  इस  प्र केले  मेजर  से  कोई

 बहुत  बड़ी  सफलता  मापकों  मिलने  बाली

 नहीं  है  1
 '  SHRI  D.  D.  DESAI  (Kaira)  $  Sir,  १

 have  been  both  an  employee  and  an  emplo-
 yer,  labourer  and  an  employer  of  labour.
 है  a  country  like  India  which  is  peor  in
 capital,  it  is  unfortunate  that  we  should
 go  in  for  a  controversial  discussion.  Here

 MR.  CHAIRMAN  :  Is  it  the  pleasure
 of  the  House  that  we  sit  fora  few  more
 minutes  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFPAIRS  (SHRI  K.  RAGHU  RAMAIAH):
 T  have  consulted  the  Opposition  leaders.
 They  have  no  objection,

 SHRI  D.  D  DESAI:  Our  country
 is  quite  pocr.  Our  emphasis  should  be
 on  savings  and  investment;  and  the  capital-
 hungry  conditions  baye  been  continuing
 for  the  last  25  years.  We  bave  seen  trat  a
 large  number  of  countries  like  those  which
 were  defeated  during  the  War  have  come
 to  the  top  of  the  nations’  list,  whereas
 India  continues  to  be  st  the  bootrom  and
 something  has  been  wrong.  And  it  has  te
 be  examined.  We  had  also  muffered  in-
 flationary  problems;  with  the  result,  the
 labour  itself  had  difficulries  in  meeting  its
 daily  requirements.  The  galloping  ,  infla-
 tion  bad  reached  a  figure  of  some  where
 near  27%  of  to;  and  this  problem  wae
 solved  by  the  country  in  a  very  disciplined
 manner  end  we  expect  these  things  to  be
 continued  for  some  time.
 x8  hrs.

 The  unemployment  position  in  the  ecuntry
 is  acute,  My  friends  are  aware  that  in
 spite  of  our  best  efforts,  the  registers  of  the
 employment  exchanges  al]  over  the  eounny
 ave  pilingup,  There  is  one-way  taf
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 from:the  villagesto  the  towns.  In  fact,
 the  farm>rs  are  finding  that  their  prcduce
 is  not  getting  an  economic  price  and,  to
 that  extent,  the  jobs  in  the  cities  are  most
 attractive.  The  influx  of  pecple  to  the
 cities,  if  anything  isan  indicaticn  of  tke
 favourable  climate  in  the  cities.

 While  the  labour  is  organised  the  farmers
 Ute  ocgidieed,  Tae  result  ds  that  othe
 farmers  are  not  getting.  a  fair  deal.  Re-
 cently,  we  had  the  World  BanF  Report  that
 Indian  raw  materials  like  cotton,  jute  end
 sugarcane  are  sold  at  a  fraction  of  the  interna’
 tional  price  whereas  the  finished  goods  are
 able  to  get  a  higher  price.  Though  the
 machinery  is  the  same,  our  productivity  is
 one-fifth  or  one-sixth  of  that  of  eastern
 Asia.  In  fact,  Taiwan,  Hong  Kong.  and
 Singapore  “have  higher  proauctivity  than
 us.  r

 ‘Phe.  question  of  relating  it  to  production  is
 also  not  correct,  because  investment  in  equip-
 ment  should  have  the  maximum  return.
 What  we  are  doing  today  is  increasing  the
 equipment  and  having  higher  production.
 This  does  not  really  bring  us  to  any  worth-
 while  situation.

 Coming  to  per  capita  income,  if  our  friends
 from  the  labour  side  compute  the  per  capita
 income  in  India,  it  will  be  about  Rs.  800
 and  odd,  which  is  compcsed  of  both  the  ci-
 ties  and  rural  areas.  If  you  go  into  the
 break-down  the  per  capita  income,  in  the
 city  will  be  about  Rs.  2,000  and  in  the  rural
 areas  ‘between  Rs.  300  and  500.  In  other
 words  we  are  now  perialising  the  rural  aré

 which  “really  support  us.  I  would  say  that
 even  in  our  recent  elections, all  the  cities  have
 defeated  vs.  “While  most  of  the  members
 of  the  oppositicn  have  been  from  the  ci-
 ties,  the  Congress  has  won  seats  in  the  rural
 areas.  This  is  in  spite  of  the  appeasément:
 that  we  have  made  to  the  cities.  Shri
 Mavalankar  was  speakirg  about  the  cities.
 The  cities  are  nothing  but  labour  centres”

 Tabe  ‘the  case  of  J.  P.-All  the  ‘bac  king  that’
 be  got  was  from  the  cities,  not.  from  the
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 rural  areas.  In  the  rural  areas  he  was  de
 feated  even  in  the  Gujarat  elections.  Where-
 as  we  won  in  the  rual  areas,  in  the  panchayat
 elections,  we  lost  in  the  cities.  This  is  our
 problem.

 MR.  CHAIRMAN:  They  will  -  think
 you  are  punishing  them.

 SHRI  0.  D.  DESAI  :  Weare  not  punish-
 ing  them.  We  are  only  sayingthat  the  rural
 areas  are  poor  and  they  are  being  made  fur-
 ther  poorer.  Today,  in  spite  cf  cur  jute’or
 cotton  growers  getting  a  smallreturn,  the  mills
 are  not’competitive.  The-reason  is  the  bur-
 den  of  the  equipment.  There  is  so.  much  df
 idle  capacity  for-the  equipments  that  we
 are  not  competitive  and.  tre  world  cver  we
 are  being  priced  out.

 SHRI  VASANT  SATHE:  Then,  why
 don’t  you  support  the  concept  ‘cf  mi-
 nimum  wage  fer  agricultural  labour?  You
 should  ensure  that.  You  should  move  the
 Minister  to  get  it  done.

 SHRI  D.  D.  DESAI  :  Shri  Sathe  seems
 to  think  trat  we  are  not  supporting  the
 concept  of  minimum  wage  for  agriultural
 labour.  It  is  not  a  fact.  Agricultural  labour
 are  supported  by  the  farmers  in  the  rural
 areas.  Otherwise,  how  do  they  exist  ?

 There  has  been’  talk  about  balance-
 sheets.  If  there  is  a  fraudulent  balance-
 sheet  the  penalty  is  jail.  Therefore,  it  can  be
 easily  checked.  Andif  any  auditor  certifies
 such  a  fraudulent  balance-sheet,  his  cer-
 tificate  can  be  cancelled.  Therefore,  laws
 do  exis:  for  taking  care-cf  these  things.

 Regarding  allocable  surplus,  I  would  say
 that  it  is  calculated  after  providing  for  essen-
 tials  cf  expenditure  and  nothing  more.

 SHRI‘  VASANT  SATHE:  They  are
 notional.

 SHRI-D.  0.  DESAI  :  Thy  are  not  notion-
 al.  There  has  been  talk  also  about  bonus
 shares  being  issued.  Bonus  shares  represent
 nothing  but  the  dividend  that-was  denied.

 It_is  ;equivalent  to  the  provident  fund  or
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 geatuity  amsunt  which  people  retain.
 Toe  reason  for  such  retention  is  obvious,
 because  the  inc»m2-tax  on  bonus  shares  is
 less  than  that’  on  dividend.  Therefore  it
 is  Governmz2nt’s  intention  that  the  money
 shoulda  remain  with  the  industry  for  additional
 equipment  te  provide  for  jobs.  It  is  a
 basic  policy.

 Shri  Mavalankar  made  the  point  that  the
 measures  are  in  favour  of  the  industrialists
 and  industries.  I  would  tell  him  that  the
 inczatives  provided  by  other  countries  in
 the  world,  including  communist  countries,
 for-tke  setting  up  and  cpseration  of  industries
 are  much  more  tkan  here.  The  result  is
 that  ta2re  is  already  capital  and  technolo-
 gical  flight.

 Isupportthe  Bill.

 डा०  कलात  (बम्बई  दक्षिण  )
 सभापति  महोदय,  मैं  श्रम  मंत्री  द्वारा  प्रस्तुत
 पेमेंट  आफ  बोनस  एक्ट  के  संशोधन  का  समर्थन

 करने  और  श्री  इन्द्रजीत  गुप्ता  के  प्रस्ताव  का

 विरोध  करने  के  लिए  खड़ा  हुआ  हूं।  श्री

 मावलंकर  जी  ने  कहा  कि  कन्वीनिएंटली  हम
 गांधी  जी  को  कोट  कर  देते  हैं  या  किसी  व्यक्ति
 को  कोट  कर  देते  हैं।  लेकिन  उन्होंने  भी

 कन्वीनिएंटली  जो  किया  वह  भूल  गए  कि  972

 में  हमने  33  का  फारमूला  एक्सेप्ट  किया  था

 लेकिन  उस  के  साथ  में  यह  भी  कहा  था  कि  जो

 कम्पनी  न्‌ किसान  में  जाएगी  उस  को  भी  बोनस
 देता  पड़ेगा।  उस  समय  मावलंकर  जी  इस
 विषय  पर  चुपचाप  रह  गए,  उस  पर  कोई  टीका
 टिप्पणी  नहीं  की  ।  क्‍या  वें  आज  भी  चाहते
 है  कि  नुकसान  करने  वाले  कारखाने  भी

 बोनस  दे

 मैं  इस  बिल  का  समर्थन  इसलिए  भी  कर

 रहा  हूं  कि  सन्‌  947  में  हमें  स्वतंत्रता  मिली

 लेकिन  सन्‌ 1971  से  आर्थिक  स्वतंत्रता,
 सामाजिक  न्याय  और  कैसे  एक  व्यक्ति  का

 स्वाभिमान  बढ़े  उस  की  ओर  हमारा  युद्ध

 शुरू  हुआ  है  और  उस  नाते  से  जब  लोक  सभा

 Bonus(Amadt.)  Bill

 ने  97i  में  इसलिये  निर्णयतलिया  क्रि  उस
 समय  देश  का  वातावरण  ऐसा  था  कि  हमें
 मजदूरों  की  सहायता  करके  उनसे  प्रोडक्शन

 बढाने  के  लिए  प्रोत्साहन  दें।  इसलिये  हम
 ने  यह  कदम  उठाया  था  लेकिन  आज  हमें
 यह  देखना  है  कि  जब  मजदूरों  को  ठीक  ठाक

 मिल  रहा  है  पर  बेकारों  की  संख्या  जो  इतनी
 बढती  चली  जा  रही  है,  उन्हं  भी  हम  कुछ
 द।  बहुत  लोग  एसे  हैं  जिन  को  हम  कोई
 नौकरी  नहीं  दे  पा  रहे  हैं,  ती  उन  की  सहायता
 करने  के  लिए  यह  आवश्यक  हो  जाता  है  कि

 जो  श्रार्गनाइज्ड  लेबर  है  उस  से  थोड़ा  त्याग

 और  तपस्या  की  भावना  से  काम  करने  के

 लिए  हम  कहें।  इस  बिल  में  उन्हें  भी  कुछ
 मिले  जिससे  यह  सहूलियत  भी  दी  कि  अब  उन्हें
 40484  जो  मिलते  थे  तो  अरब  हम  उन्हें
 i00  रुपये  दिया  करेंगे  और  इसके  अलावा

 उस  क्षेत्र  को  जो  इस  बोनस  बिल  में  लिया

 गया  है,  जैसे  बैक,  एल  राज  सी नहीं  आती  थी,
 इत्यादि  तो  मैं  एंसा  मानता  हूं  कि  आर्थिक

 उन्नति,  सामाजिक  न्याय  और  व्यक्ति  के

 व्यक्तित्व  को  ऊंचा  बढाने  के  उद्देश्य  से

 सरकार  ने  यह  काम  किया  है  और  इस  बोनस

 एक्ट  के  नाम  से,  इस  के  जरिए  से  इन  दो  तीन

 बातों  को  रखकर  हम  उन्हें  भी  काफी  उन्नति

 के  क्षेत्र  की  ओर  ले  जाना  चाहते  हैं।
 मैं  बताना  चाहता  हूं  कि  श्रम  मंत्री  जी  को

 ध्यान  रखना  होगा  ज॑  स ेजब  आप  भी,  सभापति

 जी,  बोल  रहे  थे  तो  आपने  ठीक  'कहा  था  कि

 राज  लेबर  लीडर्स  ऊपर  बड़ी  जिम्मेदारी

 का  विषय  अया  है,  उनको  ठीक  तरह  से  खड़े

 होने  का  समय  आया  है  कि  किस  तरह  से  वे

 मालिकों  के  मुकाबले  में  खड़े  हो  सकते  हूँ  ।

 मालिकों  ने  कितनी  इन्वेंटरी  रखी  है,  या

 फिजूलखर्ची  तो  नहीं  कर  रहे  हैं--इन  बातों

 पर  श्रम  नेता  को  पूरा  ध्यान  रखने  के  लिए
 बाध्य  होना  पड़ेगा  तब  ही  मजदूरों  का  भला

 हो  सकेगा।  श्रमिक  कारखानों  क॑  चलाने  में

 पार्टीसिपेशन  ऊपर  से  लेकर  नीचे  तक  रहे
 तब  ही  इस  बिल  से  लाभ  होगा।  के  देखे

 EL  =
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 कि  कितना  प्रोडक्शन  होता  चाहिए,  कितनी
 इस् वैस्ट रो  रनों  चाहिए,  क्या  प्रान्तीय  पालिसी
 हो  कौर  किस  कार  तनिर्मांग  को  वस् लु भों
 का  वितरण  किया  जा  रहा  है।  जब  तक  यह
 नहीं  होगा  तब  तक  शायद  जो  फायदा  इस  बिल
 से  सरकार  सोच  रहो  है,  वह  नहों  हो  सकेगा।
 इसकी  लिए  एड  ऐसा  पंत्र  बनाना  होगा  तथा
 जबतक  कि  मजदूर  नेता  इतने  प्रबल  ने  हो
 जाये  कि  7विजन  एक्टिविटी  के  साथ  साथ
 मजदूरों  को  पार्टी सो  पेश  के  योग्य  बना  सकें।
 शन  नेता  राजनीति  में  पड़कर  सिर्फ  मजदूरों
 को  तनख्वाह  पर  ध्यान  न  करे,  हड़ताल  ने
 करवायें,  बन्द को  बातें  ने  करने  सग  जायें।
 उसी  प्रकार  से  मंत्री जो  ने  कहा  कि  प्रोडक्शन
 बढ़े  तो  स  बोतल  बिल  के  विश्लेषण  में  कहीं
 यह  भी  लिखा  जाये  झर्ात  यह  भी  कह  देना

 चाहिये  या  राज्य  सरकारों  को  केन्द्र  हिदायत
 करें  कि  1  से  l9068  मजदूरों  को  रखने  वाले
 कारखानों  को  बोनस  के  लिए  सड़कों  रहेंगे।
 उसके  लिए  उनको  भाप  कुछ  ग्राइडलाइन्स
 देखें  ही  उसमें  यह  भी  जरूर  कह्ढें  कि  बह  इस
 प्रकार  की  मशीनरी  समय  समय  पर  बदलें  कि
 प्रोडक्शन  बढ़े  तथा  ध्यान  रखे  कि  जहां
 डुप्सीकेशंन  साफ  बुक्स  होता  हो,  जिसके
 लिए  माननीय  सभासद  देसाई  जी  ते  कहा  कि
 झा डि टस  हैँ  लेकिन  उनको  मिल  मालिक
 खरीद  लेते  हैं,  घोला  दे  सकते  हैं  भोर  धोखा
 दे  सी  रहे  हैं,  तो  उसके  लिए  लेबर  लोड
 को  तैयार  होना  पड़ेगा  या  राज्य  सरकार  की
 समिति  एप्लीकेशन  साफ  बुक्स  को  समाप्त
 करने  के  लिये  कारगर  कदम  बढ़ाये।

 इसौ  प्रकार  मंत्री  जी  ने  ठीक  कहा  कि

 बोनस  बिल  में  ठीक  कहा  गमा  है  कि  कमाई
 का  कुछ  हिस्सा  मिले,  दूसरा  मशीनों  को
 ठीक  करने  के  लिए  रूपया  रखें  तथा  कारखाने
 को  बढ़ाने  के  लिए  रुपया  रखे  जिससे  ज्यादा

 मजदूरों को को  रख  सके--बेकारी  के  हद  को  हल

 करते  के  लिए  जो  बात  रखी  गई  है  मा  श्रौकलशन
 को  बढ़ाते  के  सिए  जो  देथा  दला  वीं  उसके
 लिये  केन्द्रीय  सरकार  क्या  मशीनरी  लेनें  i
 इस  प्रकार  से  जो  क्या  चा  भा  रहा  है  रखा
 जायेगा  उसको  चो  करते  के  किए  हर  वर्ण
 या  दो  तीन  ह  कौ  जो  श्रुति  रखी  जायेगी
 उसके  सम्बन्ध  में  राज्य  सरकारों  को  कुछ
 सूचना  कायक  देनी  व्बाहिय  जिससे  छह  चपटा
 उस  ही  कार्य  में  च  किया  जा  सके।

 इसी  प्रकार  से  मेरी  समझ  में  नहीं  धाता
 इसमें  बीस  परसेंट  की  लिमिट  क्‍यों  रखी
 गई  है।  हमें  छूट  दे  देनी  चाहिए  कि  जब
 कारख़ाने  वाले  ज्यादा  कमा  रहे  हैं  बह  30  या
 40  परसेंट  भी  देना  चाहे  कौर  लेबर  कीले
 के  साथ  उनका  समझौता  हो  जाता  है  तो  बह
 दें।  भ्रमर  इसको  बाप  बिल  में  नहीं  रखते
 तो  थोड़ी  सी  कमी  इस  बिल  में  नजर  भा  रही
 है,  जिस  पर  टीका  टिप्पणी  की  जा  रही  है  गह
 भी  नहीं  होती।

 मंत्नी जी ने झपने जी  ने  प्रति  भाषण  में  इस  बात  का
 भी  जिक्र  किया  है  कि  हमें  एक्सपोर्ट  को  भी

 बढावा  देना  है।  प्रोडक्शन  बढ़े,  प्राम  जनता
 को  जरूरी  चीजे  मिलने  लगे  लेकिन  'एक्सपो टे
 भी  हो।  इसलिए  एक्सपोर्ट  हाउसेस  पर  भी
 ध्यान  रखना  होगा  कि  हर  बय  ये  शुक्सपोर्ट
 बढा  रहे  हैं  या  नहीं।  मगर  वे  एक्सपोर्ट नहीं
 बढ़ाते  हैं  तो  उतार  कठोर  कार्यवाही  करनी

 होगी  कौर  ने  बोनस  बिल  जो  एक्ट  बन  रहा
 है  थे  उससे  जुदा  कसे  रह  सकते  है।  मैं
 मावलंकर  जी  से  प्रार्थना  करूंगा  कि  बह
 समझ  हमने  इस  पार्लीमैंट  में  समय  समय  पर

 झमेन्डमेंन्ट्स  किए  जिसमें  बाप  भी  साथ
 @)  8.33  के  बजाय  i0  परसेप्ट  का
 प्रमेंन्डमेंस्ट  भी  प्रा  सकता  है  लेकिन  तव  जब
 इस  ही  वेश की  भ्रामक  स्थिति  इतनी  प्रगति

 हो  जागे।  हमारी  सरकार  हमेशा  ही  प्रोग्रेसिव
 रही  है।  i0  गा  20  परसों”  की  स्थिति
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 जब  भी  भागेगी  वह  तुरन्त  इस  लिमिट
 को  भी  हटा  देगी  ।  उस  समय  जब  8.  33
 परसेंट  की  मांग  की  थी,  दी  गई  वह  किसी
 के  हुक्म  से  यह  माना  गया  था  या  एलेक्शन
 जीतने  के  लिये  साना  गया  था,  यह  कहना  मैं
 समझता  हूं  मावलंकर  जी  जैसे  प्राध्यापक  के
 लिये  शोभा  नहीं  देता।

 क्या  मैं  उन  से  पूछूं  कि  वह  क्‍या  पढ़ाते  थे
 राज  से  3  साल  पहले  कौर  राज  वे  क्‍या
 पढ़ा  रहे  हैं।  मैं  इन  से  कहूं  5  साल  पहले
 जिस  प्रकार  पढ़ाते  थे  वही  राज  भी  बढ़ायें
 तो  उसका  उत्तर  यह  ही  होगा  कि  परिस्थिति
 तथा  समय  पर  यह  निर्भर  करता  है।  इसी-
 लिये  हम  ने  उस  समय  जो  निर्णय  लिया  था

 वह  राज  गलत  साबित  हो  रहा  है।  कौर
 उसे  हमें  ठीक  करना  चाहिये  |  हमें  श्रमिक
 स्वतंत्रता  गरीबों  को  देनी  है,  हमें  उन  बोकारो
 की  तरफ  भी  देखना  है  कौर  उस  नाते  हम  ने
 अपने  मजदूरों  को  किसी  भी  प्रकार  का  बिता

 नुकसान  पहुंचाये  तथा  उन  का  पूरा  हित
 देखते  हुए  एक  बिल  लाया  गया  है।  सभापति
 जी  मैं  यह  बताने  का  प्रवृत्त  कर  रहा  था  कि
 जो  कारखाना  कुछ  कमा  रहा  है  वह  बन्द  न

 हो  जाये  और  हमारा  एक्सपोर्ट  ज्यादा  बढ़े
 इसलिये  इस  विधेयक  को  पेश  किया  गया  है।
 मैं  साशा  करता  हूं  कि  केन्द्र  कुछ  गाइडलाइन्स
 प्रवश्य  स्टेट  गवर्नमेंन्ट्स  को  भेजेंगे  या  इस

 प्रकार  की  दी  जायेगी  जिस  से  की  जो  कुछ  भी

 इस  बिल की  मंशा  है  वह  पूरी  हो  सके  क्योंकि
 इम्प्लीमेंटेशन  स्टेट  सरकार  के  द्वारा  होने
 वाला  है।  उस  में  कहीं  कमी  न  रह  जाये
 इसलिये  आवश्यक  हो  जाता  है  कि  श्रम  मंत्री
 जी  इस  पर  ध्यान  रखेंगे  तथा  आवश्यक
 निर्देश  राज्य  सरकारों  को  भिजवाने  की  कृपा
 करेंगे।

 पन्त  में  मैं  लेबर  लीडर्स  से,  खास  कर
 माननीय  इन्द्रजीत  गुप्त  से  प्रार्थना  करता  हूं

 कि  वे  झपने  प्रस्ताव  को  वापस  लें,  देश  के
 हित  में।  मुझे  थाना  है  कि  वह  प्रवीण  इस
 पर  विचार  करेंगे।

 MR.CHAIRMAN  :  The  hon.  Minister.

 The  Miniater  of  Taboor  (Shri  Raghunatha.
 Reddy  =  Mr.  Gnairman  Sir.  I  am  extremely
 thankful  to  all  the  hon.  Members  who  have
 taken  part  in  the  debate..

 MR.  CHAIRMAN  :  He  may  continue  to-
 morrew.

 The  House  stands  adjourned  till  ar  A.M.
 romorrow.

 36h.

 The  Lok  Sabha  then  adjourned  till  dleven
 of  the  Clock  on  Wednesday,  February,  4,
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